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LEGISLATIVE ASSEMBLY.
Thursday, 18th September, 1924.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS:{A.
MorLann COLONIZATION IN THE ANDAMANS,

2155. *Mr. K. K. Nambiyar : (a) Will the Government, be pleased to
state whether the scheme of sending Moplah women and children to the
Andamans, is working satisfactorily.

(b) Will the Government be pleased to give the total number of Moplah
women and children who have taken advantage of the scheme und the
total expense incurred by the Government in that connection.

The Honourable 8ir Alexander Muddiman : The scheme is reported
to be working satisfactorily. 185 Moplah convicts have been settled
on the land and twenty-one families consisting of 30 women and 49
children have taken advantage of the opportunity of settlement. Schools
have been opened and the people seem contented. No estimate of the
cost is at present available. For further information I would refer
the Honourable Member to the communiqué issued by the Collector
of Malabar which appeared in the Statesman on 3rd September 1924,
a copy of which I have directed to be sent to the Honourable Member.

THE LADY Harpinge MeproanL CoLieee, DELHI

2156. *Khan Bahadnr Ghulam Bari : Will the Government be pleased
to state how the Lady Hardinge Medical College is governed.

Mr. J. W. Bhore : The Lady- Hardlnge Medieal College, Delhi, is
administered by a Governing Body reglstered under Act XXT1 of 1860.

REPRESENTATION OF THE LEGISLATIVE ASSEMBLY ON THE Govmmmo Bopy
oF THE Lapy Harpinge MepicaL CoLLEGE, DrrLHL

2157. *Khan Bahadur Ghulam Bari: (a) Is it a fact that the Legis-
lative Assembly has no representation on the governing body of the Lady
Hardinge Medical College ?

(b) Isit also a fact that the Government promised in the wmter session
to consider the suggestion of representing the Legislative Assembly on the
governing body of the Lady Hardinge Medical College.

(¢) If so, will the Government be pleased to intimate the deeisiem
arrived at.

Mr. J. W. Bhore : (a) Yes.

(b) Yes.

(¢) The attention of the Honourable Member is mv1ted to the reply "
. given by me on the 3rd September 1924, to Lala Hans Raj’s guestion

No. 1587. .
( 3687 )
L240LA ¥ |
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Rm'URN oF RamLway MATERIAL AND ROLLING-STOCK SENT TO MESOPOTAMIA
DURING TEHE WAR.

2158. *Khan Bahadur Ghulam Bari: (a) Is it a fact that during the
war all sorts of Railway material, including rolling-stock, was sent by the
Government to Mesopotamia ?

(b) If so, will the Government be pleased to lay on the table a list of
such material ?

(¢) If the answer to part (a¢) is in the aﬁirmatiwe, will the Govern-

ment be pleased to state if all or any ot those materials have been brought
back to India ?

(d) Will the Government be further pleased to state if India hes

been compensated for such material as has not been restcred to this
eountry ?

Mr. A. A. L. Parsons : (a) Yes.
() Complete lists of all classes of material are not available.

(¢) Some of the rolline-stock sent to Mesopotamia was returned.
(d) Yes.

IymproveEp Faciuities ror THIRD CLass PASSENGERS.

' 2159. *Khap Bahadur Ghulam Bari : (¢) Is it a fact that the atten-

‘tion of the Government has often been invited to the bad plight of third
class passengers ?

“(b) If so, will the Government be pleased to state what steps have

‘been taken by the Government during the last two years to make them less
uncomfortable ?

Mr. A. A L Parsons: (a) Yes. .

(0) The Honourable Member is referred to the reports, copies of
-which have been placed in the Library, received from Railway Ad-
ministrations with reference to Mr. N. M. Joshi’s Resolution in conne¢-
-tion with improved facilities for third class passengers, ;which was passed
in this Assembly on September 7th, 1922.

_A statement will also be included in the Administration Report on
Indian Railways for 1923-24 giving details of the facilities introduced

for third class pagsengers during that period. Copies of this Report
will be placed in the Library shortly.

OPEN'mG UP OF THE LYALLPUR DISTRICT BY MEANS OF LigHT RAILWAYS.

2160. *Khan‘Bahadur Ghulam Bari : (a) Are the Government aware
“that Lyallpur distriet is one of the higgest wheat-producing districts in
India ? -

(b) Is it a fact that the Government intended to open up the Lyallpur
district in the Punjab by means of light raxlwavs, but the scheme
was dropped on account of the war ¢

(e) If so, do Government prbpdse to take up the scheme again in the
' pear future ? If-so, when ?

‘Mr. A. A. L. Parsons : (a) Yes.

(b) and (c). Investizations were made some years ago into the®
possibilities of affording additional railway communications in the
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inyallpur Distriet ‘'of the Puhjab and these have been recently under

- re-examination. The estimates that have been made hitherto of capital
cost and probable net earnings have not shown good enough results to
. justify comstruction. It is not possible to say when they can be under-
taken, but we have reason to believe the Punjab Communications Board
have the matter under consideration.

ERECTION OF A SHED ON THE PLATFGRM OF Lyam.pur RamLway STATION.

2161. *Khan Bahadur Ghulam Bari: (a) ‘Are the Government also
~aware that paisseng-vs sve put 10 erent ineconventence for want of a shed
on the platform of Lyallpur railway station ?

(b) If so, do the Government propose to remove this inconvenienee ?

Mr. A. A. L. Parsors : (a¢) and (»). The matter will be brought to
the notice of ihe Azent, North Western Railway.

- Sardar V. N. Mutzalik : May I know, Sir, if there is any authonty
-which any Member ean approach in the ﬁrst instance cn such’ questions ?

“Mr. A. A. L. Parsons : The Acent ; and probably the matter could
be raised by a communicatior made to anv member of the Local Advisory
Commntee .

INCONVENIENCES TO PASSLI\GERQ AT SHAIhHUPURA RALLWAY STATION

2162 *Khan Bahadnr Ghula.m Ba.n (a) Are the Government
aware that the Shaikhupura railway station building is the cause of #rouble
and inconvenience to the passengers, guing there, on account of :

" (¢) there being no separate emt for ﬁrst second and mtermedmte
class passeneers :
(#t) there being no waiting room for any class of passengers ; -
(1%%) there beinz no shed on the platform ; and
. (#v). there heing no raised platform; =~ . : ' Tl hT

(b) If so, do the Government propose to remove these gnevanees?

Mr. A. A. L. Parsons*: (a) and (b). Government lmderstand that
arrangements for the provision of separate bookmg offices, a waiting
room for upper class passengers, and a waiting -hall: for third: class
passengers are in hand. The other inconveniences complained of have
‘been brought to the not'ce of the Agent, North Western Railway.

Khan Bahadur Ghulam Bari: Are the Government aware that

“there is simply- a rest room for officers and no waiting room for passen-
gers !

Mr. A. A L Parsons: I have aﬁ’eady l‘ﬁform'g& the Honourbalg
Member-in my reply that arrangements for providing a waiting roomn

for upper class passengers and a waiting hall for third class passengers
are in hand.-

.

Rurar Incowe! TA ASSESSMENTS

2163 *Khan Bahadur Ghulam Ban (&) Are the Government aware
that sincejfhe creation of a separate Imcome-tax Department the Income-
tax- ofﬁcetqupldom go to villages for aasessments t- -

(b} Are the Government also aware that regular aSSess;nent is confined
to towns onlv H
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(¢) Are the Government further aware that such persons in villages
who were once assessed continue to be taxed even if their conditions of life
entitle them to exemption ?

(d) If so, do the Government propose to see that no injustice is dome
to the poor villagers ¢

The Honourable Sir Basil Blackett : (a) and (b). Under the
instructions issued in paragraph 62 on page 104 of the Income-tax
Manual, Income-tax Officers are required to call for returns of their
incomes from all persons who in their opinion would be liable to pay
income-tax. The Government have no reason to believe that these
instructions are not observed in the case of rural assessments. If the
Honourable. Member can quote specified instances in which these
instructions have not been followed, the Commissioner of Income-tax
of the province concerned will be glad to investigate such cases.

(¢) and (d). The Government have no reason to suppose that per-
sons who are entitled to exemption are being taxed inasmuch as the
Income-tax Aect, 1922, provides ample means by which any assessee can
secure the rectification of any mistake or irregularity in assessment.

RemovarL To DELHI oF THE TMPERIAL LiBRARY, CALCUTTA.

2164. *Khan Bahadur Ghulam Bari: (a) Is it a fact that the Im-
perial Library is still at Calcutta $

(b) If so, do the Government propose to have it shiftad to the
Imperial Capital ?

Mr. J. W. Bhore : (a) Yes.

(b) The Government of India have under consideration the whole
question of the future of the Imperial Library, Calcutta.

AccCEssIBILITY OF THE PuBLIC To GOVvERNMENT orF INDiA REcORDS IN
CALCUTTA.

2165. *Khan Bahadur Ghulam Bari: (a) Is it a fact that all the
Government records at Calcutta are not open to the public ?

(b) If so, will the Government be pleased to lay on the table a list of
il such documents which are regarded as confidential ¢

Mr. J. W. Bhore : (¢) Yes.

(b) No such list is available and the compilation of one would
entaill an undue amount of labour.

RevISION OF THE PAY oF DIVISIONAL ACCOUNTANTS OF THE PubLic WORKS
DEPARTMENT, BoMBAY.

‘tféﬁﬁ. *Mr. Harchandrai Vishindas : Will Government be pleased to
(a) If their attention has been drawn to the questions ard answers
printed at page 54, Volume XI of the proceedings of Bombay

Legislative Council, relating to the anomalous disparity

existing between the pay of divisional accountants of the

Public Works Department—officers of higher grade drawing

lower pay than their subordinates, namely, head clerk and

senior accounts clerk in the same office ; to which the Honour-

able Member in charge replied that the question rested with
- the Auditor General ?
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(b) If so, have the Government of India taken any steps for the
. removal of the said anomaly by raising the pay of the afore-
! said divisional aceountants above the level of that of their
' aforesaid subordinates ?
(c) If it is a fact that the revision of the scale of pay of the divi-
sional accountants has been under the consideration of the
Government of India since 1921 ?

(d) If so, what has been the cause of delay and do Government
propose to expedite such revision ?

The Honourable 8ir Basil Blackett : (¢) Government have seen the
questions and answers referred to in part (a).

(b), (¢) and (d). The Auditor General submitted proposals for a
revision of the pay of divisional accountants in 1921, but on account of
financial stringency the Government found it necessary to postpone the
consideration of the proposals in common with other similar proposals.
The Auditor General now states that he is about to submit fresh proposals
on the subject.

Mr. Harchandrai Vishindas : Might I inquire when it is expected
that this question will be disposed of by the Auditor General ?

. The Honourable Sir Basil Blackett : I can only say in the near
uture.

.

RaTES oF Pay oF EuroPEAN, PaARrst aND INDIAN SuBORDINATE Loco. Run-
NING STAFF ON THE NORTH WESTERN RAILWAY.

2167. *Mr. Harchandrai Vishindas : (a) Has the attention of Govern-
ment been drawn to the letter addressed by the General Secretary, N. W. R.
Union to the Loco Running Superintendent published in the ‘‘ N. W. R.
Union Weekly >’ of the 28th July 1924 at pp. 245 et seq. pointing out
the disparity between the pays of equally qualified Indian Railway servants
on the one hand and Parsis and Fusopeans on the other as in the following
table ¢ '

Firemen.
Indian firemen (illiterate). Parsi firemen.
‘Re. 0-8-0 to Re. 0-10-6 per day im Rs. 60 to Rs. 80 in three years.
five years. )
European firemen. Indian firemen (literate).
Rs. 80 to Rs. 100 in 3 years. Re. 0-11-0 to Re. 0-14-0 per day in
five vears.
Shunters.
Indian shunter (illiterate). Parsi shunter.
Re. 0-13-0 to Re. 0-15-0 per day in Rs. 00 to Rs. 100 in two yeurs.
three years.
European shunter. Litcrate Indian shunter.
Rs. 100 to Rs. 130 in two years.’ Re. 0-15-0 to Re. 1-1-0 in three yeavs.
Drivers.
Indian Drivers (illiterate). Parsi Drivers.
Rs. 31 to Rs. 61 and Rs. 68 (special). Rs. 115 to Rs. 180.
" Europeau Drivers. Literate Indian Drivers.

Rs. 140 to Rs. 230. Rs. 38 to Rs. 70 and Rs. 75 (speciul),
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(b) Are the figures given above correct !

(¢) If so, can this be reconciled with the reply given by Government
to Mr. W. M. Hussanally’s quesiion No. 1214 in the last session where
it was stated that there was no distinction observed 1

(d) And if it is now found according to the above firures that such &
distinction does exist are Government prepared to remove such distinctions
and maintain racial equality ¢

(e) If not, why not ?

Mr A A L Parsons : (¢) Government have seen the letter referred

(b) No.

(¢), (d) and (e). The statements made appear to be based on the
old scales of pay which were abolished with effect from the 1st March
1923. A table of the existing rates is laid on the table, '

I may say that there is now no differentiation made between the pay
of the classes- of. employees on communal, or other grounds.

to.

Ezisting rates of pay for the subordinate Loco. running staff of the North Western Raﬂm&.

Year. Class 1. Class I1.
Rs. A, Pp. . Rs. A. P.
Ist year Firel:;‘a::i 0 8 6 perday plusO.T. Firemar:l 0 11 O per day plus O. T.
ea . earned. .
2nd l‘“il:;mael:i 0 9 0 perday plus G. T. Firemar:! 0 11 6 perday plus O. T.
-earned. P earned.
3rd »” Fu:;nr::er:i 0 9 6 perday plusO.T. Firemm:i 0 12 O perday plus 0. T.
X earred.
4th » Fi:::::d 0 10 O perday plus O. T. Firemand 0 13 O per day plus O.T.
X earned. ’
5th » Firzman 0 11 O perday plus O. T. l“iremuel‘al 0 14 O perday plus O. T.
armed. earned. .
0 hd Shunter.
1st year Sh::rt::d 13 0 perday plus O. T. Shunt(::d 0 15 0 perday plus O. T,
. earncd.
2nd Sh:::::d 0 14 O perday plusO.T. Shunte;d 1 0 0 perday plusO.T.
. earned.
3rd »» Sh::rt:;él 0 15 O perday plusO.T. Shunter:l 1 1 0 perday plusO.T.
. earred.
. Drivers.
Rs. ERs.
lst year Driver 31 p. m. plus 0. T. earned .. Drivers 38 p. m. plus O. T. earned.
2nd ”» ”» 34 ” ”” ”» .. 2 41 ” ” ”
3rd ” ” 37 ”» t e ” .. ” 44 ” ” ”
4th ” ”"n 40 ” ?” ” .. £ 47 7 9 ”
5th ” ”” 43 ” ”’ ” .. 1l m ” ” ”
Gth ” ” 4,; ” ” ” .. ” 55 ” ” ”
7t'h ” ” 51 ” ” ” .. ” m ” ” ”
sth ” ” 51 ” bdd ” .. ”” 60 9 ” ”
thhh ” t14 56 ” ” ~ 2 .. ” 65 . ” ”
1 ”» »o 858, ., » » 65 , ’
Wb o6l A T "
l2t'h ” ” 61 ” ” " .. ” 70 ” ” ”
lath » ” 68 ” 2 ” .. 2 76 ”»

” ”
NorE.—Specially selected men from Class 11T who have completed two years service in the
Rs. 175 grade, ha.w"e records and are light in fuel consumption, will be eligible for transfes
to class IV and will be rated at Rs. 180 in the latter class. They will then work their way to
the maximum of class IV.
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Ezisting mla of pay It;f the subordinate 'Loco. running slaff of the Ncrth Western Railwoy.

Yoar. ’ Class II1. C(less IV.
1st year lst yearemployedin ] Boysof 16 wil Employed in shed s of 16 will
y s{ed Re. 30 p. m. starton Rs. Rl:. ZO p.m. Bo'{“t on Rs. 40
2nd ,,  2nd year employed in 30 p. m, Employed inshed p- m., boys of 17
shed Rs. 35 p. m. boysof 17on Rs.45p. m. on Re. 45p. m.,
3rd ,, 3rd year employed in Rs. 35 p. m, Employed in shed and boys of 18
shed Rs. 40 p. m. and boys of Rs. 50 p.m. to 3®on Rs. 50
4th o 4th year employed in 18to 20on  Employed in shed p- m.
shed Rs. 45 p. m. Rs. 40 p. m. Rs. 55 p. m.
5th ” 5th year Fireman Rs. 66 p. m. O. T. Fireman Rs. 70 p. m. O. T. earned.

earned.

6th ' 6th year Fircman Rs. 60 p. m. O. T. Fireman Rs. 80 p. m. O. T. earced.

earned.
7th v 7th year Fireman Rs. 70 p. m. O. T. Fireman Rs. 80 p. m. O. T. earned.
earned. .
8th . 8th year Fireman Re. 80 p. m. O. T. Fireman Rs. 100 p. m. O. T. earned.
earned. :
Rs. Rs.
Ist year Shunter 50 p. m. plus O. T. earned Shunter 120 p. m. plus O. T. earned.
2nd ” » 100 ”» ” ” ’” 130 ”» ”» ”»
3rd ” oo
Rs. Rs.
1st year Driver 115 p. m. plus 0. T. earmed Driver 140 p. m. plus O. T. earned.
2nd ” ”» 126 ” ”» ”» L. ” 150 ”» ”» ”
3"d ” ” 135 ” ” ” .. ”»” lm ”»” ” ”
4th ” ” 145 ” ” ” .. ” 171 ” ” ”
ath ” ” ]55 ” ” ” .. ”» lw ” ” ”»
eth ” ” 165 ” ” ”” - ” lw ” ” ”
7th ” ” 175 ” ” ” .- ” m ” ” ”
ath ” ” 176 ” ” *” .. ” 210 ” ” ”»”
sth ” ” lm ” ” ” .. ” m ” ”»” ’”
10th Special grade .. ” 220 ,, »
11th ceen » 230 ,, »
Special grade.
12th cees
13th ,,

Nore.—Specially sclected men frorn Class IIT who have completed two years service in the
Rs. 175 grade, have good records and aro light in fi ¢l consumption, will be eligible for transfer
to Class IV and will be rated at Rs. 180 in the latter class. They will then work their way to
the maximum of class IV.

SuNDAY ALLOWANCES TO THE TRANSPORTATION STAFF ON THE NORTH
WESTERN RaiLway.

2168. *Mr. Harchandrai Vishandas : (a) Will Government be pleased
to state if it is a fact that while European, Anglo-Indian and Parsi
drivers working on Sundays get double nay. Hindus and Musiims do not ¥

(b) If so, are Government prepared to give equal treatment to all the
sections !

(¢) If not, why not ?

Mr. A. A L. Parsons: The practice on different lines of giving
Sunday allowances to Transportation Staff varies and the Honourable
Member has not stated to which particular line he refers. If, however, a8
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in the case of his previous questions he refers to the North-Western Rail-
way the answers to his questions are :

(a) European and Anglo-Indian drivers only receive an extra day’s
pay if they work on Sundays.

(b) and (¢). Indian drivers similarly receive an extra day’s pay
: when they work on holidays applicable to their communities.

CrosING oF RamLway Goops OFFicEs oN INDIAN HoLmavs.

2169. *Mr. Harchandrai Vishindas : (a) Are Governuicnt aware that
big commercial houses have their offices closed ‘on Indian holidays and
have therefore to suffer hardship by the railway goods offices remaining
open on those days, by reason of their liability to demurrage, owing to
non-clearance of goods on those days ?

(b) If the reply be in the negative do Government propose to ascertain
the views of the mercantile community on this ¢

(c) If the reply to (a) is in the affirmative are Government prepared
to consider the question of closing the railway goods offices on Indian
holidays ? ’

(d) If not, why not ¢

Mr. A. A L. Parsons: (a) Government are aware that railway
goods offices are open on Indian holidays, but they are not aware that
hardship is generally entailed by this.

(b), (¢) and (d). Railway goods offices are now closed for business
on 54 days in the year and to close them on all Indian holidays would
mean the increase of dies non by periods, varying according to provinees,
of 17 to 24 days, with a corresponding increase in delays to rolling stock
and loss of business. A copy of the question and answer will however be
furnished to the Indian Railway Conference Association.

Mr. Harchandrai Vishindas : Is it not a fact that Sunday is observed
as a holiday in regard to all the communities, being a Government holiday,
and the other Indian holidays are regarded as holidays for Indians and
Europeans alike ? Is there any diserimination made between Sundays and
other holidays as to whether they are Indian holidays or European holidays
in public offices ?

Mr. A. A. L. Parsons : I can only speak for the Railways, and I am
afraid I must ask for notice. I think the practice differs to a certain
extent on different Railways. - -

DisTrIBUTION OF FINES REALISED FROM EMPLOYEES ON THE NoRTH WESTERN
RALwAY.

2170. *Mr. Harchandrai Vishindas: (a) Is it a fact that fines realized
from N. W. Railway employees are distributed among the various social
organizations of the Railway employees and public institutions ?

(b) If so, will Government be pleased to state the proportion in which
they have been distributed during the last two years between European,
Christian ard Indian organizations ?

Mr A A L Pa.rsonp: (a) Fines realised from railway employees
are disbursed as compassionate allowances and as ‘grants to hospitals for
sick employees, to schools, recreation clubs, ete.
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(b) The information is bemg obtained and will be supplied to the
Honourable Member.

Mr. N. M. Jeshi: May I a.sk a supplementary question, Sir ? I
would like this information to be given to the Assembly, not to the Honour-
able Member alone.

Mr. A. A L. Parsons: Certainly, Sir.

ProvisioN oF LATRINE AccoMMODATION IN THIRD Crass COMPARTMENTS
INCLUDING - SERVANTS’ COMPARTMENTS.

2171. *Mr. Harchandrai Vishindas : Have Qovermacnt provided
latrine accommodation in all third elass compartments including servants’
compartments ? - If not, why not ?

Mr. A. A L. Parsons: Special attention has been given to the
provision of latrine accommodation in third class stock and it is now the
general practice of railway administrations to provide latrine accommoda-
tion in all new passenger stock with the exception of stock designed for
short distance and suburban traffic.

The percentage of third class broad and metre gauge carriages fitted
with latrine arrangements on all Indian railways is approximately 80 per
cent.

Separate figures for servants compartments are not available.

Mr. Harchandrai Vishindas : Is it known whether any latrine
accommodation is provided in servants’ compartments anywhere on any
railway lines ?

Mr. A. A . L. Parsons : I am afraid I do not know, Sir.

Mr. Harchandrai Vishindas : You do not know ?

Mr. A. A. L. Parsons : I personally do not know.

Mr. Harchandrai Vishindas : Can an inquiry be made from the
railways on this subject ? If ordinary third class passengers are provided
with latrine accommodation, as is certainly the case, is there any reason
why servants should be deprived of that arrangement ?

Mr. A. A. L. Parsons : I think there might be practical diffculties,
but I will make inquiries.

REFUND OF INCOME-TAX CHARuID ON THE TENTAGE ALLOWANCES
oF MmLiTARY OFFICERS.

2172. *Mr. W. 8. J. Willson : (¢) Is it the case that tentage allow-
ance has long been a right by regulations, namely, certain regulations
stating that an officer’s pay is made up of varigus elements one of them
being tentage allowanee (to save Government the expense of - providing
and Leeping up tents) ?

(%) Is it the case that there is in fact a regulation stating that tentage
allowance is not liable to income-tax ¢

(#44) Has the attention of Government been drawn to the article on
page 1 of the ‘‘ Pioneer ’’ of 25th August 1924 ¢

(iq) Is it the case that the Controller of Military Aeccounts or other
authority recently issued instruetions to the effect that before an officer
L240LA A2
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ean sustain a chmn for exemption from income-tax on that portion of hn
pay and allowances which is made up of tentage :

(a) he must sign a certificate either to the effect that he is'in posses-
sion of camp equipment in good condition, or
(b) that he has expended a partxuuar sum esch month on its
upkeep ?
‘What authority is there for demanding such certificate ?

(v) Wes it the practice to demand any such certificate to enable an
officer to draw his pay andlor tentage ? Have these cerfificates only
been asked for in support of an exemption from or refund of income-tax ?

(v¢) Is it the intention of Government that difficulties should be placed
in the way of officers obtaining the refunds to which they arc undoubtedly
entitled ? Have such refunds been refused for any year prior to 3lst
March 1923 and are refunds being disputed for the curreut year ?

Mr. E. Burdon : (¢) Yes.

(%) A definite ruling to this effect has recently been issued.
(#2) Yes.

(tv)‘and (v). The facts are as follows Until June 1923 it has been
the established practice to require all officers to sign a certificate in their
pay bills to the following effect ; ¢‘ Certified that I am in possession of
suitable camp equipage.’”’ By a circular order, dated the 8th June 1923,
this certificate was abolished and officers were required instcad to
certify in their pay bills that they had spent the whole of their tcutage
allowance in maintaining tents in the discharge of their duties. The
professed object of requiring these certificates was to obtain evidence
that the tentage allowance was eligible for exemption from income-tax.
The second of the two certificates referred to above, which purported
to be based on the provisions of sections 4 (3) (vi) of the Indian Income-
tax Act, 1922, has now, that is to sdy, since July 1924, been abolished
and the original form of certificate has been restored.

(vi) Certainly not. Government are about .to issue instructions
sanctioning the refund of income-tax which has wrongly been charged

on {entage allowances during the current year and the years 1922-23
and 1923-24.

Mr. W. 8. J. Willson : Why only two years, Sir ?

Mr. E. Burdon : Refunds, I think, have been sanctioned for the
whole period in issue.

InpiaNs IN THE INDIAN MEeDICcAL SERVICE HOLDING TEMPORARY CoOMMIS-
SIONS.

2173. *Mr. Chaman Lall : {¢) Will Government be pleased to state
the number of Indians holding temporary commissions in the 1. M. S,
who volunteered before the 1Ith of November 1918 and the number of
actual holders of temporary commissions in the I. M. S. at present ?

(b) Will Governmoent state their reasons for keeping holders of tem-
porary commissions who volunteered during the war, on temporary employ-
ment even after reveral years’ service !

(¢) How many of these have held specialists' jobs sine¢ their ad-
mission as temporary commissioned officers ¢
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(d) Have any of these been recommended by their (0. Cs. for per-
manent commissions ! . S

(e) How many of them have been given permanent commissions ¢

(f) Is it a fact that the tendeney of Government recently has been:

not to accept a further term of one year’s engagement of temporary
efficers ?

Mr. E. Burdon : (a)- The number of Indian officers now holding
temporary commissions, who joined before the date mentioned by the
Honourable Member is 55. The total number of officers at present hold-
ing temporary commissions in the Indian Medical Service is 155.

(b) The reason is that permanent appointments are not available
and the officers in question are willing to continue to serve with a
temporary commission.

(¢) Of the total number of officers at present serving with temporary
commissions, the number that have held specialist appointments is 13.

(d) In order to furnish the information desired, it would be neces
sary to examine the files of all the officers who have held temporary
commissions. The value of the information to be obtained would not
be sufficient to justify the expenditure of time and labour involved.

(e) Of the Indian officers who have held temporary commissions,
98 have been granted permanent commissions.

(f) No, except in so far as the exigencies of retrenchment have
rendered this course necessary.

SPECIALISTS’ APPOINTMENTS FOR INDIANS IN THE INDIAN MzpICAL SER-
vicE HOLDING TEMPORARY COMMISSIONS.

2174. *Mr. Chaman Lall : (a) Is it true that temporary Indian
officers of the I. M. S. in spite of their having held specialists’ appoint-
ments are not given a chance to work as specialists during peace time ?

(b) Is it a fact that temporary officers when applying for permission
to take up special courses such as X-Rays are refused such permission ¢

Mr. E. Burdon : (¢) The answer is in the negative.

~ (b) Priority must be given to the claims of permanent officers,
and as it is not possible to meet all these claims, it has been necessary
to refuse the applications of temporary officers.

RamLway CoNcEssioN FARES For ScHooL CHILDREN.

2175 *Mr. Jamnadas M. Mehta : (a) Are Government aware that
the benefit of concession fares is not allowed by Railway Companies to
students attending schools not recognised by Government ¢

(b) Are Government aware that the existine rules unmecessarily
prejudice nearly sixty thousand ctudents attending bona fide institutions ¥

(¢) Are Government prepared to take immediate steps to remove the

anomaly and to place bona fide students on a footing of equality so far as
concession fares are concerned ?

Mr. A. A. L. Parsons : (a), (b) and (¢). The Honourable Member is

referred to the reply given to Mr. B. Das’ question No. 1904 on 15th
September 1924, in this Assembly.
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AMENDMENTS MADE IN THE INDIAN LpaisLaTIVE RULEs.

2176. *Mr. A. Rangaswami Iyengar : With reference to the Legislative
Department Notification No. F.-112|24-G. of 14th August 1924, published
in the Gaszette of India of 16th instant will the Government be pleased to
state :

(1) Why the amendments made in the Indian Legislative Rules
in March last have been superseded by the present Rules !

(2) In what respects the new procedure for re-intmductioq of
motions of legislative measures notwithstanding the previous
rejection or postponement thereof by dilatory motions carried
by the Assembly, differs from the earlier procedure adopted
for the same purpose in March last ?

(8) Whether any difference has been observed by the Government
in prineiple or method as between the re-introduction of
rejected or postponed motivns or legislative measures and
of rejected or postponed motions on grants in the Assembly
and in the Provincial Legislative Councils in the several
series of amendments to the Legislative Rules published in
Extraordinary Gazette of India since March last ?

(4) In what order were the rules laid before the Houses of Parlia-
ment under section 129-A. of the Government of India Aect-
and wheiher the Parliament was notified of the supersession
of the earlier amendments by the later amendments and of
the reasons therefor.

8ir Henry Moncrieff 8mith : (1) The principal considerations which
dictated the revision of the rules made in March last were the
following :

(a) Rule 20A in its original form implied on the face of it that
in cases not governed by the rule, it was not open to the
Member in charge of a Government Bill to defer moving
that the Bill be passed, and also that in such cases it was
open to a Member other than the Member in charge to
move this motion. The Government of India attached
importance to the removal of this implication, and the
revised rule, which it may be observed does no incie than
crystallise established practice, already recognised to some
extent in the Standing Orders, has accordingly been drawn
in general terms.

(d) The substitution of existing rule 35A for original rules 36A
and 36B effected the following objects :

First, the elimination of the provision for an announcement
by the Member in charge that Government proposed to
move the Governor General to exercise his personal
powers under section 67B of the Government of India
Act. This alteration can hardly have taken the Ilonour-

¥ able Member by surprise, if he recollects my reply to a

question on the subject put by Mr. Neogy on the 19th
March last ;

Secondly, the substitution of the formal making of a recom-
mendation by the Governor General as the act involving
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the withdrawal of a Bill in respect of which a dilatory
motion has been carried ;

°

Thirdly, the removal of an unmecessary difference of pro-
cedure in the case of Bills in respect of which a dilatory
motion has been carried, and Bills which the Chamber
refuses to take into consideration, refer to Select Com-
mittee, or pass. .

(2) The original and revised rules are available for the perusal
of the Honourable Member, who can draw his own conclusions. The
principal differences have been indicated in the reply to (1).

(8) While it is true that the sets of rules to which the Honcurable
Member refers both involve a departure from the ordinary rule against
repetition of motions, they are in no sense in pari materia, and the Gov-
ernment of India are of opinion that no question of difference of principle
or method arises. -

{4) The concern of the Government of India terminated with the
farmmal report by them to the Secretary of State of the various noti-
fications amending the Indian Legislative and Provineial Legislative
Rules. They have no knowledge of the proeedure which the Secretary
of State has followed or will follow in complying with the requirements
imposed by section 129A of the Government of India Act.

Mr. A. Rangaswami Iyengar : May I know, 8ir, what the reason
was which induced the Government to eliminate the provision to announce
in this Assembly that it was intended to move the Governor General to
exercise his certification powers ¢

8ir Henry Moncrieff 8mith : I would ask the Honourable Member
to look up the Legislative Assembly debates of the 19th Mareh, to
which my answer refers.

Mr. A. Rangaswami Iyengar : May I know whether, as far as 1
am able to understand the answer to the question put by Mr. Neogy,
ou that occasion, it is intended to suggest that these changes are merely
intended to eliminate the announcement of the moving by the Govern-
ment of India of the Governor General to exercise his power, or whether
it is intended to suggest that the Government do not intend to act in the
matter of moving the Governor General {

8ir Henry Moncrieff 8mith : That was one of the reasons, but if the
Honourable Member had followed my answer carefully he would have
scen that there were other reasons also. I would suggest that, before
he asks any further supplementary questions on that point, he should
read the answer which I have just given and of which I will supply
him a copy immediately.

EMprLOYMENT OF INDIAN CONSULTING ENGINEERS IN CONNECTION WITH
PoRrRTS DEVELOPMENT, ETC.

2177, *Mr. A. Rangaswami Iyengar : (a) Has the attention of the
Government been drawn to the question and answer No. 3 put and given
in the House of Commons on the 22nd July last regarding the claims of
Indian Consulting Engineers in respect of contracts and tenders for large
engineering works 1
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(b) Whether they have reeeived any proposal:or offer of services
from Dr. B. N. Dey, Consulting Engineer in London with reference to
any of the large works in connection with the ports developieent, bridge
or‘sanitary engineering works in India, and, if so, what aciion has been
taken thereon. -

(¢) If not, whether the Government propose to avail themselves of
his services or reccmmend his services and of other gualified Indians and
Indian firms in conneetion with the*excention of large engineering works
in railway bridge, port development works in India ?

The Honourable Mr. A. C. Chatterjee : (a), Yes.

(35 Yes. The Government of India baving no need of iir. Dey’s
services, he was infcrmed accordingly. The question of the employment
‘of ‘eonsulting engineers en provineial works rests entirely at the diseretion
of the Local Government or authority concerned.

(&) In so far as civil and irrigation works are concerned, the:Govern-
ment of India retain their own, Cunsalting Engineer, wiho is a permancent
member of the Indian Service of Engineers, selected chiefly for his irriga-
tion experience ; otherwise they have, in gencral, no need of the services
of consulting engineers:in India. "They do not propose to make any
“recommendation on the. subject o, Local Governments or authorities, who
“have full powers in the matter.. . .

., s P A T oy A e
‘RecoPENING ‘of PoINT CALIMERE AND OTHER MiNor POETs ON THE South
s MabRras COAST. ' o
2178. *Mr. A. Rangaswami Iyengar : Will the Government b
.1o state : o ; R % 5ROl
‘(@) Whether Point Calimere in South India is the nearest port to
Ceylon of all minor ports in South India and:is ‘within 30
miles from dJafina, the chief town of the Tamils im Ceylon !

(b) Whether this port was closed to passenger and goods traffie
by eountry boats in consequence of an agreement betweeh
the South Indian ‘Railway and the - British India Steam
Navigation Company in order to maintain the traffic earnings
of both companies vid the Danushkodi route ? :

(c) Whether tkLe extension of the Tiruturaipundi-Agastiampalli
line of the Tanjore District Board Railway to Datusitkhodi
in order to faeilitate the reopening of this seastal traffic with
Ceylon, is under consideration and whether ahy objection

has beén taken to such project by the South Indian Railway
. or B. L. S. N. Companies ?

(d) Are the Government of India prepared to direct the reoperfing
of this and other minor ports on the South Madras coast ?

. ~Mr. A A L Parsons : (a) It is the nearest port to Ceylon and is
about 40 miles from Jaffna '

wi (D) No. If the Honourable Member has in mind the agreemént of
;’19'02‘ between the Scuth Indian Railway and the British India Steam
Navigaticn Company, in the first place that agreement did.mot refer to
country boats, and in the second place Government-are gixen to-understand
that steamers never did call at Point Calimere. - TAn

e pleased

= o

.

YAt o
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{¢) No snch extension is under.gomsideration.

(d) This part of the question should be addressed to the Govérnment
of Madras. .

Lom) Ovrvizr’s SPEECH IN THE-HOUSE OF LORDS REGARDING THE ALLEGED
PurcHASE oF VOTES BY THE SWARAJ PARTY IN BENGAL.

2179. *Mr. Chaman Lali : (o) Are Gov crnmelgt aware that the follow-
ing statement was made by th: .\eaetm of State In 1ne 1dst debate in
the House of Lords :

€¢ In that Assembly the Swaraj party, not being able actually to lead or procure
a majority of votes for the purpose of embarrassuw the Government, organised the
purchase for cash of the requisite balanees cither of votes or abstentions to enable
them to win narrow divisions which they did. This faet is notorious ’’ ¢

(b) Was the information supplied to the Secretary of State by the
Government of India ?

(¢) If so, has the Government got any facts to subst amwte the charge
~against the Swarajists ? s phons

. (d) 1t-not. are the Government prepared: to have thwe words with-
«drawn by the Secretary of State ? :

-~ The Honourable Sir Alexander Muddiman : I have already apswered
that questlon

Mr, Ohaman Lall .'Will the Honourable Member be pleasea to. lav on
the table a copy of the communications which have passed between the
‘Government of India and the Secretary of State on this subject ?

"-+Phe Honourable Sir Alexander Muddiman : I have already given
the House full information regarding 4he particular instance to which the
question was directed. I cannot lay anything else om the: table.

* Mr. Chaman Lall : Will the Honourable Member request the Sec-
retary of State, in view of the great feelmg in this Assembly on the sub-

ject, to make public the sources of information which made him pass those
.yemarks ! 4

The Honourable Sir Alexander Hnddlmali I have already =aid
on the last occasion in reply to. a supplementary guestion put by the
Honourable Sardar that a copy of the questions and answers will be for-
warded to the Secretary.of State.

Lals Duni Chand : Are Government nware that the Swarajist candi-
dates were either returned unopposed or returned by such an overwhelm-
ing majority of vates that that it was impossible to obtain them by im-
proper means ! If this is a faet will Government be pleased to convey

the information to the Secretary of State in order to remove his wrong
impression ¢

Mr. President : The questlons relating to the election of members of
the Swarajist Party do not arise out of this question. It refefs solely to

alleged bribery by members of the Swarajist Party when they had already
reached the Chamber

t

RELEASE OF RaJa RAM coxvrcm IN THE MALARWAL T&Am WRECKING
Case ¥y 1919.

2180. *.Mr Ohaman Lall : Are Government aware that Raja Ram,
son of Ganga Ram, goldsmith of * Malakwal (Gujrat district), was
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convicted f)y a Court Martial Tribunal at Lahore on the 17th June 1919,
to death, for being concerned in the Malakwal train wrecking case {

(b) Are the -Government aware that the sentence was afterwards
coinmuted to transportation for life 7.

(¢) Are the Government aware that the said conviet is undergoing life
sentence in Andamans and his number is 43633 1

(d) Do Government propose to take steps to release him at once *

The Honourable Sir Alexander Muddiman : (a) Yes. R
(b) Yes. .

(c) Yes.

(d) No.

TRAINING OF INDIANS AS RaiLways TrAFFIC OFFICERS.

2181, *Mr. Bhubanananda Das : Will Government be pleased to state
what stage the scheme for training traffic officers required for the Indiam
Railways at the Sydenham College of Commerce of Bombay has reached
and will Government be pleased to lay the scheme on the table for infor-
mation of the House ?

Mr. A. A. L. Parsons : The matter is still under consideration and
Government are not in a position to make a statement on the subject.

PURCHASE OF RAILWAY STORES THROUGH THE INDIAN STORES DEPARTMENT.

2182. *Mr. Bhubanananda Das : In reference to my starred questien
No. 1332 of June 1924 on the centralization of purchase of stores through
the Indian Stores Department, will Government be pleased to state if they
have reached the decision to direct different railways in India to make all
their purchases through the Indian Stores Department ?

Mr. A A L. Parsons : The Honourable Member is referred to the
reply given in this Assembly to parts (f) and (g) of Mr. Neogy’s ques-
tion on the same subject.

GOVERNMENT PURCHASES OF IRON- AND STEEL FROM INDIAN MANUFACTURERS.

2183. *Mr. Bhubanananda Das : In reference to the assurance given
by the Honourable Member for Industries in reply to my starred questions
Nos. 1334-35 of June 1924, that Government would give due consideration
after the Tariff Act was passed to the question whether the Government of
India would make all their purchases of iron and steel from Indian manu-
facture, will Government be pleased to state their final decision and present
practice on this question ?

. The Honourable Mr. A. C. Chatterjee : The attention oi the Honour-
able Member is invited to the Rules for the supply of articles for the
public_ service which were promulgated with the Resolution by the
Government of India in the Department of Industries and Labour, dated
the 6th May 1924, and a copy of which will bé found in the Library.
The passing of the Steel Industry (Protection) Act does not necessitate
any change in the policy of the Government of India as enunciated in the
preamble to the Rules.
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FRAXCHISE FOR WOMEN.

2184. *Mr. Bhubanananda Das : (¢) Have Government considered the
suggestion of the President of the Reforms Imquiry Committee to Mrs.
Deep Narain Singh while giving evidence regarding Women Franchise
that the rules can be altered to entitle women to vote and stand for the
Councils and Assembly ? . .

(b) Are Government prepared to take immediate steps to amend these
rules so that there will be no sex disqualification for women of India ?

The Honourable Sir Alexander Muddiman : S.o‘ far as T am aware
the President of the Committee made no such Suggestion. Government do
not propose to take any immediate steps in the matter.

SUBMISSION OF STATEMENT OF EARNIXGS BEYOND THEIR LAWFUL SALARIES -
By TickeT CoLLECTORs OF THE N. W. Ramwway, KaracHr DisTRICT.

2185. *Mr. Harchandrai Vishindas: (a) With reference to the
answer to my question No. 1160, dated 2nd June last, are Government aware
that the D. T. S. Karachi somewhere in the beginning of 1923 wrote to
the station master, Kotri, pointing out that some ticket collectors mentioned
by name did not earn enough to eover their pay and therefore they did
““not justify their existence ’’ and that ‘‘ those who do not- cover the Rail-
way expenses will be dispensed with by the Railway *’¢

(b) If so, will Government be plcased to state how they reconcile this
with their answer ‘“ There is no question of these collections having to reach
a particular figure on pain of punishment 't

(¢) If so, do Government propose to direct the cancellation of such
directions as are mentioned in part (a) ?

(d) If not, why not ¢

. Mr. A A L Parsons : (a), (b), (c) and (d). Governmemt have no
information, but are making inquiries. '

REFUsAL OF GOVERNMENT TO LAY OFFICIAL. CORRESPONDENCE ON THE TABLE.

2186. *Mr. Harchandrai Vishindas : (¢) Is it a fact that the Gov-
ernment have made it a uniform practice to refuse to lay on the table cor-
respondence between them and the Secretary of State or with any Govern-
me;lt Department whenever asked by the Members of the Assembly to de
80

(b) If not, will Government be pleased to take the atatisties of any one
of the years 1923, or 1924 as far as it bas gone to show the total number
of such requests and the number of complianees $

The Honourable Sir Alexander Muddiman : (a) Censiderations of
Public or State interest sometimes necessitate the withholding of papers
from' publication. Each request is dealt with on this principle alene.

(3) The Honourable Member will find the information he requires in
the published proceedings of the House.

. Mr. Harchapdrai WVishindas : Which published proeceodings !
Might I inquire of any particuler year ¥ Have I to go into the proceed-
ngs. of all years ? : .

e Honourabie S&'A!emder Muddiman : So should 1.

L34L& | B
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-CoNDITIONS OF DECK PASSENGER TRAFFIC IN NATIVE PASSENGER SHIPS, ETC.

2187. *Mr. N. M. Joshi : Will Government be pleased to state whether
“their attention has been drawn to an article on ¢ Indian Labour in Burma ’’
by Mr. C. F. Andrews, published on page 288 in the Young India of

August 28th. 1924, wherein he states :
¢¢ In Malaya the planters all agreed with me that the voyage conditions are

inhuman. But they said : ¢ What are we to do ¥ The Government of India thppmg
Act allows these conditions’’’?

(b) Will Government be pleased to state what they propose to do to
remedy this state of things ¢

(¢) Will Government be pleased to state what steps they have taken
to give effect to the recommenciations of the Deck Passengers Committee 1

The Honourable Sir Charles Innes : Government have scen the
article.

(0) and (c¢j. As the Honourable Member is aware, the whole ques-
tion of improving the existing conditions of deck passenger traffic in
Native Passenger Ships has been investigated by the Deck Passenger Com-
‘mittee. The views of Local Governments and Chambers of Commerce on
the Committee’s recomendations have been obtained and are now undern
consideration. Any legislation that may be necessary will be probably
included in the general revision of the. Indian Merchant Shipping Aet,
which is'now being undertaken.

Mr. N. M. Joshi : May I ask when this legislation will be undertaken ?

The Honourable 8ir Charles Innes : I cannot say, but we are working
at it as best we can.

Mr. N. M. Joshi : May I remind the Government that a iong time
has passed since the Deck Passenger Committee’s report was published ?

The Honourable 8ir Charles Innes : May I remind the Honourable
Member that the question raised is an extremely difficult and complicated
one ?

Leave oF Lower CLiss EMPLOYEES ON THE BoMBAY, BARODA AND CENTRAL
Inpua RamLway.

2188. *Mr. N. M. Joshi: (a) Will Government be pleased to state
whether they are aware of the fact that there is a good deal of discontent
among the lower class employees in the B. B. and C. I. Railway owing to
the faet that while the subordinate staff of the Railway such as station
masters, guards, drivers, clerks, ete., get all kinds of leave such as privilege
leave (30 days), casual leave and sick leave in addition to the gazetted
hbhdays they get only 15 days’ privilege leave and no other leave and
are at times required to work even on gazetted holidays ¢
(b) If so, what steps they have taken or propose to take to remove
this complaint of the lower class employees ¥ If not, will they inquire
into the matter and announce_the result of their inquiry ¢

Mr. A. A L. Parsons : (a¢) and (b). Government are not aware of
any discontent prevailing among the lower class employees of the Bombay,
Baroda and Central India Railway in the matter of their leave, and do
not propose to initiate any inquiries. They are confident that the Agent is
fully in touch with the position. The Honourable Member is, however,
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referred to the reply given to him on 2nd July 1923 in regard to a similar
inquiry.

UnirorMITY IN LEAVE RULES oN RAlLways.

2189. *Mr. N. M. Joshi : Will Government be pleased to state the
result of their inquiry in respect of securing uniformity in leave rules
on Railways, which, they assured the House in July lust was under con-
_templation

Mr. A. A. L. Parsons : I cannot discover that any such assurance was
given by Government. In July 1923 the Honourable Member was informed
that the question of revising leave rules for all railway employés with a view
to bringing them more into accord with conditions of employment in
other industrial concerns was under consideration. This question is still
under discussion with railway administrations. .

APPOINTMENT OF INDIANS As FOREMEN ON THE BoMBAY, BARODA AND

CENTRAL INDIA RAnmaway.

2190. *Mr. N. M. Joshi : Will Government be pleased to state whether
it is a fact that all the foremen in the B. B. and C. I. Railway workshops
and officers are Europeans ? If so, will they state whether any attempts
were ever made to appoint Indians to these posts ¥ If not, why not %

Mr. A. A L. Parsons : Yes, that is so, but the railway have three
Indian foremen in their running department and one Indian under train-
ing for the superior grade.

TRICHINOPOLY-VILLYPURAM RAILWAY.

2191. *Dewan Bahadur M. Ramchandra Rao : Will the Government
be pleased to state whether the construction of the Trichinopoly-Villypuram
chord line will be proceeded with in the course of this official year or
whether any orders have been passed postponing this line indefinitely ¥ .

Mr. A. A. L. Parsons : No orders have been passed postpdning inde-
finitely the construction of this railway. The revision of the estimate
has become necessary and a revised estimate is now under consideration
by the Railway Board. It is mot possible at the moment to say when
construction will be commenced.

OPENING OF A LOCAL HEAD OFFICE OF THE IMPERIAL BANK OF INDIA EITHER
AT LAHORE orR AT DELHI

2192. *Mr. Bhubanananda Das : (a¢) Is it a fact that Calcutta is at
present the local head office of the Imperial Bank for the Punjab, and that
there has been an increase in the number of branches of the Bank in that
Provinee ¢

(b) Do Government propose to draw the attention uf the Governors
of the Bank to the desirability of having a new local head office either at
Lahore or at Delhi so as to enable the Bank to look after the banking
interest of that Province ! ‘

The Honourable Sir Basil Blackett :: (a) The reply is in the affirma-
tive. ' :
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(b) The opening and loeation of new local head offices is primarily a
matter for the discretion of the Central Board though such opening is
subject to the previous sanction of the Governor General in Council. The
suggestion implied in the Honourable Member’s question will be conveyed
to the Central Board. I may add that I believe that some steps have ac-
tually been taken with a view to meeting the point raised in the question.

»

TERMINATION OF THE SERVICES OF CERTAIN EMPLOYEES OF THE EAST INDIAN
AxD G. L. P. RAILWAYS ON THE STATE TAKING OVER THE MANAGEMENT
OF THESE LINES.

2193. *Lieut.-Colonel H. A. J. Gidney : (a) Is it a fact that the Govern-
‘ment of India issued a memorandum from the Railway Board to the
Agent, E. I. Railway, as published in the E. I. Railway Gazette, dated
-10th July 1924, of which paragraph 2 reads as follows :

¢¢ With few exceptions the Government of India are anxious to oltain the services
of the existing permanent staff of the East Indian Railway Company when the
.Railway eomes under State management. Intimation has already been sent imdgividuslly
to those members of the existing permanent staff whose services the Government of
India regret that they will not require after the 31st December 1924 ; and they have
- been informed that it will be open to them to take any leave admissible to them after
that date under the Company’s rules, and that they wil] remain under thé existing

Fast Indian Railway leave, provident fund, and gratuity rules until the final termina-
tion of their service under the Company.’’ )

(b) Will the Government be pleased to state, if when the Great
Indian Peninsula Railway is taken over by the Government of India and
worked as a State line, the existing permanent staff of the Great Indian
Peninsuia Railway, whose services the Government will not ‘require, either
because of their age heing over 53 years, on 1lst July 1923, or for othev
reasons, will be similarly granted all leave due to them and will remain
under the existing Great Indian Peninsula leave, provident fund and

- gratuity rules, after the 30th June 1925, until the termination of their
service ? . :

(c) If the answer to question (b) is in the affirmative, are Govern-
ment prepared to issue instructions through the Railway Board to the
Agent, Great Indian Peninsula Railway, to publish such information in
the Great Indian Peninsula Railway ‘‘ Weekly Notices ’’, as has been done
on the East Indian Railway ?

(d) If the answer to question (b) is in the negative, will the Govern-
ment be pleased to give reasons for difference of treatment regarding leave,
etc., of the East Indian Railway and Great Indian Peninsula Railway
employees, when these Railways are taken over by the Government ?

‘Mr. A. A. L. Parsons : (a) Yes.
(b) The guestion is still under comsideration.

(c)-and (d) In view of the reply given to (b) above the questions do
not arise. .
Mr. K. C. Neogy : With reference to (a), will the Honourable Mexi-
-foer state how many Indians in the efficers’ grades hgve been served with
- metice terminating their services, and what prepoxtion: they form to the
total numbey of Indians employed in these grades in the E. 1. Railway ¢
The Honourable 8ir Charles Innes : I have rot got the information
absolutely i my mind, but I think that the figure is samewhat as follows.
I think that we are terminating the services of about 6 or 7 officers on this
Railway when we take it over, and of those I think about half are Europeans
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and half are Indians. As regards the latter part of the question, I am
afraid I cannot give the information offhand and the Honourable Member
must put, down a question on the subject.

Lieut.-Colonel H. A. J. Gldm May I ask a supplementary ques-
tion ! Will the Honourable Member in charge kindly inform me, with
reference to his reply that the matter is still under consideration, in view
of the fact that those officers who will be affected by their decision are
desirous of making timely arrangements for taking tkL: leave that is due
to them, when do the Government think they will have finished cons1dermg
this matter and arrive at a decision ?

Mr. A. A. L. Parsons : We are going to discuss the matter with the
Agent in the course of the next week or ten days.

ALLEGATIONS AGAINST COoLONEL E. T. CARWITHEN, LATE CANTONMENT Ma-
GISTRATE, AMBALA.

2194. *Haji Wajihuddin : {¢) Are the Government aware that
a complaint under seetion 168, Indian Pemal Code, was made by one
Pandit Ramkishen against Pandlt Shugan Chand, head elerk of the Ambala
Cantonment office ?

(b) Is it a fact that in course of the prosecution evidence, a formal
stamped deed of partnership was produced in which Colonel E. T. Car-
withen, late- Cantonment Magistrate, Ambala, Pandit Shugan Chanl
and one Hira Lall agreed to carry on business as partners under the name
of ‘“ Hira Lal & Co.”” ¢

(¢) Will the Government quote some rule or precedent under whieh
a Cantonment Magistrate can carry on trade in partnership with his head
clerk ?

(d) Are the Government aware that Colonel Carwithen sanctioned
several applications for buildings in Ambala Cantonment without referring
the same to the Cantonment Committee ?

(¢) Is it a fact that this very Cantonment Magistrate gave permis-
sion to his head clerk Pandit Shugan Chand to engage in trade and that
this permission has been given on the head clerk’s application not regis-
tered in the office and bearing number and date ?

(f) Will the Government state if a Cantonment Magistrate is autho-
rised to give such permission to his subordinate and if so, under what
law ? If not, what action they propose to take against Col. Carwithen !

(g) Are Government prepared to hold an inquiry into the matter ?

Mr. E. Burdon : (a) Yes.

(b) Yes. )

(¢) There is no such rule or precedent.

(d) Yes.

(e) In the order passed in the case referred to in part (a) of the
question, the magistrate stated as follows : -

‘¢ The accused has produced the original order of the Cantonment Magistrate
gra.ntmg him sanction to engage in trade, which is recorded on his apphcatlon dated
the 10th July 1919. * * * "It is true that although the accused’s application for
the sanction is dated, the sanction is not so‘dated.”’

-
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The Government of India have no further information on the point.

{f) and (g). The permission given was irregular. An inquiry "has
already been held. Colonel Carwithen was severely censured in respect of
the matter mentioned in part (b) of the question and has retired from the
seryice.

Government do not propose to take any further action as regards
him. > . .
“CASE oF Panpir SHUGAN CHAND, HEAD CLERK, AMBALA CANTONMENT

OFFICE.

2195. *Haji Wajihuddin : (¢) Has the attention of the Government
been drawn to the judgment of Chaudhri Sardar Khan, magistrate, 1st
Class, Ambala District, in the case, Pandit Ramkishen versus Pandit Shugan
Chand, head clerk, Ambala Cantonment Office, complaint under section
168, Indian Penal Code ?

(b) Is it a fact that in the above case the accused Shugan Chand
has been acquitted on the technical ground that he being a Government
servant was not legally bound not to engage in trade ¢

(¢) Are the Government aware that the magistrate has declared the
offence to be a breach of departmental rules not coming within the purview
of the judicial court, but to be dealt wih by Executive Officers in the
departmental manner ? . -

(d) Is it a fact that the All-India Cantonment Association brought
this aspect of the case to the notice of the Government, vide its letter
No. 518-A, dated 20th October 1922 ¢ '

(e) Is it a fact that the Government have declined to take any depart-
mental action against Pandit Shugan Chand for the present, vide Secretary,
Army Department, letter No. 27522|2 (A.D.), dated 28th May 1924 ?

(f) Will the Government be pleased to state the reasons for their not
taking any notice of the matter %

Mr. E. Burdon : (a) Yes.

(b) The magistrate held that the accused was not a Government
servant. He was acquitted on the ground that no case had been made out
under section 168, Indian Penal Code. .

(¢) No. The magistrate made no such declaration. What he did say

was that ‘‘ public servants transgressing departmental rules against trading
‘are only liable to departmental punishment.’’

(d) If the Honourable Member is referring to the letter from the
All-India Cantonments Association, No. 518-A, dated the 20th Oectober
1922, the Geovernment of India are aware that in that letter it was urged
that the head clerk should vindicate his character in a court of law.

(e) Yes. ,
(f) The principal reason is that the ecivil suit instituted by Pandit
Shugan Chand is still pending.
- - PrROmIBITION OF TRADING BY GOVERNMENT SERVANTS,

2196. *Haji Wajihuddin : (e¢) Are the Government aware that
under Rule 15 of the Government Servants Conduct Rules published by
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the Government of India, no Government servant can engage in trade with-
-out the permission of the Local Government ?

(b) Are the Government aware that in a criminal complaint under
section 168, Indian Penal Code, filed by Pandit Ramkishen against Pandit
Shugan Chand, head clerk, Ambala Cantonment office, the trying magis-
trate has held that the above rules being not a legislative enactment
are not legally binding upon the accused ?

(¢) Are the Government aware that under Q. M. G. letter No. 4800-3
(Q.M.G.-4), dated the 28th October 1914, all Cantonment Fund Servants
are treated as public servants and are ].mble to the restrictions imposed
upon such servants by the rules framed by the Government {

(d) Do Government propose ‘to take any steps regarding the above
finding of the Magistrate ?

Mr. E. Burdon : (a) Yes.
(b) Yes.
(¢) Cantonment Fund servants are.held to be pubhc servants but not

Government servants. It is only to this latter class of servants that the
Government Servants’ Conduct Rules apply.

(d) No. But I may mention that the preparation of rules ‘under

the new Cantonments Act to regulate the conduct of cantonment servants
is in hand.

PROSECUTION OF LEKHRAJ, A SHOPKEEPER OF SUBATHU, FOR SELLING COAL
AT A HIGHER PRICE THAN THAT REGISTERED IN THE CANTONMENT
MAGISTRATE’S OFFICE.

2197. *Haji Wajihuddin : (e) Is it a fact that Col. Lawrenson while
Cantonment Magistrate, Kasauli, prosecuted one Lekhraj, son of Raghoo,
a shopkeeper of Subathu, for selling coal at a rate higher than one registered
in the Cantonment Magistrate’s office ¢

(b) Is it a fact that the prosecution was directed under section 173
(m) (4) of Cantonment Code, 1912 ¢

(¢) Are the Government aware that there is no sub-clause (4) to
clause (m) of section 173, quoted above ¢

(d) Will the Government be pleased to mquu-e why the prosecution
was launched under section 173 (m) (4) when it did not exist at all ¢

(e) Is it a fact that the said Lekhraj was fined twice for the above
alleged offence ?

(f) Will the Government kindly state what the registered rate of
coal was in the office of the Cantonment Magistrate and how was this rate
arrived at and were the dealers in coal consulted ?

(g) Are the Government aware that the rate varies with quality ?

(k) Did the Cantonment Magistrate verify that the quality of the
coal was the same for which the rate was fixed in the Cantonment
Magistrate’s office.

(¢) Will the Government state if selling of coal at higher rate was
at all punishable under the Cantonment Code, 1912 ¢ If so, will it please
quote the rule or the section on the point ¢

Mr. E. Burdon : The infofmation desired by the Ilonourable Member
is being obtained from the local military authorities and will be communi-
cated to him as soon as it is received.
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LecaL ExpENsEs oF PANDIy SHUGAN CHAND, Hw CLERK, -AMBALA C.w-
TONMENT. -

. 2198. *Haji Wajthuddin : (a) Is it a fact that the Government have
granted Rs. 8,000 to Pandit Shugan Chand; head clerk, Ambala canton-
‘ment, to bring a suit of damages against eertain local oﬁice-bearers of the
All-India Cantonments Association ?

(b) Will the Government state on what vrounds the grant has been
pald and if the Cantonment Fund can be used for such purposes ?

(¢) Will the Government quote the law that authorises such expendi-
ture from the Cantonment Fund ¢

(d) Is it a faet that the Government directed Pandit Shugan Chand
to institute a case at Simila instead of at Ambala where the parties concerned
reside ?

: (e) If so, what special reasons were there to issue instructions to
Pandit Shugan Chand ?

Mr. E. Burdon : (¢) The legal expenses of the head elerk, up to
Rs. 3,000 were guaranteed by the Cantonment Committee, Ambala on
certain condmons and this action of the Committee was subsequently
approved by the Government of India.

(b) Pandit Shugan Chand being a Cantonment Fund servant, the
Cantonment Authority considered it ‘desifable in the interests of canton-
ment administration that he should be given facilities to vindicate his
charaeter in a eourt of law. The reply to the sccond part of the question
is in the affirmative. ‘ )

{¢) Section 29 (1) (p) of the Cantonment Code, 1972.-

(d) No.

(¢) Does not arise.

““ CoRPORATION SoLE '’ IN CANTONMENTS.

2199. *Haji Wajihuddin : («) Are the Government aware that
since 1st May 1924, there is ‘“ Corporation Sole ’’ in many important can-
tonments of India ?

(b) Is1t a faet that under this arrangement, the Officer Commanding
Statlon is carry;ng on the cantonment.administration on his own sole
responmblhty

(¢) Are the Government aware that this arrangement has given rise
.10 great discontent and legitimate grievances in the ¢antonment ¢

- Mr. E Burdon : (¢) Cantonment Boards have been formed in most
of the cantonments in which the Governor General in Council has ordered
that a Board shall be constituted except in the Punjab, Bihar and Orissa,
Bengal and the Central India Agency. In these areas, the Government
of India understand, the elections will tale place at various times during
the months of October, November, and December, 1924, and the Boards
will then be constituted. In those cantonments in which a Board has not
yet been formed, the cantonment authority is a Corporation Sole.

(b) The Officer Commanding the Cantonment exercises the powers of
the cantonment authority in those cantonments in which a board has not
vet been constituted, and as such, he is responsible for the administration
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of the cantonment in accordance with the Cantonments Aet to the same
‘extent as a cantonment board. )

(¢) The Government of India are not aware that the position is as
stated by the Honourable Member. The phase to which he refers is
transitional.

ELE(‘T[ONS IN CANTONMENTS.

2200. *Haji Wajihmddin : (r) Is it a fact that eertain Provincial
Governments -have fixed ¢ elections ’ for cantonments in November with
the result that the ‘‘ Corporation Bole '’ is-likely to continue up to the
end of the year ?

(b) Are the Government prepared to take steps to direct Local
Governments to hold elections much earlier than November and end the
4¢ Corporation Sole ’’ ?

(¢) Do the Government propose to consider the desirability of appoint-
ing an Advisory Board of four non-official residents of a cantorment for
the help and guidance of the ‘‘ Corporation Sole >’ so long as it may be
necessery to maintain it ? ’

Mr. E. Burdon : (a) I invite the attention of the Honourable Mem-
ber to the reply which I have given to part (a) of his immediately preced-
ing question.

(b)Y The Government of India have pointed out to Local Governments
the importance of constituting cantonment boards as early as possible, but
they cannot tic Local Governments down to any particular date in respect
of these first ciections. _

(¢c) The Government of India do not propose to take the -action
indicated. It would notbe in accordance with the Act to do so.

COLLISIONS ON THE NORTH WESTERN RAILWAY.
2201. *Khan Bahadur Makhdum Syed Rajan Baksh Shah : (a) Are

the Government aware that collisions of trains are often happening on
the N. W. Railway ? )

] ‘b) Will the Government please state how many collisions took place
during the last 5 years, and what was the damage done on account of loss
of life and property in each case ?

(¢) How many of these collisions took place on the lines where the
double line system existed ?

Mr. A. A. L. Parsons : (a) The answer is in the negative.

(b) and (¢). During the 5 years ending 31st March, 1924, there were
on the North Western Railway 37 collisions, serious and otherwise, in
which trains carrying passengers were involved. In these collisions 28
persons were killed and 170 injured. The information asked for in the
remamde‘r of.the question could not be obtained without the expenditure
of excessive time and labour and in view of the answer to the Honourable
Member’s next question it does not seem necessary to collect it.

DousBLE LixE SysTEM ox RalLwarvs.

2202. *Khan Bahadur Makhdum 8yed Rajan Bakhsh 8hah : Is it a

fact that on the lines where there is no double line system, the collisions
L240LA B¢
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occur more frequently than on the lines where the double line system
exists ! If so, does the Railway Board contemplate to provide double
lines on such of the lines where no double line system exists ?

Mr. A. A L. Parsons : There is obviously less likelihood of ‘¢ head-

on ”’ collisions where double line working is in force than in the case of
single hnea

The answer to the second part of the question is in the negative.
Double lines are only constructed, where there is sufficient traffic to justify
them. It would not be practicable to provide double lines everywhere,
irrespective of the volume of -traffic to be moved.

RATLWAY DiISASTER NEAR HArRAPPA ON THE NORTH WESTERN RAILWAY.

2203. *Khan Bahadur Makhdum Syed Rajan Baksh 8hah : Are
the Government aware of the recent collision of passenger trains which took
place on the night of the 28th August 1924 on the main line from Lahore to
Khanewal between Harappa and Mirdad Mafi ¢ If so, what were the real
causes of such collision and what relief has been given or is proposed to
be given by the Railway Board to the sufferers ¢

Mr. A. A L. Parsons : The Honourable Member is referred to the

reply given in this Assembly on 10th September 1924, to Diwan Bahadur
M. Ramachandra Rao’s question.

CREMATION OF BopiEs oF PERSONs KILLED IN RAamway COLLISIONS.

2204. *Khan Bahadur Makhdum 8yed Rajan Bakhsh 8hah : Is it a
fact that after raﬂway collisions the corpses and remains of all the travellers
whose lives are lost in the collisions are burnt, up by the Railway authorities
irrespective of caste or creed while no heed is paid to the religious customs
under which corpses of various sects‘'should be treated. If so what are the
circumstances which lead to such undesirable treatment of the corpses
which seriously hurts the religious feelings of the Indians %

Mr. A. A. L. Parsons : The answer to the first part of the question

is in the negative, and the second part of the question does not therefore
arise.

SupERvISION OF FIRsT CLass RAmLway REFRESEMENT RooMms.

2205. *Sardar Bahadur Captain Hira 8ingh : (¢) Will Government
be pleased to state what the arrangements are for the supervision of first
class refreshment rooms on State and other railways ?

(b) Are they aware that the meals supplied, even when notice has
been given, consist mainly of tinned fish and other tinned foods, rancid
butter and impure mijlk, ete.?

(¢) Will Government consider the feasibility of advising the railway
administration to inform passengers of the action taken on their complaints
_ in this connection ?

(d) Are Government prepared to consider the demrablhty of having a
general complaint book on railway stations in which the travelling publie
may record complaints of neglect, incivility, attempts at extortion, ete. on
the part of railway servants ?

.
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Mr. A. A. L. Parsons : (¢) Government understand that the general
practice is that first class refreshment rooms are supervised and regularly
inspected by officers of the Traffic Department, Station Masters, and special
Inspectors appointed for this purpose.

(b) No.

(c) and (d). Government will bring these suggestions to the notice of
Railway Administrations.

EMPLOYMENT OF DEMOBILISED INDIAN OFFICERS AND SOLDIERS.
2206. *Sardar Bahadur Captain Hira Singh : (¢) Will Government
be pleased to state what has been the .result of the ecirculars issued by
Government to the civil, railway and other administrations in regard to
the preferential employment of demobilized Indian officers and soldiers ¢

(b) Are they aware that for the most part these circulars have been
completely ignored ?

(¢) Do the Government propose to take any further action in the -
matter to bring the circulars in forece?

Mr. E. Burdon : (a) The number of Indian ez-soldiers who were
employed by Local Governments and Admxmstratlons during 1922 and 1923
was 10,731 and 8,492, respectively.

(b) In the face of these fizures the Government of India do not con-
sider that the circulars on the subject have failed of their effect.

(¢) The Government do not propose to take any further action.of a
specific kind at present. The matter receives constant attention from the
Indian Soldiers' Board and the cognate provincial organisations.

INCONVENIENCES TO PASSENGERS AT DEEGHA GHAT ON THE EAST INDIAN
RaiLway.

2207. *Khan Bahadur Sarfaraz Hussain Khan : (¢) Are Government
aware of the fact that owing to the want of sheds and of proper lighting
arrangements on the road from the present steamer ghat to where the
train stops at Deegha Ghat, E. I. R. (B. and O.) which is a pretty long
distance, passengers are put to great inconvenience, specially in the nights
and when it rains.

(b) If so, do they propose to issue necessary instructions to the Railway
authorities concerned, to make such arrangements as to remove the incon-
venience of the travelhng Jpublic ? .

Mr. A. A L. Parsons : (a) and (b). Governmert have no informa-
tion, but the question will be communicated to the Agent.

The Railway Board understand that matters of this kind form the
subject of discussion by the Agent with his Local Advisory Committee.

INCREASE OF PAY OF SUPERINTENDENTS OF Post OFFICES.

2208. *Khan Bahadur Sarfaraz Hussain Khan : (1) Isit a fact :
(a) that there are 181 Supcrintendents of Post offices in the whole
of India and Burma, and among these 181 officers is appor-
tioned the supervision and control of 16,463 head, sub, and

branch post offices 1 .
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(b) that the present mimimum, and present maximum pay.of the
Superintendents of Post offices is Rs. 250 and Rs. 700,
respectives). _

(¢) that the present minimum pay and present maximum pay of
the Superintendents of Exeise is Rs. 300 and Rs. 850,
respectively.

(2) If the facts siated in (b) and (¢) are correct, are the Govern-
ment prepared to consider the desirability of increasing the scale of pay,
of the hard-worked Superintendents of r’ost offices ?

_{3) If net, will.Go erament pieape give reasons {
The AHonomble Mr. A. C. Chatterjee : (1) (a) Yes.
(b) Yes.

~ (c¢) The pay of Superintendents of Excise is not uniform in all pro-
vinces. In some provinces the minimum, the Government of India under-

stand, is Rs. 230, while the maximum appears to vary between Rs. 600 and
Rs. 1, '100.

(2) and (3). The pay of Superintendents of Post Offices was ldst
revised with effect- from 1st December 1919, and Government are not at
present prepared to consider any further inerease.”

Cask oF JyorisH CHANDRA GHOsSH, STATE PRISONER IN BENGAL.

2209. *Mr. Gaya Prasad 8ingh : (a) Has the attention of the Gov-
ernment beem drawn to a memorial published in the Amrita Bazar
Patrika, dated the 31st August 1924, from the mother of Mr. Jyotish
Chandra Ghosh, M.A., who has been deported under Regulation 111 of
1818, and addressed to H. E. the Governor of Bengal ?

(b) Are the facts stated therein snbstantially correct ¥ When was
he arrested under this Regulation

(c) Where is the deportee confined at present ; and what:§s the con-
dition of his health 7

(d) What books and magazines are allowed to him to read ?

(e) Is it a fact that the deporiee was the only earning member of
his family ; and that his family has been reduced to dire straits since
his deportatlon ?

(f) What monthly allowance has been given to hlS family ; apd
since when * What is the total amount paid up to date ; and when was
the last payment made to the-family ? -

The Honourable 8ir Alexander Muddiman : (¢) Government have
seen the memorial referred to.

(b) Government have no information regarding the truth of some of
the statements contained therein. As regards the faects which are within
the cogmzance of Government I give in reply to the latter parts of the
question ‘such information as Gevernment are prepared to give. The
.Honourable Member was informed by my predecessor on the lst February

1924 that the detention of Jyotish Chandra Ghosh dates from 25th Septem-
ber 1923.

(¢) Government are not prepared to state where this prisoner is
confined, as it would not be in the public interests that I should do so.
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He:is in very goed health ay appears’from a telegram 1 received on the.
13th of this menth.

(d) He is allowed to read any suitable books, newspapers-and.
magagines,

(e) .I am informed that the detenu made no contribution to the support -
of his family.

( f) Rs. 30 per month. I may say that the payment of the allowance
is not in arrears. It has been paid up to date.

Mr, Chaman Lall : Does the Honourable Member consider Rs. 30 an
adequate allowance ?

The Honourable Sir Alexander M n : I think it is a hberalv
allowance ; considering he did not contribute to his family when at
liberty.

UNSTARRED QUESTIONS AND ANSWERS.
CoLLEcTION OF CustoMs Duty BY THE PosT OFFICE.

349. Mr. N. O. Kelkar : Will Government be -pleased -to state.
wliti arrount of custom duty has been recovered through the. Post Offiee
during the last three years and what is the estimated cost of reeovormg_
the charges ? Whether the Post Office has to suffer any dead loss in these
{ransactions ? If 80, up to what extent ! Is any credit given to the.Pgst
Cltice for collection of custom duty through its agencies !

Mr. H. A. 8ams : With respect to the first part, the figures are :
Amount of customs duty collected by the Post Office.

. | ol
1921-22 L .. .. 171,20,685
1922.23 .. . .. 7T7,61,984
1923-24 .. 72,02,165

Estimated annual expendlture of the Post Office. and account .
of the collection of customs duty : Rs. 2,34,000.

Estimated revenue from the charge of 4 annas per parcel :
Rs. 1,40,000.
With respect to the rest of the question, arrangements have been
made for credit to be glven to the Post Office by the Customs Depart-
ment.

PROFITS EARNED BY THE PosT OFFICE ON ACCOUNT OF THE SAVINGS BANK
AND CaAsH CERTIFICATES.

" 400. Mr. N. C. Kelkar : (¢) What is the total amount of profit
earned by the Government from the working of the Post Office Savings
Bank and Post Office 5-year cash certificates, during the last 10 years, after.
deducting the actual or estimated cost of working the branches 1

(b) Whether the Post Office is eredited with any share.of this et p]:oﬁt
and if so, to what extent {

The ' Honourable Sir Basil Blackett : (¢) As regards the amount
of profit, I would invite the Honourable Member’s attention to the reply
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given by me to starred.question No. 342 appearing on page 4864 of the
Legls‘latlve Assembly Debates of the 23rd July 1923. That reply applies
equally to Savings Banks and Cash Certificate transactions.

() On this point, the Honourable Member will no doubt have read
paragraph 1 of the note appearing on page 3 of the volume of detailed
statements in _support of the Posts and Telegraphs Demands for Grants
for the eurrent year.

-

WoRrkING CHARGES OF THE PosT OFFICE SaviNgs BANK.
401. Mr. N. C. Kelkar : Do the working charges of Post Office

Savings Bank shewn in para. 7, page *3 of the annual report of Iost
and Telegraph for the year 1922-23 include the cost of work done in
connection with the purchase, sale and safe custody of Government

Securities ¥
Mr. H. A. Sams : The answer is in the affirmative.

SorTING OF-THE INWARD FOREIGN MaIiL AT THE PooNa Posr OFricE.

402. Mr. N. C. Eelkar : (a) Is it a fact that some of the oificials
of the Poona post ofiice have to attend office to sort the aveekly inward
foreign mail at odd hours of the night from a distance of over 2 miles,
in addition to doing their own usual daily work ¢

(b) If the answer to the above query be in the affirmative do the
staff get no additional remuneration for the additional work ¢

(¢) Do the postal staff in Bombay, Rangoon and Calcutta post
" offices get remuneration for similar additional service done under similar
circumstances and, if so, why has the staff of the Poona post office been
discriminated against ?

Mr. H. A 8Sams: (e¢) Yes. . .

(b) No additional remuneration is granted.

(¢) It is only at Bombay that overtime pay is granted in connection
with the sorting of the inward foreign mail. The case of the staff at
Poona is engaging my attention.

(GRANT OF (,owm‘mu, ALLoWANCE To PosraL OFFICIALS IN THE PooNa
DivisioN.

403, Mr.N.C. Kelkar : (a) Do the officials of Kirkee, Kirkee Bazar
and North Yeravada post offices in the -Poona Division have to attend
their office from a distance of 4 miles there being no residential quarters
available at or near the post offices ¢

(b) Do these officials get any conveyance allowance %

(¢) Isit. a fact that the Loeal Government have sanctioned conveyance.
allowance for their subordinates warking in those localities under similar
cirenmstance: and, it so, why. has not the same allowance been granted to
the officials of the post office ?

" Mr. H. A. 8ams : (a) Yes. ‘
() No.

(¢).Yes, for subordinates of the Education Department. The case
of the postal officials will receive consideration.
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INDIAN INSTITUTE OF SCIENCE, BANGALORE.

404. Mr. N. C. Kelkar : Will Government give detailed information
as to the effect that has so far heen given as also the effect that yet remains
to be ziven to the recommendations made in its report by the special Com-
mittee on the Indian Institute of Science, Bangalore, in December 1921 ¢

The Honourable Mr. A, C. Chatterjee : The scheme for the admi-
nistration and management of the properties and funds of the Indian
Institute of Sclence, Bangalore, was published as an enclosure to a
Vesting Order, dated the 27th May 1909 issued by the Governor
General in Council under sections 4 and 7 of the Charitable Endowments
Act (1890) and was published in the Gazette of India, dated the 29th
May 1909. By regulation 41 of the scheme no change can be made in
its provisions without the consent of the surviving donor. By regula-
tion 19 the Council is declared to be the executive body of the Imstitute
and the subsequent. regulations.vest the general management and ad-
ministration of the Institute in the Council. By regulation 39 the Board
of Management is charged with the management and administration of
the endowment properties.

2. The Governor General in Councii has been advised that the mem-
bers of the Council and of the Board of Management are the persons
acting in the administration of the Trust, within the meaning of section
6 of Act VI of 1890, and consequently they or a majority of them are
the proper persons to make an application under section 6 (1) (a) for
any modification of the scheme. The recommendations submitted by
the Committee referred to in the Honourable Member’s question involve
considerable modifications in the present scheme of management and
after prolonged discussion with all the parties interested, a draft re-
vised scheme was drawn up by the Government of India who await a
formal application for a modification on the lines of the draft from
the parties legally competent to make the application. Until these
parties come to a mutual agreement and the necessary application
is received the Government of India cannot take any further action.

INSTITUTION OF CRIMINAL PROCEEDINGS AGAINST THE DIRECTORS AND
MANAGERS OF THE ALLIANCE BANK OF SIMLA.

405. Mr. K. Rama Aiyangar : (a) Have Government seen the reso-
lution passed at a meeting of the creditors and shareholders of the Alliance
Bank by an overwhelming majority asking Government to forthwith
institute prosecution of the Directors and Managers responsible for the
mismanagement and losses that led to the failure of the Bank ?

(b) Will Government he pleased to state whether they propose to
institute a preliminary investigation with a view to criminal proceeding
"ageinst the parties mentioned in the creditors’ report ?

The Honourable 8ir Alexander Muddiman : (a) Yes.

(b) I invite the Honourable Member’s attention to the reply given
by me to Mr. Bhubanananda Das’s starred question No. 1869.

THE LocoMoTive INDUSTRY AND OFF-SETTING DUTIES.

406. Mr. K. Rama Aiyangar : (¢) Will Government be pleased to
state whether they propose to imstitute an inquiry into the locomotive
gi)nsit;on in India as desired by the Seleect Committee on the Indian Tariff

(b) Will Government be pleased to state what action they have taken
under the powers reserved for the Governor-General in Council in the Indian
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Tariff Act for imposing oﬁ-settmg duties whenever for any reason the
market priee in JIndia is lower than the basie figure as recommended hy
the Indian Tariff Board ?

{¢) Will Government be pleased to state to what extent prices in
India of irom and steel have risen during the last three months ?

(d) Will Government be pleased to state what machinery they have
instituted for this matter being promptly reported and acted upon_-on

lines explained at the time of the introduction of the Bill by Sir Chatles
Innes ?

The Honourable 8ir Charles Innes : (2) Government propose to
institute an inquiry, but I must warn the Honourable Member that it

may take some time, since it will probably necessitate the deputation
of an officer to England.

(b) None as yet.

~(¢) A statement giving the information available is laid on the
table.

(d) The Government are carefully watching the course of prices.
As T explained at the time of the introduction of the Steel Protection
Bill, the machinery which they propose to employ is the Tariff Board.
A reference to the Board will not, however, be made until the Govem—
ment are satisfied that there is a prima facze case Justlfymo the imposi-
tion of off-setting duties.

DATE. FIRST FORTNIGHT OF JUNE 1924, | FIRST FORTNIGHT OF AUGGUST
1924,
Baxter Fell's Quotations from X
quotations iron and coal Average prices C. L F. at
c.i.f. Indian | trades Review | Bombay harbour excluding
Article. Ports ex-duty. | F.O.T. Works duty and dock dues.
(in tke C. K.)
Continental. British. Continental. British.
£ s d £ s d ' £ s d £ a8 d
Per ton. Per ton. | Per ton. Per ton.
. ' 7.1 04,
Bars and Rods oy 780 815 0 § to | 1015 0
5 8 7 6"
! g 8 6 0 2
Plgte.s, ordinary . 810 0 9 5 0 | to 11 6 O
iC 90 0)
Structural chapea |
Angles . . 780 . |
Angles%to 11 810 0 . 2 760
Tees .- 8 0 0 3 to % 10 7 6
Joists ) 710 6 818 0 8 00
: . ! 11 0 o
Sheets, Black .. P .13.8 0 { - to % 13 0 ©
. 1110 0
‘ } 1815 0
Sheets, Galvanised, cor- to.
rugated. l 19 1f ¢
. mnm e
. | - 50
Sheets,, Galvanised, J 10
Plain. . L ): 20 5 0
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PRICES OF Kmosmm,‘ PerROL AND LiQUum FUEL.

407. Mr. K. Rama Aiyangar : (a) Will Government be pleased to .
state what information they have with regard to the fixing of prices of
kerosene, petrol and liquid fuel by Indian companies and foreign com-
panies, which are reported to have established a working agreement for
fixing prices and for division of spheres ¢

(b) Will Government be pleased to state whether during the last
three or four years these prices have not been absolutely out of keeping
‘with the actual cost of production, but have been artificially fixed with a
view to secure maximum revenue and maximum sale, s.e., by the principle
of monopoly ? ‘ -

(c) Are Government aware that the consumer in India is penalised
in this way and Government have shown themselves ineapable of protect-
ing him by any active measures taken hitherto ¢

The Honourable 8ir Charles Innes : (¢) Government are aware that
there is a selling arrangement between the Indian oil companies and
the Asiatic Petroleum Company, but they-do not know the details of
the arrangement.

(b) Government do not know what the actual cost of production is.
The maximum selling price, however, is determined by the competitive
price of imported American oil.

* (c) Government do not propose to interfere with the ordinary
operations of the market. I may, however, remind the Honourable
Member that Government proposed - in March last to reduce the import
duty on petrol by 4 annas and the excise duty by 13 annas, but the
proposal was rejected by the Assembly. The Honourable Member was
one of those who voted with the majority. .

TaxaTION INQUIRY COMMITTEE. HEREETT

408. -Mr. K. Rama Aiyangar : (¢) Will Government be pleased to
state why there has been a delay in assembling the Taxation Commiitee,
which, according to the programine laid before the Finance Committee,
was to start work early in April ¢ .

(b) Will Government be pleased to lay on the table correspondence,
which they had with the Provincial Governments, on the terms of reference
and personnel of the Taxation Committee ¢

The Honourable Sir Basil Blackett : (a) The -change of date was
in many ways more apparent than real, as it was always intended that
the summer should be devoted to collection of data in India and Europe.
Arrangements were eventually made to secure this without the expense
(])gf formally constituting the Committee or paying the cost of passages to

urope.

(b) The Government of India’s Resolution No. 1412-F., dated the
26th May 1924, contains all the necessary information on the subject, and

1.h<le)l Government do not propose to place any correspondence on the
table. . )

RIOT AT KOHAT.

Mr. Chaman Lall (West Punjab : Non-Muhammadan) : May I put the
following question ¢ Will Government be pléased to furnish the House

with the latest information regarding the- deplerable disturbances at
Kohat ¢ . - ' >

L2401, § c
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Mr. Denys Bray (Foreign Secretary) : I have not very much news-
to give to the House. The situation at Kohat is now quiet hut Kohat is
denuded almost entirely of one section of its population. The casualties,
I regret to say, are greater than I thought at first. Of the Police 6 were
injured. Of the Hindus 20 have been killed, including some who have not
been identified, 24 were seriously injured and 62 have suffered miner
injuries. Some are still reported missing. Of the Muslims 11 were
killed, 6 seriously injured and 17 suffered minor injuries. I was asked
a question the other day whether the Muhammadan population had
suffered from incendiarism. At the time I thought they had suffered
either not at all or very little. I have heard from Kohat that about
one-third of the shops burnt in the main bazaar belonged to Muslim
landlords® and about two-thirds of the shops burnt in the goldsmiths’
quarters were entirely Muslim. I cannot even now say what the pro-
portion of the Muslim losses is to the Hindu losses as a whole.
only got the figures of two of the quarters.

Sardar V. N. Mutalik (Gujarat and Deccan Sardars and Inamdars :
Landholders) : With regard to the information may I know who were
the tenants of the houses, Hindus or Muhammadans ?

Mr. Denys Bray : I could not say offhand. When the report says

that the landholders were Muslis, the implication is that the tenants

were probably Hindus. I am not sure of this. I think that covers the
whole of the information regarding actual facts. .

Diwan Bahadur T. Rangachariar (Madras City : Non-Muhamma-
dan Urban) : When the Honourable Member said that the situation is

quiet, is it not bound to be so when one section of the population has left
the town ?

I have

Mr. Denys Bray : I think that is probably the reason. The Honour-

able Member will, I think, give me credit for it when I say that I was
very careful to qualify my remarks.

Mr. Chaman Lall : May I ask whethe; adequate precautions have been
taken in the other frontier towns like Hangu ?

Mr. Denys Bray : The precautions are believed to be adequate.
Diwan Bahadur T. Rangachariar : What steps are taken by Gov-

ernment to induce the people to come back and to safeguard them when
they come back to their homes and to help them to rebuild their homes ¢

Mr. Denys Bray : That is an all-embracing question which I am
not in a position to answer. I may say that I myself had one hour’s
conversation this morning with three leading Hindus of Kohat on this
particular subject. I find that as regards going back the position is
not quite so simple as it appears to my Honourable friend to be. There
are very great difficulties in the way. I gave my own advice very
strongly on the subject, but I was met with serious difficylties, some
of which I may possibly be able to remove.

. Hr H&rehandru Vishindas (Sind : Non-Muhammadan) : Might I
inquire, 8ir, from the Deputy President, Diwan Bahadur T. Rangachariar,
whether a deputation waited upon him from Kohat ?

Diwan Bahadur T. Rangachariar : Yes, Sir, I saw the unfortunate

people and I sent them on to the Foreign Secretary. )
Mr. Harchandrai Vighindas : Might I also inquire what kind of

eomplaints they brought to him, and if they ventilated any grievances !
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Mr. President : The Honourable Member must remember that
questions must be addressed to Members only on matters for which they
are personally or officially responsible. I am not yet aware that it is
‘one of the duties of the Deputy President to look after the Hindu
community !

Mr. Harchandrai Vishindas : I thought, Sir, that it was in his
capacity as Deputy President of this House tkat he was waited upon.

Diwan Bahadur T. Rangachariar ! I may assure hi.a, Sir, that it was
not in my capacity as Deputy President. I had the misfortune to serve
on the Frontier Inquiry Committee and I had to eome in contact with
these gentlemen who came to see me. I shall be very glad to hand over
these gentlemen to the Honourable Member if he will take charge of
them.

Mr. Harchandrai Vishindas : Then I will address myself
to the Honourable Member in charge as to whether any of these gentle-
men waited on him, and, if so, if they ventilated their grievances and
complaints ?

Mr. Denys Bray : I am afraid my voice does not carry,
Sir, because the last answer I addressed to Mr. Rangachariar had reference
to these gentlemen and to these gentlemen alone.

Lala Duni Chand (Ambala Division : Non-Muhammadan) : What im-
mediate and effective steps do the Government propose to take to restore
a sense of security at Kohat ?

Mr. Denys Bray : T am afraid, Sir, that no steps that could be
taken here aund now would be lmmedmtely effective in restoring a
sense of security in Kohat.

RESOLUTION RE SUSPENSION OF THE TAXATION INQUIRY

COMMITTEE AND SUBSTITUTION OF AN ECONOMIC

INQUIRY COMMITTEE.

Mr. K. Rama Aiyangar (Madura and Ramnad cum Tinnevelly :
Non-Muhammadan Rural) : Sir, the Resolution I have the honour to
move runs as follows :

‘¢ This  Assembly recommends to the Governor General in Council that he be
pleased to auspend the Taxation Inquiry Committee and to appomt a Committee.in its
place for a close inquiry into the genmeral conditions of economic life and labour in
reference to the resources of the country and an estimate of the national income.’’
With your permission, Sir, I will add this clause following, which was
in my original Resolutlon but which was cut out. This alone will
probably bring out the Resolution in full. I would add at the end :

‘¢ to ascertain if the people can bear the burden of taxation now imposed.’’

The Honourable Sir Basil Blackett (Finance Member) : Sir, I
have had no notice of this addition to the Resolution. I had no idea
that it was going to be moved, nor is it contained on the notice paper.
I am not quite sure that it is in order.

Mr. President : I have permitted Honourable Members before
now to make what I may call verbal alterations in the Resolutions they
move. I think the Honourable Member must put the Resolution
as it appears on the paper. There is an amendment in the name of
another Honourable Member which may possibly bring into debate
the subject which is suggested in this additional phrase.

Mr. K. Rama Aiyangar : Sir, T may point out that my original
Resolution contained these words, and I thought 1 had your permission
to put them in.



3722 LEGISLATIVE ASSEMBLY. [18ni Sepr. 1924,

Mr. President : Mr. Secretary informs me that the Honourable
Member was informed then that he would have to seek the permission of
the Chair on the floor of the House.

Mr. K. Rama Aiyangar : All right, Sir. There are amendments
standing in the names of others, and the matter will not be overlooked.
But, however, practically I think the object of the Resolution is to see
that the burden of taxation is also considered with reference to the
inquiry asked for by this Revolution.

Before dealing with this Resolution it will be necessary for me to refer
to certain debates in the other House to avoid considerable length in my
argument. .I wish to place those points before this Assembly because they
are a thorough examination of the points of difference between the Govern-
ment and the Council of State and in respect of this matter will bring out
in relief the need for the Resolution being accepted as it is. With that
view and also to condense my speech I propose, Sir, to refer to the discus-
sions that took place in the other House in connection with this matter.
In 1923 on. the 23rd of July the Honourable Sir Maneckji Dadabhoy put
forward a Resolution in the Council of State to this effect :

‘¢ This Council recommmends to the Govermor Gemeral in Council that an inquiry

be made into the whole system of t{axation in India with a view to its thorough
examination on an economic, equitable and scientific basis with special regard to the
taxable capacity of the people.’’
That was the Resolution that was moved, Sir. And in fact that gentleman
has gone into the whole of the previous history relating to this matter, the
natufe of the taxation that now prevails in this land, the taxes which he
thinks are too much and oppressive and other sources of taxation which he
thought were not sufficiently tapped. He summarised the whole of his
speech at page 1649 of that report, where he refers to what he means by
that Resolution. Iie says : :

‘¢ This inequality in Indian taxation is due to a three-fold reason. In the first
pldce in imposing taxes little thought is given to the taxable capacity of the people.
The only scientific basis of taxation is a just and careful estimate of the taxation
and taxable capacity of the people, but no attempt has up to now been made to gauge
this capaecity.’’

Agaiy, later he goes on :

‘‘ Taxation to be scientific ought to be upon the sure and sound foundation of z
proper estimate of the taxable eapacity of the people, the necessary preliminary of
whick is a scientific estimate of the average annual individual net income. It must
be remembered that the limit of taxable eapacity is not a stable fact and fluctuates in
response to the manner in which taxation is based.’’

Again, he goes on ;
‘¢ The taxable capacity of the average Indian as also of particular classes should
be determined with eare.”’
And he finishes with this statement :
‘¢ The incidence is the great point in scientific taxation and too much care cannot
be taken to equalise it as far as practicable.”’
*In referring to the incidence he sums up : -

6 Son_:e of the taxes are thus specially burdensome to the poor and some, like
forest duties, excise duties and canal charges, are praetically only paid by the poor.
In these circumstances the contention is legitimate that Indian taxation is unequal in

incidence, that is, a larger proportion of the poor man’s income is taken in taxes than
that taken from the rich man’s income.’’

:I‘hai is how he finishes. Of eourse 1 only draw attention to‘ this .
particular feature. In fact the Honourable Sir Basil Blackett was not at
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that debate, but Mr. McWatters on behalf of Government has dealt with
the whole thing fuily, and he points out the mistakes made by the Honour-
able Mover of the Resolution. He points out also that this is a matter in
which the Provinces and the Central Government should work together to
find out the full details of the position and arrive at equitable taxation.
In th¢ course of his remarks, he also says—that was the Government
view as put forward then and therefore I take it the position is clearly
this—this appears at page 1662 of the Reports—that :

¢¢ The incidence of taxation has now been disturbed, both the incidence as to
different classes and sections of the population and as to indirect sources of taxation.
This is only one part ; I have mentioned already the necessity that Local Governments
are put to find increased revenue to meet special nztional services ; I have men-
tioned the new orientation in our tariff policy ; I have mentioned the threat to the
excise revenues : surely all these things point to the necessity not only of equalising
existing taxation but also of broadening its basis and finding new sources.’’
And then, going on, he says :

‘¢ We have addressed Local Governments and invited their co-operation in a
comprehensive and scientific inquiry into the whole question of Indian taxation.’’
He says later : -

‘¢ The main problem is an adjustment of taxation to meet national needs and on
a basis suited to the taxable capacity of the people and each section of it. The inquiry
should be as wide as possible.’’

And referring to the question of the cost of this inquiry. he says :
‘‘ The only answer to that is that it is hoped at any rate that this inquiry will be

a remunerative one.’’

That is the position taken at that time by the Government of India. Of
course it was pointed out that the Resolution was accepted by tlie Govern-
ment, thopgh later on things ended in a different way. He says :

¢¢'T am, therefore, prepared, Sir, to aceept the Resolution on behalf of the Govern-

ment inasmuch as it leaves the scope and fhe method of the proposed inquiry entirely
open, to be considered aftgr we have received replics from the Local Governments.’’
- Therefore it will be seen that the Mover insisted on this economic in-
quiry as a condition precedent to the taxation inquiry. It is clear also
that the incidence of taxation was one of the grave questions that the
Government considered at that stage, to be necessary to be determined by
inquiry and they were prepared at that stage to accept the Resolution of the
Honourable Sir Maneckji Dadabhoy. Of course it appears in the course
of that discussion that the correspondence had been started previous to the
disecussion between the Government of India and the Lceal Governments,
and it was pressed on them that that inquiry should be as wide as possible—
this was the position taken on behalf of the Government, because we find
‘this from the announcement relating to the acceptance of this Resolution
in that form. I probably would not be correct if I did not refer to the
final disposal of the matter, so that it may not be said that I did not bring it
to the notice of this Assembly. At the end what they did was that
‘‘ further consideration of this Resolution be postponed till the replies to
‘the inquiries stated to have been made to Local Governments had been
received.”” Of course this does not affect the position I have taken.
When they got the replies from Local Governments, thex were prepared
to sccept the Resolution put forward by the Honourable Sir Maneckji
Dadabhoy, and that inquiry related to a full inquiry into the incidence
of taxation and the economic condition of the people, and it was to be as
wide as possible, so that the taxation was to he made scientific and it was
to be made not to press on any section of the people unduly-—a point that
would need to be considered—so that if might not be an ordinary inquiry,

.
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as had been thought of at the time the Taxation Comtpittee was formgd.
However, the announcement relating to this Qommlttee on Taxation
was made during the course of a Resolution whxc.h had been moved by
the Ionourable Mr. Phiroze Sethna in the Council of State on the 4th
February of this year. In fact Mr. Sethna proposed the inquiry to be
into the economic condition of the people of India, and the wording of the
Resolution ran thus :

«¢ Thig Council recommends to the Governor General in Council that a Committee
congisting of a majority of non-official Indians be appointed to make a full and

detailed survey of the economic conditions of the people of India, with special reference
to the condition of the agricultural population, with a view to finding out the average
annual income per head of the population, particularly of the agricultural population,
and to inquire into and report on the measures that should be adopted to reduce as
far as possible the existing distribution of poverty in the comntry and to raise the
average economie level of the masses of the people.’’

That was the Resolution that was moved. In my speech, Sir, I do not take
his line, and T do nnt pli.ce the whole history of the fight relating to ihis
matter of the poverty and misery of the peoples of India from the time of
the Grand Old Mau, the late Dadabhoy Naoroji and very many other re-
vered names of this country which had been referred to by him. The
whole matter had been put forth and the speeches and writings of Western
and Eastern scholars have been quoted at length. I think it would be
unnecessary for me to go into all that. At last, the admission in Pro-
fessor Rushbrook William’s latest book is referred to where he says
that ** the majority of the population of British India is helpless beyond
Western conception.”’ The case has been fully put forth and arguments
given, and I therefore think it unnecessary to go into the whole thing
myself. But the point that I went to place before this Assembly is this.
The position of the Government of India in respect of that Resolution
ended with a statement that was made by the Honourable Sir Basil
Blackett at the close of his speech. I wish to refer to that statement
hefore I refer to the Honourable Sir Narasimha Sarma’s statements
on this question. This is found at page 73 of the report where Sir Basil
Blackett says : .

‘¢ But that Committee will conduct its investigations in the light of this dis-
eussion, ,and it will eertainly be the Government’s duty to see that the viewS expressed
on all sides of this House are -carefully considered by that Committee in so far as
their inquiry touches this question.’’

I rcad that for the purpose of referring to the other statements made by
the other Members on behalf of Government, only to show that practically
what I am now asking for has been conceded (The Homouradble Sir Basil
‘Blackett : ‘‘ Hear, hear ’’), for the Committee according to the Govern-
ment has been appointed to go not into this question of taxation alone,
but also into economic conditions, Of course there might be points which
might be excluded from the inquiry—I am going to dea] with them later
because 1 am going to urge that those points cannot be excluded from the
seope of the inquiry without serious waste of money and sacrifice of the
interests of the country. When almost the whole task I want done is
going to be dope by that Committee, and if they have to collect all the
necessary information in respect of all the points raised in the eocurse
of those discussions, the work that will have to be done will practically
be the work that I am now asking for. My request will make it a more
thorongh, a more complete inquiry ; therefore I am now referring to the
. stutements made by the Government Member whe was apparently in
charge of this Resolution at the time Mr. Sethna’s Resolution was moved,
I mean the Honourable Sir Narasimha Sarma. In the course of the
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Honourable Mr. Sethna’s speech in connection with this matter, he dwelt
at length on the various statements made in respect of the taxable
capaeity of the people and the income per head of the population. All
views were put forth by that Council and in reply the Honourable Sir
Narasimha Sarma said : '

‘¢ The Government were not idle after the 1902 Inquiry but did institute a com-
parison or attempted to institute a eomparison in 1911. And, if I mention a figure,
it is not for the purpose of stating that the Government are satisfied that that figure
is correct or that the public should consider that that figur> is an authoritative figure
which the Government are prepared to justify ; but from all that I have been able
to see, it seems to me a reasonable figure and the ecalculation shows that about
Rs. 72 per head was the average income in 1911. And, if we take the rise in priees
to be 50 per cent. after the war, then it can be fairly argued that the income is
about Rs. 100. But I have already warned the House that these are figures which
are not put forward by the Government, but that they are figures which, prima facie,
seem to be deducible from certain Jdata which have been furnished to us by officers,”’

He goes on :

‘¢ but which are still under scrutiny, still under observation both as regards the
methods and the criteria which have beem employed. I have only mentioned them for
the purpose of illustrating how difficult a subject it is ‘and also how useless it is to
arrive at averages.’’

Then, he goes on :

‘¢ The question of an inquiry came up for econsideration recently, because the
incidence of taxation is a very important problem both for the Provinces as well as
for the Central Government, and the Government after careful consideration have
arrived at the conclusion that it is desirable in the general interest to institute an
inquiry primarily through experts for the following objects.’’

Then the announcement as regards the terms is made, but I will refer to it
later on. He then goes on to say :

‘¢ The terms of reference to the Committee are intended to comprise an instrue-
tion to institute such an inquiry into the economic conditions of the people as it may
consider necessary for the purpose of its report, and in addition the Committee should
report on the adequacy of the material already available and should make sugges-
tions a8 to the best manner in which it may be supplemented and the agency necessary
for a wider economic inquiry........ and they would also report upon what they
consider should be a suitable agency for the purpose of a wider economic inquiry
such as is contemplated by the Honourable Mr. Sethna.’’

Further on he says :

‘¢ It is possible that a good deal of material would be collected by this body and
the material placed at our disposal may not require conmsiderable supplementing. If
so, we can proceed straightaway to a consideration of the object we have in view.
But if it is not so, they will be able to tell us how to proceed, what further material
has to be collected, who is to collect it, what further steps should be taken and who
should be employed, and what the agency is that should be employed for the purpose
of instituting the wider inquiry. The Government do mot want to shut out the
wider inquiry.’’ .

Of course the Honourable Sir Basil Blackett in the course of his speech

admits what he had been saying in another place, that he also is very much
concerned. He says :

‘¢ It is also relevant inasmuch as, regard being had to the desirability later om
of this broader inquiry which the Resolution pro , it will be an instruction to
thie Committee that they should pay particular attention to examining the statistics
that are at present available and to the poesibility of improving the statistics and
the agencies through which such statistics should be obtained with a view to helping
in the inquig which this Resolution desires....... The existing poverty of a large
number of the people is obviously also- very t, and no Government can with
equanimity look on and not wish that they could do something to improve it.’’

1 want to quote & few words more from his own speech.

‘¢ T do think that by these means we may get away from this continual diffeulty
which really keeps India poor, mamely, that she costinuvally lives up to the level of
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subsistence......... They will meanwhile, we hope, be going on with the expert
Committee on Taxation and thus be able to arrive at some means of meeting the
object of this Resolution, which is to raise the average economic level of the masses
of the people.’’

I read all this to avoid considerable unnecessary discussion, if pos-
sible, in this House, so that we see where we are.. The Government
feel also that this wider egonomic inquiry is essential. In fact at one
time they practically promised it by agreeing to accept the Resolution
which was moved by Sir Maneckji Dadabhoy.

The Honourable 8ir Basil Blackett : No.

Mr. K. Rama Aiyangar : I read that particular passage. Of course
it cannot be said that they were prepared at that time to have the doors
of the inquiry open for all that I suggest. There is care taken to put in
language which might leave a discretion to shut out a portion of the
inquiry. But the object and sincerity of it expressed in the course of
the speeches made by Government Members would-make it clear that
they did not want to burke any side of the inquiry which was needed
for arriving at a conclusion for a scientific and equitable method of taxa-
tion. I imsist on these two terms, Sir, because they are the basis of the Reso-
lution of Sir Maneckji Dadabhoy which was intended to be accepted.
But I do not think anywhere in the attitude taken by the Government
they have questioned this. In fact, I did read that portion of it. Sir
Basil Blackett refers to the primitive stage of Indian taxation. He
refers to it as erude and he wants to substitute a scientific method. (The
Honourable Sir Basil Blackett : ‘‘More scieiitific ’’) I dare say it rfust
be a more scientific and equitable method, otherwise the great finanecial
authority now in power would not have discharged his duty. If hc has
made up his mind to see that he does what he siid before he hands over
charge, it will be something which will considerably add to the position of
India as a progressive nation. As regards the terms of reference, Sir,
I beg to submit that from what I have indicated it will be very well seen
that the Honourable Sir Narasimha Sarma referred to a-lot of records in
the possession of the Government both in the Central record office and in
the provincial record offices ; he referred to a lot of literature and statisties
which would enable the Government to come to a conclusion on these
questions. And, as I said, if only the Homnourable Sir Basil Blackett
wants to arrive at a scientific method with the materials available, it
would be more satisfactory to deal with the problem, and he and
his Assistants in the Finance Department of the Government of India,
with the officers of the Finance Department <in the several Pro-
vineial Governments, could immediately take steps to put our taxa-
tion on a scientific Lasis und place the proposal before this House,
or if they themselves have the power to place it in the form of a’
Statute on the Statute-book. That would be, in fact, commanding much
greater confidence than the Inquiry Committee which is now sought to
be sent out with a scope which is, as I will presently deal with, mot
at all to the satisfaction of the Indian public, or for the matter of
that, ecould not be to the satisfaction of any public. One or two incidents
that happened subsequent to this have to be referred to also before I
take up the wording of ‘the Resolution itself. It was after the appoint-
ment of the Taxation Committee had been announced and the various
objections that were raised both to the terms of reference and to the
personnel had appeared in the press that the Honourable Sir Basil
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Blackett was in Bombay to answer certain addresses that were presented
to him by the Chamber of Commerce there. Some of his remarks are
very pertinent to this Resolution, for the whole matter has to be considered
with respeet to all the feelings that have been exhibited not only in
the public but also by those who were responsible for the Committee’s
constitution. This is what the Honourable Sir Basil Blackett said :

‘¢ The next question which you refer to is the question of the Taxation Com-
mittee. I a.n seriously troubled to find such a preponderance of criticism over appro-
bation in the matter of the Taxation Committee. It really is a question in which
I have taken considerable personal interest. I have been [:reonally responsible for
the appointment of the Committee and nothing that T have ever done in the brief
course of Membership has ever given me more trouble. The object of the Taxation
Committee is to provide in the first instance the people of India with something
authoritative in the subject of taxation in India. But I assure you, gentlemen, that
the object of appointing the Committee is8 to be sure that if and when we raise
taxes that are necessary to meet the expenditure >f the Government of India and
the Provincial Governments, they siiould be raised in the way that i8 best in the
economic interests of India and is cheapest for the tax-payer. I am quite sure that
we are getting less revenue' at .present at more cost to the tax-paver and at less
advantage to the economic interests of India than could Le doune.- This would be
possible if we had a more scientific system and it is for the purpose of introducing
a more scientific system that we are conducting our inquiry into taxation.’’

Then he goes on : .

‘‘ It has taken a long time to pursuade the Provincial Governments to agree to
the form of the terms of reference. I have not been altogether fortunate about the
selection of the personnmel. Things have happened which ought not to have happened,
B_ut I’do attach enormous importance to this Committee from a practieal point of
view.’

Mr. President : The Honourable Member has now reached his time
limit "and I must ask him to bring his remarks to a close. He has
employed a great portion of his time in reading long extracts from the
speeches of others.

Mr. K. Rama Aiyangar : Then, Sir, the terms of reference are
objectionable for the following reasons : There has been, in fact, as
I said, no response to the Resolution or the discussion in the Couneil of
State. Principles of land revenue settlement and the necessity for
putting a legal limit to enhancement at each new settlement are not
included. Commercial monopolies like railways, posts and telegraphs arc
not included. Public debt is not included. It is impossible to ascertain
the incidence of taxes without knowing the income per head of the
different classes of the community so as to indicate whether what is
taken by way of taxes takes away luxuries, comforts or the necessities
of life. It is impossible to judge the equity of the system of taxation
In its effects on the productive efficiency of the various classes of the
community without knowing which portion of their income is 'taken
away by the different.levies. It is impossible to get a proper view of
the problem without referring to the whole financial system and merely by
dealing with the question of raising revenue without any reference to
‘the purposes for which the revenue is spent and the manner in which it
1s spent. Besides these, the condition of the country is a point upon
which 1 need not dilate. The country is very poor and in the case of
the agricultural classes a condition should be laid down that those
persons who are paying below Rs. 5 or Rs. 10 to Government should be
relieved of the taxes, if really they could be left without being taxed
.on their income. All these questions will have to be gone into and it
will also be necessary to find out the national resources and the average
Income per head of the population. I commend this Resolution to the

. aceeptance of the Assembly.

L240LA Cce
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Mr. President : Resolution moved :

¢ This Assembly recommends to the Governor General in Council that he be
pleased to suspend the Taxation Inquiry Committee and to appoint a Committee in its
place for a close inquiry inte the general conditions of ecomomic life and labour in
reference to the resources of the country and an estimate of the national income.’’

Mr. B. Venkatapatiraju (Ganjam cum Vizagapatam : Non-Muham-
madan Rural) : Sir, already an indication has been given by the Honou?-
able Sir Basil Blackett that they are not going to accept any economic
inquiry. It is true that several inquiries were held under the purdah
system and their reports were confidential. In 1882, we had Lord
Cromer’s inquiry, in 1887 Lord Dufferin’s inquiry and in 1891 and in
1898 we had two more inquiries. But the Government scrupulously
avoided either the publication of the reports or the pubNcation of the
evidence. One would naturally ask why it was that the Government
were averse to publish the reports or even the evidence. Indians feel
that their country was at one time very rich. It has attracted all
nations and it has been well known for its wealth all over the world.
But what is the cause of its rising poverty which has even been admitted
by an official like Dr. Rushbrook-Williams. We have had Muhammadan
invasions. But the Indians only complained of them of religious fanati-
cism. But after the European invasion we have to complain of exploita-
tion. That might be the cause of the poverty of the country. There
.are other things also to which it might be attributed. At any rate,
we now find that the country is poor. The other day when I asked a
question as to what was the Indian national income per head, the Honour-
able Sir Basil Blackett said that he did not agree with the statememnt
made by the Secretary of State but he had no materials to place before
us to hold a different view. Is there any civilized country which has
neglected not to know the national wealth or the national income of its
subjects ? (The Honourable Sir Basil Blackett : ‘‘Yes, certainly.’’) The
Honourable Sir Basil Blackett says that there is. But such a
country which he has in his mind must be a very backward country.
In America, we notice that economic inquiries are made from time to
time and we know about their wealth. We know not only the national
income but also the individual income. I may invite the attention of
Sir Basil Blackett to the fact that not only the States but even private
companies have taken the trouble of finding out, on the materials avail-
able to them, the income per head of the population and not only of their
own country but of all other countries of the world. I may invite Sir
Basil Blackett’s attention to the figures which a well known company
of New York named the Bankers Trust Company compiled in 1923 as
to the income per head of the population. They state that the British
Empire with India has got only 56 dollars, whereas, without India, it
has got 151 dollars per annum. Canada has 266, Great Britain 212,
France 179, Haly 85, Germany 114 and the United States 281. In pounds,
I may mention, Great Britain has 46 per head, Canada 56 per head. And
what is the income of India ? It cannot -be more than 4 pounds. We
know, Sir, that formerly it was stated that the income was only Rs. 27,
as ealculated by Lord Cromér, but Lord Curzonm thought it might be
said to be about Rs. 30 in 1900.

Later on it was suggested by the Director of Statistics that it was
"about 58. The Seeretary of State now suggests £4 or Rs. 60 per head.
‘What is Rs. 60 when compared with Rs. 600 in other nations ¥ If our
- Exeeutive Members, instead of going in their saloons, reading novels or
routine .papers, looked on either side of the railroad in ‘the United
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Provineces they would see the miserable huts in which the people live, the
rags in which they are clothed. In their houses they have no utensils,
much less any jewellery. Is this the condition which any ecivilized
Government can tolerate without inquiring into it ¥ What is there in
this proposal to which the Government can take exception to inquire
into the economic condition of the people ¥ Are they not spending lakhs
and lakhs on Committees whieh result in nothing. We the people are
anxious to know the real situation, whether the people are growing poorer
from day to day. Those who have had the fortune to see other countries
must shed tears when they come back to Indic to find the miserable
state in which the masses are living in India. Do you find in any
country the workmen in such a condition as in India ? Can we not
expect that the world-famed financial expert, who has taken charge of
Indian finance, will take the statesmanlike view and find out the real
economic condition of the people ¥ If they are growing poorer and
poorer, we must know what is the cause, and how best to remedy it.

I.will not take up more time, but my submission to the Honourable
Sir Basil Blackett is that he should ngt lose this opportunity of keeping
up his well known reputation and s& that the taxes are properly and
equitably adjusted after ascertaining the proper economic income per
head of the people. It was Sir Basil Blackett who said that the Govern-
ruent were going in a rake’s progress, in the matter of expenditure,
because after the Reforms in 1916-17 we find that with one hand we got
the Reforms and with the other hand we find reckless expenditure on
the part of the Government. During the last seven years we have
increased the revenue of the country by 278 crores, yet in spite of that
we have to meet a deficit of 98 crores. We have increased the unprodue-
tive debt of 3 crores in 1916 but which is now 280 crores. Is it all for
the good of our country, is it all for the improvement or amelioration
of the condition of the masses . You know in America they spend
240 crores on education, whereas you spend here & miserable pittance
of 12 crores on a population of 300 million. I think it would be wise
and statesmanlike for Government to come forward and accept ihis
Resolution for an economic inquiry.

The Honourable 8ir. Basil Blackett : Sir, I have listened in vain
to the speeches of the two Members who have spoken for any arguments.
in favour of the first part of this Resolution. The Resolution is divided
into two parts. The first part recommends the suspension of the Taxa-
tion Committee ; the second recommends a general All-India economie
inquiry. No one can fail to have the fullest sympathy with such a
recommendation, but I have listened in vain in my efforts to understand
what is the objection to the formation of the Taxation Committee.
Nothing whatever has been said either by the Mover or Seconder of the
Resolution on that point.

Mr. V. J. Patel : You should have waited.

The Honourable 8ir Basil Blackett : If I do not get good reasons.
in the first two speeches, including the speech of the Mover, I am entitled
to assume that they have a very poor case.

The Honourable Mover gave us something of the history of the
Taxation Committee, but he seemed to be entirely unaware that this
Taxation Committee was instituted by the Government after the formal
anthorization, in. fact under the directions, of the Assembly, which
voted the money for the purpose last March. The Homourable the Mover
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spoke at some length in regard.to what happened in the Council of
State. He read the Honourable Sir Maneckji Dadabhoy’s Resolution of
July 1923 a year ago, and mentioned the fact that the Government of
Irdia had accepted it. They accepted it subject to conditions. Now he
did not read some very important parts of that discussion to which I should
like to draw his attention. The discussion in the Council of State in July
1923 was illuminating. Sir Maneckji Dadabhoy in moving his motion drew
attention to the defects in the Indian financial system. He said :
¢« I say with great respect that the system adopted in India from time to time
by successive Finance Ministers has heen more or less undefined, sporadic and
* haphazard, one devoid of any economic or scientific calculation and only sufficient

to tide over the momentary embarrassments of Government and requirements of any
particular year.’’

Others supported the view that something more scientific should be
introduced. Sir Maneckji Dadabhoy however had demanded a taxation
inquiry with a view to its thorough revision and with special regard to
the taxable capacity of the people®

Let me remind the Honourable Member of the view which was taken
by some of the Members in the Council of State. The Honourable
Mr. Lalubhai Samaldas said : ' ;

¢¢ The Honourable Sir Maneckji Dadabhoy has talked about national capital,
national and individual average income and the taxes to be fixed on these. I wonder,
Sir, if he realizes what this means. If a teal inquiry had to be conducted and was
taken up in right earnest in the same spirit in which he asks it to be done, it would
take years. :

I believe a similar inquiry was made in one or two districts. If the whole inquiry
is to be made all over India by a roving commission composed of economists, financiers,
capitalists, land owners, ete., going from village to’ village, taluk town to taluk town,
from district town to district town, taking evidence and getting all sorts of statistics,
it will be another twenty years before it can complete the inquiry. By that time no
one of-us will be here.’’ ’

He went on to point out that you could not take up the quesiion
of provineial taxation without leave of the provinces.

Then another Member of the Council of State also spoke on that
debate. He said : ' - ,
‘¢TI wish the Honourable Sir Maneckji Dadabhoy had told this House what
country in this world had a taxation system based on such good qualifications as an
economic, equitable and scientific basis. It would appear to me, Sir, that the ideal
. method of taxation would be that which takes from the citizen the surplus which he
could afford to give without putting him to any straits ; but I have sought in vain
many a book on economy in order to hit upon some country, some economist who
has satisfied his country that the system of taxation there was either scientific or
-equitable or based on a basis which met with the approval of all.’’ -

. That, Sir, as the Honourable Sir Purshotamdas Thakyrdas will recog-
nise, came from himself ; that was his view on the subject of the
€conomic inquiry. Sir Purshotamdas Thakurdas very rightly took the
view that :

“¢ a3 the Central Government have addressed the Provincial Governments it will
‘be well to discuss the Resolution further when the opinions of the Provincial Govern-
ments are received.’’ '

The Honourable Mover seemed to think that therc had been some
change in the attitude of Government from the time of the debate in
July 1923. T can assure him, there was not. The taxation inquiry was
Acqnlcg(i;"ed in my own mind at any rate very shortly after my arrival
in India.
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It was given a considerable impetus by a speech made by Mr.
Ginwalla in March 1923, in which he drew attention to what was an
obvious defect in the organisation of the Government of India, that it
had no department that was really expert in taxation problems as
‘apart from financial problems. The Inchecape Committee drew attention
to the same defect and one of the results of their recommendaticns has
been“the appointment of a Central Board of Revenue which may train
experts and become an' expert department in this subject of taxation
which, I may remind the House, has become a very practical subject
since the war. There have been inquiries very much om the lines that
we propose to make them, in g great many progressive countries since
the war. We in fact are following rather late in the day in the steps
of such countries in making this inquiry. .The Government proceeded
to consult the Loeal Governments and when the Honourable Sir Maneckji
Dadabhoy’s Resolution came up they announced that fact, and. after the
Resolution was postponed with a view to hearing what the Provincial
Governments had to say, the matter was discussed with the Provincial
Governments both in written communications and at very considcrable
length at a Conference of the Finance Members of India held ai Delht
in November, 1923. At that meeting the proposal to appoint a Com-
mittee with the terms of reference just as now proposed was unanimously
agreed to by the Finance Members. The terms of reference were actually
drafted by a committee of those Finance Members. The Local Govern-
ments were then asked to give their formal approval to wha' their
Finance Members had agreed to and they unanimously accepted. That
was the position when the second Resolution the Honourable Mover has
mentioned—the Honourable Mr. Sethna’s Resolution in the Council eof
State—came up on in February 1924. At that time the Government
anpounced the terms of reference of the Committee and their general
intentions in regard to personnei and the Council of State did not pass
the Resolution that was proposed by Mr. Sethna but it passed the follow-
ing which was agreed to by the Government :

‘¢ That this Council recommends to the Governor Gemeral in Council that the

Local Governments may be consulted with regard to the desirability of undertaking
an inquiry into the general economic conditions of British India and whether they are
prepared to support the proposal to appoint a Committee and to co-operate in ifs
labours.’’
The Council of State accepted the view that the Taxation Committee
could desirably start its labours. while those consuitations with the
Frovincial Governments in regard to a more general economic inquiry
were being made.

Mr. A. Rangaswami Iyengar : Are they going on now ?

The Honourable 8ir Basil Blackett : I am coming to that. The
next step the Government took was to place the proposal for the Com-
mittee, its terms of reference and an estimate of its cost beiore the
Standing Finance Committee, and after recejving their approval the
proposal was placed before the Assembly among the Demands foi
Grants. The Demand for Grant in which it was included was the
normal grant’ for such committees, namely, the Miscellaneoys Grant
Head No. 47. That was one of the grants which was passed by this
House without discussion. From that fact and from the fact that no
notice of any kind for the omission of that item was put down, the
Government are surely entitled to the view that at that time the Assembly
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net only accepted the desirability of the Committee but wished to pruceed
with it. What change has occared sinee then t* So far as I car under-
stand, no change at all has occurred. The Government have proceeded
in aecordance with the directions of the Assembly to appoint the Com-
aittee. They have as a matter of fact postponed the first formal megting
of the Committee until November. They found that they could take
advantage of the presence in England of the prospective Chairman and
Secretary of this Committee as well as the member from Somerset House
and the Inland Revenue in England, to avoid the necessity of any
expenditure for the Government of India during the six or seven months
preceding the cold weather here. During that period the Government
of India are getting the advantage of preparation of statistics in India.
We have circularised all the Local Governments and others with a view
i0 the collection of data, and prospective members of the Committee
in Europe have been giving their spare time at no cost to the Govern-
ment to examining the condition of affairs in some European countries.
They have been collecting statistics in Geneva and in London. All the
‘members of the Committee have, 1 understand, been in cousultation with
each other, some orally and some only by letters. Now it is in these
eircumstances that the Honourable Mover comes and asks us to suspend
the inquiry. I suggest to the House that it is not in accordance with 1ts
own dignity that it should now turn round and recommend a reversal of
its own deliberate decision taken six months age—a decision on which
the Government have acted as in duty bound. The decision to appoint
a Taxation Committee rather than a general All-India economic inquiry
was deliberately taken after public discussion. The reasons for prefer-
ring to begin by a taxation inquiry were fully stated by the Government
before the House arrived at its decision. There has been no change in
the circumstances since then—no change which would justify a reversal
of policy ; and I feel sure in these circumstances the House will not

desire to be so inconsistent as to adopt the Resolution new before it
int ihe form in which it stands.

Let me now turn to the proposed economic inquiry. It will be
remembered, as I have already read it out to the House, that on ¥ebru-
ary the 4th, 1924, the Government agreed to a Resolution in the Council
of State to consult Local Governments on this subjeet. The (fovernment
have since that date consulted Local Governments on the subject. Now
the Resolution was ‘‘ to raise the economic level of the masses of the
pesple.”” That was stated to be its purpose. Such an object is one
with which no one could fail to feel the utmost sympathy. The ITonour-
able Mover has already referred to what I said in the Council of State
on the subject. I was talking of the potential riches of India. Drawing
a distinction between the potential riches of India, obviously very great,
and the existing poverty of a large mass of the people of India, which
is also obviously very great, I said then and I repeat now that no one
can see that contrast without desiring to do all in his power to serve
the object of the Resolution, namely, to raise the economic level of the
masses of the people. 1 was sorry to hear the last speaker repeat what
I regard as the ridiculous nonsense about India having becn a rich
country and made poor by the arrival of the British. It s 8o obviously
untrue. It is stated often and it is believed by some ignorant people,
but T do not think that an Honourable Member of this Iouse should

.
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come here and give vogue to such an obvious untruth. That India has
attracted in all ages the traders from other parts of the world, that
India has been the home of gold, of treasure and of jewels for all ages,
js a well-known fact. India is still a sink of gold, of jewels and of
tfeasure, but the economic level of the masses of the people certainly
was not higher in the days of Nadir Shah than it is to-day. There is
no foundation whatever, I think, for that historical statemeni, and I do
not think that anybody is benefited by trying to drag into 1he dis-
cussion this sort of historical myth which can merely serve to grace a
perfervid peroration. - ‘
Now the Provincial Governments obviously. share the view of the
Government of India that it is desirable to do what can be done to raise
the economic level of the masses of the people. We have passed away
from the theory of the Manchester School—the theory of laisscz faire—
that the sole duty of Government is to maintain law and order internally
and op the frontiers. It i8 no longer considered to be sufficient that
a Government-should confine itself to that task. One of the particular
purposes of the reforms was to distinguish between the functions of the
Central Government and the Provincial Governments and to give the
Provincial Governments more time to attend to this task of doing what
they can for what are called the nation-building services. The Central
Government’s functions were deliberately arranged so that, apart from
their general supervision and control, they should be conceraed mainly
with these older functions of government together with the task—-and
the very important task—of maintaining unity amid diversity, a
federal union among a series of politically autonomous governments.
The functions of the Provincial Governments, however, ar: those which
are mainly concerned with the raising of the economic level of the
masses. This involves something of a federal system and it involves
special attention to the questions of federal finance on which I propose
to tonch in a moment. But it also makes the views of the i.ocal Govern-
ments on the question of an All-India economie inquiry not only important
but slmost decisive. We have not yet received replies fromn all the
Lo~al Governments to the circular that was sent out by the Government
of India on the subject, and until they are received a final conelusion
cannot be arrived at. We do not want to prejudge the issue ; Lut I may
say that so far the replies received from Local Governments strongly
suggest that they do not desire an All-India inquiry. Oniy one ({overn-
ment so far has expressed its willingness to support the proposal, that is
the Government of Bombay ; and its reasons for giving its support are
interesting. It bases its support not on the merits—because I gather
it thinks that the inquiry can better be done locally—but on the view
that an authoritative inquiry would put the Government in possession
of facts to disprove the wild allegations frequently made regarding the
great and increasing poverty of the people of India. [ ecan only
sympathise with that view. As I have said, nothing has startled m:
much more than the frequent repetition of that outrageous misreading
of history, since I came to India. The Bombay Government, howcver,
never for a moment suggests that the taxation inquiry should be sus-
pended meanwhile. The other Governments are all more or less
emphatically opposed to an All-India inquiry ; they lay stress on the
great variations which exist between different parts of India and Burma.
This is a point which jumps to the eye. An All-India figure of the index
number for the cost of living, even if you exclude Burma, is obvieusly
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nmerely meaningless. A figure purporting to give the average annual
income of an Indian taken for the whole of India and Burma is even less
useful. What is needed and what the Local Governments all want is
a more detailed inquiry in regard to particular areas and particular
classes. Many of them are already engaged in one way or another in
conducting these inquiries. As I have said the Government of India do
not desire to come to a final conclusion on the question of the institution
of en All-India economic inquiry at the present moment until all the
replies have been received. But it is evident from the replies that have
been received that the unanimous consent of the Proyincial Governments,
which is essential for a satisfactory inquiry to be instituted, will not ke
easily or quickly obtained.

For these reasons, Sir, while-the Government have -very sympathy
with what they take to be the underlying purpose of the Honourable
Mover, in pressing for an All-India economic inquiry, they are not pre-
pared to commit themselves to the second part of the Resolution which
asks for an All-India economic inquiry. In particular the Government
could not agree that any committee, whether the Taxation Comwmittee or
Eeccnomic . Committee, should waste its time in trying to obtain an
average figure of the annual income of an Indian. I have very little
belief in the value of such an estimate even in a country like England
which is fairly homogeneous. I may tell the Honourable Seconder of
the Resolution that the British Government have invariaihly stated that
they are unable to give the kudos of government approvai Lo any of the
various estimates of the national income or national ecapital of the
United Kingdom that have been framed from time to time. 'T'hey do
not regard them as more than more or less useful guesses Ly individuals
who have chosen to make such guesses. (Mr.-A. Rangaswam: Iyengar :
‘“ They are great economists.’’) There are very many great economists
in England who have attempted to produce estimates cf the average
anumal income of an Englishman. Those estimates precpared on the
same data for the same time by very well equipped ecoromists have
frequently varied by something approaching 100 per ceni. That being
50, what real use is there in an average annual figure of tbe income of
Ingia and Burma ? What would be the meaning of the averace anuual
ineome of a European in Europe, even excluding Russia ? I am afraid
the same is really true of an Indian excluding Burma ; because the value
of :aoney varies from time to time and place to place. Mr. Venkata-
patiraju quoted the figure of the average annual inecome of u subject of
the British Empire, including India, as 56 dollars. Well, what on earth
does that mean ¥ In Australia, I believe, 4 shillings buys what one
shilling buys in Engldnd, because you have got a high protective tariff.
The income of an Australian might be four times that of an Englishman
stated in terms of dollars ; but he would really be exactly as well off.
You have got to take the differing value of money in different parts of the
world and different parts of the area for which you are taking the
estimate into  consideratidn, before it begins to be of any use. Then
the term ‘‘ income '’ itself requires careful definition helore you can
say what the average annual income is. It has been my exrervieuce that
when one produces some figure as the average annual income for any
area very few people who see that figure have the least notion as to
what the definition of income was. I have already pointed out, I think,
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in this House that as the result of the addition of £7,000 millions to the
National Debt of the United Kingdom during the war, according to
ceriain estimates the national income of the United Kingdem was
increzsed by £7,000 millions, that the addition to the Nationz! Debt due
to the war meant an addition to the average annual income of each
individual in the country ; and that is truc unless you are very careful
in the statistics before you. Statistiecs are very useful if you use them
propetly, if pecple understand how they should be used ; but the idea
that you can invent an average annual income for an Indiun and then
basc on that a scientific basis of taxation ig really quite unfounded.
No one will be any better off than before.

1 trust I have convinced the House that however desirable an
econumic inquiry might be an inquiry that is going to cxtend to the
detatls which seem to be in the mind of the Honourable Mover of this
motion cannot really be useful for the purposes of the nuprovements
which we desire in our system of taxation. If a systera. hased on a
scientific and equitable basis calculated according to the raxable capaerty
of ilic pecple and the average annual incorae of the people could have
been freraed, would mst every progressive ccuntry in the world have
framaed such a system and worked it long ago ?

Now, let me invite for a moment the attention of Honourable Members
to the terms of reference of the Taxation Committee which is under con-
sideration and to the Resolution of the Government of India which
announced the terms of reference. They will see that the Taxation Com-
mittee are already charged with making an extensive economic inquiry so
far as is necessary for the purposes of their investigation. That is the
only limit that is placed upon them. It is a very careful limitation with a
view to ensuring that their inquiry shall be limited to the purpose in view
and shall not be a roving inquiry, such as Sir Purshotamdas Thakurdas
and Mr. Lalubhai Samaldas, speaking in the other House, feared might
take place. It is‘exactly to avoid any such roving inquiry that the terms
of reference have been carefully defined. The Committee are further
charged with the task of considering the burden imposed on classes of the
population without regard to territorial limits ; and to consider the whole
scheme of taxation, Central, Provincial and Local. They are charged with
the very important duty of considering the most efficient methods of collec-
tion. Their investigation must necessarily provide very valuable data
for further studies of the economic conditions of India and in accordance
with the promise given in another place there is a specific direction to the
Committee contained in the Resolution that they should give particular
attention to the question of collecting data.

Now, the need for this inquiry is, I submit, an urgent one. It is gener-
ally recognised that our taxation system could be improved. I believe
myself that it could be quite considerably improved. I interrupted an
Honourable Member in the course of his speech when he said that I had
stated that what I wanted was a scientific system of taxation. What I do
want is a more scientific system. There is a very big distinction between
a more scientific system and a scientific system. It is very difficult to *
extend science into all the psychological regions which taxation invades.

The need for the inquiry is, I think, evident and urgent. India has

-recently been given a reformed political constitution. If that constitution
_L240LA D
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is to progress, it is mecessary that there should be an inquiry into the
complicated subject of federal taxation, a subject which has proved a thorny
one for every federal constitution in the world. There is very much to
be learned from theé failures and the successes in the direction of federal
finance of existing federal governments. It is a subjeet to which a great
deal of attention has been given in the United States and in Switzerland.
1t is being studied in ("fanada at the present moment. It is a subject which
is very much to the fore in Australia. Without such study the Central
Government and the Local Governments are agreed that the) cannot ad-
vance politically and economically as much or as fast as they should. If
the Mesten Settlement is to be revised, this inquiry is obvicusly necessary.
It ic an essential preliminary to the inquiry into the expenditure side of
the guesticn—a very important side of the question, which would be neces-
sary for the same purpose. Before we can frame a settlement, I will not
say which is satisfactory to everybody. but which is more satisfactory
than the present system to some of those concerned, this inquiry is an ab-
solutely essential preliminary. The great change that was made in 1919
in the relations of the Central Government with the Provineial Govern-
ments is I think not always quite realised. Before 1919, the Provincial
Govemments were, as I may say, emanations of the Centr.l Government
carrying on all the functions of the Central Government locally, subject
to general superintendence from the Central Government. There was
no clear distinection between the functions of the two Governments and
there was no clear distinction between their revenues. An attempt was
made in 1920 to create this distinction and there are now Provircial reve-
nites and Central revenues. But there are an enormous number of
problems that are still unsolved. Let me give one example. Excise has
beeome a provincial subject. The excise duty is collected by the Pro-
vineial Government. But it is economically desirable and is historically
the fact that distilleries should be in one province and should provide the
needs of another. Now, is the consummg province or is the producing
province to take that revenuc ? It is a problem that can only be solved
by an understanding between the two. We are, I believe, very near a
settlement of that problem. But if you do not settie that problem, see
what happens. You probabI} get a new distillery bLuilt in the province
that has not got one, which is economically very bad for India (quite apart
from the question of consumption of alcohol), and you get something
approaching a ring fence of excise barriers between provincc -and province.
You break up the whole economic unity of India. That is only one ex-
smple of the many problems that arise in dealing with federal finance,
and that is one of the problems that this Taxation Committee will, I hope,
look into.

Then there is the question of the suitability of existing forms of
faxation and existing methods. It is categorically stated in the Govern-
ment Resolution appointing this Committee that the Government have
no inténtion of increasing taxation. Indeed, I am hopeful that as the econo-
mic disturbances arising out of the war pass away, the yield of existing
taxes may increase and thus enable us either to reduce existing taxes or—
what comes first in the case of the Central Government— to give some
¥élief in the matter of provincial contributions. Then there are parti-
étiler sources of revenue which are liable to disappearance. Let me draw
the attention of Honourable Members to.to-day’s order paper. -The first

.
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proposes that we should not inquire into the taxation system of India. The
second proposes that we should bring about a state of affairs in which
neither the Central Government nor the Provincial Governments witl get
any revenue from aleoholic liquor. That is a loss of something approach-
ing 20 crores of existing revenue. The fifth proposes that we should get
rid of the excise duty on cotton. I think there is-another Resolution,
which probably may not come up to-day, but which is the seventh on the
order paper, which has a direct connection with our opium revenue. We
are already suffering a constant diminution, which I for one do not regret—
in our opium revenue and it is obvious that all these revenues are at any
rate to some extent precarious. In these circumstances is it not obviously
desirable that we should have an inquiry into taxation—an inquiry suffi-
ciently wide to cover the subject, but sufficiently narrow to secure that
it will not be a roving. inquiry which will go on for genarations without
any practical result, an inquiry which will be useful for the Governments
and Legislatures of India when they come to consider the changes in
taxation which' are obviously due in the course of nature in the fairly
near future ? The Mover hastily read out some of his objections to the
existing terms of reference .at the end of his speech when he was unfor-
tunately unable to continue it. He says that it does not deal with land
revenue. It deals with land revenue in so far as land revenue is a taxation-
subject. It does not deal with land revenue in so far as land revenue
is a question of politics and administration. Obviously you must have
a very clear distinction there. You could not have the Central Government
even with the approval of the provinces going and interfering in the auto-
nomy of the provinces in this matter of land revenue. It is a very clear
distinetion. and it has to be there. It does not deal with Reilways—the
Honourable Mover said. We had a discussion about Railways vesterday
and I for one always object to Railways being regarded as a method of
. taxation. It does not deal with monopolies. It certainly deals with salf
revenue and things of that soxt. It does not deal with debt. Debt is an
expenditure subject ; it is not a question of taxation. We must try and do
¢one thing at a time. And it does not deal with the poverty of the people
of India——the Mover said. I hope it will deal with that question, as I
have already said. Some of the objections which were taken on one ocea-
stonn when this subject was discussed in the Council of State were that the
Committe¢ might deal with poverty more effectively by taxing some of the
richer mémbers of the community more than they are being taxed at present.
Baut that is in the future at any rate. Surely we want an authoritative
report on this subject. The proposal for this Committee has heen carefully
thought out in advance. It was examined fully with the Provincial Gov-
ernments both in written and oral communications. It has been discussed
on broad lines on at least two occasions in another place. The special
recommendations of the Government of India in regard to its appoint-
ment and its terms cf reference and the expense which it would involve
wére placed before the Standing Finance Committee and the grant after
approval by the Standing Finance Commiftee was passed unanimously
by this House. It was not until the Government were armed with that
authoritative direction from the Assembly that they proceeded to appoint
the Committee and set it upon its preliminary investigations. In these
circumstances, I eonfidently appeal to the House that at this stage it shall
wnot stultify its owa action and stultify the action taken by the Govern-
ment of India by passing a Resolution for the suspension of the inquiry.
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Mr. V. J. Pitel (Bombay City: Non-Muhammadan Urban): Before
1 address vou. Sir, on the merits of the question raised by this Resolution,
I should like to enter my emphatic protest against use of language which
in an Assembly of this character should have been avoided. My Honour-
able Triend, Sir Basil Dlackett, in addressing you referred to the speech
of mv Honourable friend Mr. Raju. and I remember that he used the words
¢ Mr. Raju talked ridiculous nonsense ’—these are his very words, ‘‘ that
he was talking an obvious untruth ’’. I strongly protest against the use
of such expressions in -this Assembly, and I am sure that my Ionourable
friend, Sir Basil Blackett, when he realises that he has really done an
injustice not only to Mr. Raju but to the whole Assembly, will repent.

The Henourable Sir Basil Blackett : If I may intervene for a moment,
Sir, I had not the slightest desire or intention to accuse Mr. Raju of any
of the erimes which I appear from Mr. Patel’s statement to have accused
him of. What I said, and I wish to repeat it, is that I regret that such
statements which I regard as ridiculously untrue should be repeated in
this House.

Mr. President : I hepe that all Honourable Members, even when eon-
vineced of the inaceuracy of statements made by others, will be careful
how they use such words as ¢ untruth ’.

Mr. V. J. Patel : Thank you. The Honourable Sir Basil Blackett
wanted to know why we objected to the existing Committee and why we
wanted 1o have it suspended. I do not know why my Honourable friend,
Mr. Rama Aiyangar, wants to suspend the Inquiry Committee. Does he
mean to revive it at some future time ? The fact is that he wants to have
it dissolved or disbanded and to have another Committee appointed for an
economic inquiry throughout India. His sole object is therefore not to
. have the Committee suspended with a view to revive it at some future time,

but to dissolve it altogether. That is my position at any rate. I would
like to see the present Committee disbanded altogether, and for these
reasons, I see no other result from this Committee except a recommenda-
tion for further taxation. If you have followed the speech of my Honour-
able friend, Sir Basil Blackett correctly, and if you read between the lines,
you will find that his whole object is to get more revenue. He fears, and
very rightly fears, that the excise revenue is bound to go under the pres-
sure of public opinion. He also fears that the liquor revenue will dis-
appear ; if not now, at least after some time, because this country, unlike
other countries, is for prohibition, total prohibition of liquor. He has also
got to find funds for giving effect to the recommendations of the Lee Com-
mission. He knows that very well. He has got to find extra revenue for
all these purposes, and if you have followed him quite correctly his whole
idea in appointing this Committee is to have recommendations for further
taxation and therefore no other result could be expected out of this Com-
mittee. Under the circumstances I strongly object to the appointment of
any such Committee because in my opinion Government are.placing the
cart before the horse. The first thing that the Government should do
is to inquire into the economic condition of the people and their capacity
to bear any additional taxation. We have already been complaining for
years past that this country is overburdened with taxation and that the
time hay come when Government should go into the whole question and try
to see if taxation could not be reduced. Instead, the Government all at
once starts a taxaticn inquiry under the plea of putting the taxation om
A more scientific basis, admitting thereby that the taxation system is already
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on a scientific basis. Therefore I say the first thing to be done in this
respect is to have a thorough inquiry into the economic condition of the
:people of this country, and unless you do that it is not possible for any
Government-to say whether the country is in a position to bear any fur-
ther taxation. That is one ground on which I object to this Commiftee.
We want an inquiry first into the economic eondition of the people and to
find out how the people of this country are capable of bearing any addi
tional taxation before we go into any question of taxation at all.

The second reason why I object to this Committee is beecause of its
personnel. 1 strongly object to its personnel. The personmel is not at
all satisfactory. Government should have consulted this Assembly before
they appointed a Commi:itee of this character. Itds a very important Com-
mittee, involving as it does an inquiry of a very far-'reaching character,
and I should have thought that Governmeng before committing themselves
to any such position would have consulted this Assembly. Instead, the
Government have appointed a Committee of their own selection. You have
as usual a member of the I. C. S. as the Chairman of that Committee and
another member of the I. C. S. as Secretary. That is a sure guarantee
that Sir Basil Blackett will have his recommendations for taxation. Can
there be any doubt about that ? There is one gentleman. I do not know
his name (A Voice: ‘‘ Sir Percy Thomson.”’) Sir Percy Thomson from
England. I do not know who he is. I have never heard of his name.
But theie he is. He is perhaps an old friend of Sir Basil Blackeit. I
do not know. When he will come over here, we wiil know what qualiﬁca-
tions he possesses. Then you have got three Indians. all excellent econo-
mists no doubt. One of them is a Member of this House, a very distingu-
ished Member, Dr. Hyder. Then there is Dr. Paranjpye from Bombay.
He is a personal friend of mine. ¥ have great respect for him. We have
worked together in the Bombay Legislative Council for years and I can
say that he is a very good schoolmaster, but so far as economy is concerned
a worse choice could not have been made. I do not know wkhkat induced,
my friend -Sir Basil Blackett to place his choice on Dr. Paranjpye. He:is
a very amiable gentleman, a very estimable gentleman, a very capable man,
but for this work he is in my opinion absolutely unfit. Then there is the
Maharaja of Burdwan. I think I need not say anything about him. The
less said about him the better. I leave it to the House to judge whether the
personnel selected for this Committee is at all satisfactory -for the purposes
that we have in view. .I have not the slightest doubt in my mind that
with this personnel Sir Basil Blackett will have the recommendations that
he wants from this Committee. And when the report comes before this
Assembly ke will say, here is the unanimous opinion of three Indian gentle-
men, all respected men, all men holding public positions, all men having
the cause of the country at heart, and you have no right to say anything
against them ; you must accept their recommendations in the same way
as you were asked to accept the recommendations of the Lee Commission
by my friend Sir Alexander Muddiman. We do not want this inquiry in
the first place because it is putting the cart before the horse, and in the
second we object to the personnel of the Committee altogether. We de-
mand a Committee to make an inquiry into the economic condition of the
masses, a8 Committee to be selected by this House—two-thirds to be selected
by this House and one-third to be nominated by Government. That is the
%ort of Committee that we want and not this Committee. And we there-
‘fore say this Committee should be disbanded altogether. We were told
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t we voted the grant for the expenditure. We never did anything
1:;lfl'ﬁthe kind. You know what happened at the time of the Budget ; yon
know very well, you will have a full picture before you, if you will only
just refresh your memory and realize what was the state of tension at
the time and you will at once see what Demands for Grants we considered
and what we did not consider. If I remember right, this particular grant
eame on on the last day when the guillotine was applied and there was
therefore no .consideration of this grant upon its merits. (The Honourable
Sir Basil Blackett: *“ In the same way as the Income-tax.”’) The same
as the Income-tax ! It would have met the same fate, 1 assure you, if
you had allowed the House a chance. But under the rnles of this
Agsembly you can discuss Demands for Grants for a particular number
of davs only, and at the end of those days all the remaininge grants are
put to the vote and guillotined and we have no opportunity of discussing
them. But I assure Sir Basil Blackett that if we had got the opportunity
we would have there and then objected to this particular grant. There
is no doubt that from the time that we knew of the appointment of
this Committee, we have been protesting both from the press and from
the platform against this Committee. We do not want any Committee
which is likely to suggest any additional taxation. The country is not
in a position to afford any additional taxation. If you wiil allow me to
speak out what you would consider as obvious untruths, and at the risk
of beinz called uncompromising or impertinent, I should once again
bring before this House what we consider to be the true condition of
India to-day. Why is it that you shirk this inquiry ? Why do not you
want to make this inquiry ! We have been repeatedly asking you for
this inquiry. Times out of number this House by questions and Resoln-
tions have been pressing the Government to make an inquiry into the econo-
mic conditions of the people of this country. Years ago in 1902 my late
lamented friend Gopal Krishna Gokhale asked the Government of India
to undertake an economie inquiry into the conditions of the masses.
You would not do it. The Famine Commission sat in 1828, They
examined several witnes§es. The whole of the evidence was shut out.
Why ? That evidence never saw the light of day, as the evidence in
respect of another famine commission appointed in 1924 never saw the
light of day—the Lee Commission. (Laughter.) Several inquiries were
made as stated by my friend Mr. Raju regarding the national income
and rcsources in days gone by estimated by several aithorities. The

. evidence recorded in those inquiries has never seen the licht of day and
we do not know anything about those inquiries. Why is it that Govern-
ment are not prepared to face a public inquiry into the economic con-
dition of the people in this country t The reason is obvivus. You know
that as soon as that inquiry has been set on foot, so many ugly things
will be said and brought out and exposed about British rule in India
that you dare not face such an inquiry. That, it seems to me, is the
cnly reason. As a matter of fact the:country, as I have already men-
tioned in connection with the Lee Report, which was the richest country
in the world is to-day the poorest. That is the position. We had a
moxt excellent system of industries, a most excellent system of handi-
crafts. Where is all that # It has all been destroyed under your system
of government, Can you deny that ¥ You can go on denying but then,
why don’t you make an inquiry ? AsI told Mr. Chatterjee the other day.
your. conscience is guilty. A country which produced the best of
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materials, which attracted you and those who were unemployed in other
eountries to this country, dreaming of the wealth of India, that country
ndw is the poorest country in the world ! (Voices : *‘ No, mo .} Thean:
why don’t you make an inquiry, I ask once again ¥ Mr. Rama Aiyangar
wants an inquiry into the economic condition of the people in this country
before you proceed. further with your Taxation Inquiry Committee,
which you have appointed for purposes of your own (The Honourable Sir
Basil Blackett : *“ Why ‘ before’ 17’) Because without an econontic
inquiry, you cannot go on with the question of taxatiom, you cannot
determine what taxation the people are capable of bearing. We say
that the people are not capable of bearing any further taxation; you
say, ‘‘ No, they are ’’. That is the difference between us and the
Treasury Benches. We want a thorough inquiry intv the economic con-
dition of the people of this country before you think of additional taxation.
You know that 80 per cent. of the people of this country live on agri-
enlture and agricultural labour. It is because the industries have been
destroyed, it is because the trade has gone,—that is why so many people
bave to fall back on agriculture and agricultural labour--and 1 repeat
onze again that millions of the people of this country are living on one
meal a day, and I want you, the Members on the Treasury Benches, to
try that experiment yourselves for a week, and 1 would like to see your
faces on the eighth day (The Honourable My. A. C. Chaileriee : ‘*"Have
you tried it ’ ?) Millions of the people of this country are living on one
meal a day. Isit oris it not a fact ! (The Honourable Sir Basil Blackett:
** I would not say ‘ no’. I have very definitely said, ‘ yes *.”’) . Very well,
one fact is admitted that millions of people in this country live ¢n one
meal a day, and among those millions you are not there; that is absolutely
certain. (The Honourable Mr. A. C. Chatterjee : ‘‘ Are you ?”’) I am
sorry ; I am not, but I am here to represent them ; you are not (The Honour-
able Mr. A. C. Chatterjee : ““ I do not say I am.”’) Can you say there is
any country in the world where such a large proportion of its population is
living on one meal a day ? That is the condition of thc country afier
150 vears of your rule! (Mr. T. A. Chalmers: ‘‘ Did they have two,
meals a day before ? ’’) Oh, you are sure they lived on onc meal a day ?
(Mr. T. A. Chalmers : ‘ T am asking ’’). That is why we want an inquiry.
You may say that some of the conclusions we draw are harsh. 1hey are not
correct, they are obviously untrue, you may say all sorts of things. We
say, ‘‘ All right, let a Committee hold an inquiry, let us see who is right
and what can be done to remedy this >’. And you shirk such inquiry (The
Homourable 8ir Basil Blackett: ‘‘Read history, Aurangzeb.’’) (An Honour-
able Membcr : *¢ History made to order ? ) \N:ho made ‘the history ?

'I"he Honourable Mr. A. C. Chatterjee : Why don’t you make your
own

Mr. V. J. Patel : You have manufactured the history for your
own purpose. Take for instance this Committee which you have
appointed, it makes a report as you want it. Twenty years hence, the
then Finance Member might quote passages from it and say that the
Committee with three eminent Indians had said so and so. You will
call it history. Such history is worthless, and it would not be worth
the paper on which it is written. It is history manufactured by you
for certain set purposes and cannot be relied.on. We want an inquiry
made by independent men. men in whom people have confidence, not
men appointed by you. That is what we want. Why don’t you de
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it ¥ We again and again say that ignorance, poverty, disease and
epidemics are the order of the day under your rule. We repeat this
indictment times without number. We challenge you to prove other-
wise. Ignorance, because you have always resisted our attempts, our
endeavours for the introduction of free and compulsory education in
this land. You have kept the people of India absolutely ignorant.
Ninety-five per cent. of the people are steeped in utter ignorance.

The Honourable Sir Basil Blackett : Some of them are here.

. My. V. J. Patel : Some of them are here. They are on the Treasury
benches ! That is what you have done about the education of the
masses of the people committed to your charge. And when I talk of
‘disease and epidemics, you know that in Glasgow plague broke out
‘some years ago and it was erzdicated in one year. In India plague
‘started in 1896 and every year regularly we have a visitation in Bombay.
“You have not been able to do anything in the matter. Why should you L

The Honourable Mr. A. C. Chatterjee : Have you allowed every-
-thing to be domne. .

Mr. V. J. Patel : What can we do? You are our masters for
‘the time, brown or whité, whoever sits there. That is the position.
Then, Sir, talking about diseases and epidemics, only 5 years ago we
had a severe outbreak of Influenza and 60 lakhs of people died in three
months alone. This is your wonderful organisation of medical relief
and sanitation. This is your rule, and yet you say that everythimg
is well governed, governed in the interest of India by the Indian Civil
‘Service. That is the position. J once again challenge you to hold an
open public inquiry as suggested in this amendment of Mr. Goswami
and prove that we are wrong. I now conclude with an appeal to the
Mover of this Resolution to accept the amendment of Mr. Goswami.

) Mr. T. C. Goswami (Calcutta Suburbs : Non-Muhammadan
Urban) : Mr. President, with your permission, I aish to nove the
amendment which stands in my name, which is as follows :

¢ That for the original Resolution the following be substituted ; namely :

¢ That this Assembly recommends to the Governor General in Council, that he
be pleased immediately to dissolve the present Taxation Inquiry Committee and instead
thereof to institute a thorough inquiry into the economic condition of the various
eclasses of the people of India, their income per head, their capacity to bear the
existing burden of taxation, and the general resources of the country, through a
representative Committee, at least two-thirds of which shall be elected by the Indian
Legislative Assembly.’’ -

While thanking Sir Basil Blackett for his illuminating lecture on
federal finance, I am obliged to say—I shall not be very uncharitable
—that his speech was not so mnch an example of bad advocacy as the
result of an increasing conviction of the weakness of the case which
it was his business to defend. The defence of both parts of the Resolu-
tion, which the Honourable Sir Basil Blackett rightly said can be
‘separated, is very weak indeed. As for the terms of reference to the
Taxathn Committee,—I shall come to them in a minute. There was
one point on which Sir Basil Blackett laid special .emphasis. He said
that the Assembly had voted money for this Taxation Committee and
he referred to the deliberate decision of the Legislative Assembly. Well,
I suppose, words have their meaning and I wonder what that word
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‘¢ deliberate > meant in the phrase which he used,—‘‘ the deliberate
-decision of the Assembly.”” As my Honourable friend, Mr. Patel, has
‘pointed out, the demand under this item came under the guillotine
during the Budget discussion. No opportunity was available to the
Members of this Assembly to express their opinion on this Committee.
I might remind Sir Basil Blackett that early in June, as soon as the
personnel of the Taxation Committee was announced, I handed in
to him a copy of my Resolution which the ballot has awarded to my
Honourable friend, Mr. Rama Aiyangar. And he must have seen after
‘that in the press repeated and pointed criticism both of the personnel and
of the terms of reference of this Taexation Committee. He could not have
failed to notice that dozens of Members of the Legislative Assembly
‘gent in this very Resolution (or something very much like it) in order
that it may have a chance in the ballot and that the Resolution may
be discussed and that we may express our emphatic opinion that this
Taxation Committee should be dissolved immediately and an inquiry
should be instituted through a representative Committee into the econo-
mic condition of the country Sir DBasil Blackett has told us
that the Provincial Governme~ts have opposed an economic inquiry.
Obvionsly, they would. I did not expeet that they would do anything
else. Therefore, it becomes ali the more necessary for us in this
Assembly to emphasise our opinion that this Committee should be
immediately dissolved. Sir, with your.permission, I will refer to a
debate in another place. I am not at all discouraged or frightened
by the fate of a similar Resolution in the Council of State,—I mean
the Resolution moved by the Honourable Mr. Phiroze Sethna on the
4th February, 1924. I shall not take the time of the House by reading
the Resolution which was moved by the Honourable Mr. Sethna, but
I take it Honourable Members are aware of the text of that Resolution.
During the discussion on the Resolution in the Council of State, Gov-
ernment induced the Honourable Mr. Sethna to withdraw his Resolu-
tion. And I find—a thing which is not surprising in the other House
—that the Honourable Mr. Sethna found out this excuse—that, if an
_economic inquiry were instituted, people would think that it was with
a view to, and an effort at, increased taxation. Well, Sir, I should like
to say that it is only when you have a Committee consisting of men who
are admittedly not the representatives of the people going into an inquiry,
deliberately with a view" to further taxation, that the peoplc would
have the apprehension, and not in the case of a Committee such as
we suggest.

Sir, the Honourable Mr. Patel has referred to the personnel
of the Committee. I will just remind the Honourmable Sir Basil Blackett
of something which he said in the Council of State on the 4th February.
‘‘ They will meanwhile *’, he said, ‘‘ be going on with the expert com-
mittee on taxation.”” So the Taxation Committee, the personnel of
whicl'! has been described by the Honourable Mr. Patel, is an expert
taxation committee ¢ Experts indeed !

I can well understand a committee of real experts, but I do not
understand a fancy and fashionable committee of political prize-babies.

The Honourable Mr. A. C. Chatterjee : Will you name your com-
mittee of experts ¢

Mr. T. C. Goswami : When occasion arises I hope to be able to do so.

When you- talk of the expert opinion of any committee conmstituted
by the Government, I am reminded of what an eminent educationist once
L240LA D2



8744 LEGISLATIVE ASSEMBLY. [18re Szer. 1924.

[Mr. T. C. Goswami.]

said of the imported Imperial Education Service : ‘‘ Every bott_le_-wgslmr
is a chemist in India.’” And, of course, the Civil servant is omnisecient ;
he sings :

‘¢ Got any rivers they say are uncrossable ¢

Got any mountains you cannot tunnel through ?

We specialise on the wholly impossible,

Doing things that no man can do.’’

We want the Committee to be composed of representatives of the
people who inspire confidence in the people, and of experts. That is why
I have framed my amendment in that way. I want two-thirds of that
central committee of inquiry to be composed of accredited representatives,
and we shall asseciate with that committee other men who are experts in
this .department.

The Honourablé Mr. A. C. Chatterjee : Such as ¢!

Mr, T. C. Goswami : I shall suggest the names when you accept my
recommendation.

I would suggest the following mode of inquiry. I would like to have
a central committee ; and that is the committee which I suggest in my
Resolution;,—a central committee to settle the plan ¢f inquiry and to set
up provincial and local committees to harness all local organisations to
secure information. I do not think that the Honourable Mr. Lalubhai
Samaldas’s estimate of 20 years is anything like correct.

The Honourable Mr. A. C. Chatterjee : More like 50 years ?

Mr. T. C. Goswami : We want an inquiry into the present system of
taxation ; in fact a system of taxation has yet to be created in India. There
is no such thing as a ‘‘ system ’’ of taxation in India, and that is not
created by a trip to Switzerland, even with letters of introduction from
the Honourable Sir Basil Blackett ; but by studying the economic condi-
tion of the country in the country.

T notice that recently in America they are uneasy about their system
of taxation. I find in the Proceedings of the Academy of Political Science
a paper recently read by an eminent Professor, Mr. Thomas S. Adams, on
this subject. He says that the Senate has suddenly awakened to the fact
that all is not well with the Bureau of Internal Revenue. He further
says, the Bureau of Internal Revenue is staggering and stumbling under
the burden of income-tax largely because it is loaded and inexpertly distri-
buted.

I do not deny—on the contrary, I very strongly affirm—that there is
need for an inquiry into the methods of taxation. I do not want to eall
it a system of taxation because it is not a system of taxation ; but before
you can have a real inquiry, as the Honourable Mr. Patel has very rightly
pointed out—in order that you may have a real inquiry into tdxation—you
must have an economic inquiry. I know that it is a laborious process,
very laborious indeed ; and that is a thing which I acknowledge. Not
only that, I say the labours involved are very unlike the labours of other
Commissions which we have experienced. The labours involved would be
very muck greater than, for instance, the labours involved in the Lee Com-
mission, and it will engage, if the inquiry is going to be real, some of the
best men of our country for months—probably for two years. I noticed
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in the newspapers a report of a speech by the Honourable Sir Basil Blackett
on this unfortunate Committee,"in whieh he is reported to have sa'ld thq.t
he wanted to utilise the results of the Taxation Committee during his
term of office. Well, I admire Sir Basil Blackett’s solicitude for improv-
ing the country, but I venture to think that even if the results of the
inquiry which I propose and wkich I think most of the Honourable Members
of this House agree in proposing, do not come during the term of office
of Sir Basil Blackett, it will not be such a great calamity for India.

Sir, pointed reference has been made in this House to the poverty in
India, but recently we had Sir Alfred Mond’s illuminating speech—in a
London club was it *—about the wealth of India. Millions of pounds of
jewellery used to be strewn on the tables of the Indian friends of Sir Alfred
Mond. Well, Sir, I have known the Honourable Sir Basil Blackett in the .
past to have relied for his history and economics on such travellers’ tales
as the Memoirs of Bernier and the Memoirs of Taverpier. I do not knew
if he will base his further economic policy on the ‘‘ traveller’s tales *’ of
8ir Alfred Mond. As for myself : .

¢¢ 1 shall not want eapital in Heaven
For I shall meet Sir Alfred Mond,
And we shall both Lie together, lapt’
In a Five per cent. Exchequer Bond.’’

Sir, about poverty I should like to quote, though the time is very
short, I should like to quote a passage from Mr. Gokhale’s speech delivered
in 1902 ; and though the time is short I think it will bear repetition. Im
that speech, delivered nearly a quarter of a eentury ago, from his place in
the Imperial Council he emphasised the need for such an inquiry-as I have
proposed, and he says that such evidence as was available to him :

‘¢ I venture to say, points unmistakeably to the fact that the mass -of our peopla
are not only not progressing but are actually receding in the matter of material
prosperity. I have herc certain tables compiled frem official publications relati
to (1) census returns, (2) vital statistics, (3) salt consumption, (4) the agrieultu
outturn of the last 16 years, (5) cropped area in British India, (6) area under
superior crops, and (7) exports and imports of certain commeodities ; and they
establish the following propositions :

(1) That the growth of population in the last decade has been mueh less
than it should have been and that in some Provinces there has been an
actual decline in the population.

(2) That the death-rate per mille has been steadily rising since 1884 whick
points to a steadily increasing number of people being underfed.

(3) That the consumption of salt which already in this country is below the
standard required for bealthy existence hzs not kept pace even with the
meagre growth of population. ’

(4) That the last decade has been a period of severe agricultural depression
all over India.

(3) That the net cropped area ig di:inlshing in the oider Provinces and that

- the aren under superior crops is showing a regrettable dimigution.

(6) That the export and import figures tell the same tale, namely, that the
cultivation of superior crops is diminishing and cattle are perishing in
large numbers.’’

Well, I shall quote also official testimony. - Sir Narasimha Sarma, in the
Council of State, said : :

‘“T am not going to disguise from this House my anxiety, as the Revenue
. Member, Wlt.h regard to the food position and the distressing poverty prevailing
among certain classes of the people. After all, at the present moment we have only
a little over an acre of cultivated land per-head of population.’’
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‘Then, Sir, I will take the liberty of quoting "Sir Basil Blackett himself
on the subject. I believe this quotation has already been made by
Mr. Rama Aiyangar. He said :

¢ The existing poverty of a large number of the people is obviously also very
ﬁreat- and no Government can with equanimity.look on and not wish that they could

o something to improve it.”’
My complaint, Sir, is that Government are still looking on and I am
afraid that Government as they are constituted will continue to look on
"-without being able to do anything for the amelioration of poverty.

) Mr. President : I would ask the Honourable Member now to bring
his remarks to a close.

Mr. T. C. Goswami : Sir, by a curious oriental paradox, a retrench-
“ment committee was succeeded by an extravagance committee. Money
must be fourd, as- Mr. Patel said. for the Superior Services, for making
the lives of European officials a little more than comfortable, for laying
out inducements for fresh shipments of embodied prestige, to secure that
what is lost in prestige (as a result of political movements) is at least
made up in perquisites. But while these men can always form trade
unions—and I understand my Honourable friend, Mr. Chatterjee is bring-
ing in a Trades Union Bill very soon—and can go on strike in protest
against their starvation wages, or perhaps join Mr. Willson’s firm where
‘wages are paid running up to six figures, as he told us, it is hardly possible
to ask the whole of the Indian population to go on strike or secure a remedy
by seeking employment in my Honourable friend, Mr. Willson’s firm. A
future poet, perhaps it may be an English poet, will sing of the present
constitution as ‘‘ broadening down from hypoerisy to bankruptey.’”” The
Lee Commission agitation has somewhat contradicted the late tall talk about
the selfless zeal of English officials who come out to India at great sacrifice,
to do good to the people of India.

Sir, my time is short and I shall not detain you any longer. But I
repeat the proposition which has been challenged by Sir Basil Blackett on
the authority of perjured history,—that impoverishment in India, if not
a direet result of British rule, is a standing disgrace to this administra-
tion ; and I affirm this propoesition solemnly—because I too have studied
history as best as T have been able to—that the greatest indictment against
British ‘rule in India is not so much political—because for our political
disabilities T am prepared to acecept for my countrymen 75 per cent. of the
blame—but I say the chief indictment against British rule in India is
economic. Well, Sir, I shall not delay your luncheon ; and with these few
words I move my amendment.

a ]"l‘he.Assembly then adjourned for Lunch till a Quarter to Three of the
ock.

The Assembly re-assembled after Lunch at a Quarter to Three of the
Clock, Mr. President in the Chair.

Mr. Chaman Lall (West Punjab : Non-Muhammadan) : Sir, T am
sorry, Sir Basil Blackett is not here to listen to certain quotations that
I have specially hunted up for his delectation. - ‘
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Hajl Wa..uhuddm May I rise to a point of order, &' There is no
quorum.

.Mr. President : Attention has been drawn to the fact that there
is no quorum. Mr. Secretary will ring the bell.

A quorum is now present. The Honourable Member may proceed.

Mr. Chaman Lall : Sir, T started by regretting the fact that Sir
Basil Blackett is not here. I am glad to find him back in his seat. The
Resolution that has been moved before the House deals with three
very important matters. One is that the Assembly desires to have com-
plete control over the personnel of the Taxation Committee. The second
is that the Assembly desires to go into the econormic aspects of India’s
exploitation. And the third is that we desire that the system of taxation
should not bo merel’v a method as Mr. Goswami pointed ‘out but an actual
scientific sy:‘em ; ‘such as in fect you will find prevailing in certain
eivilised countriezs of the world. The m2in argument that Sir Basil
Blackett leveiled against this Ilesolution v:as that there is no ground what-
soever for considering that India has really been impoverished by British
rule. Ile stated that statements of this nature—that India has been
persistently and consistently impoverished by British rule—are ridiculous
statements : that there is no warrant for such statements. Let me remind
Sir Basil Blackett that not only Indian economists but economists of world-
wide repute have laid it down that India has been consistently impoverished
by British exploitation of this country. I call the attention of the Honour-
able Member to a statement by a certain gentleman of the name of Rev.
William Tennant, who said : (The Honourable Mr. A. C. Chatterjee +
‘“ Never heard of him.’’) Mr. Chatterjee says he has never heard of him,
I pity his ignorance. (The Honourable Sir Basil Blackett : ‘‘ How many
other Members of the House have heard of him ?°’) (The Honourable
Mr. A. C. Chatterjee : “* Did you ever hear of him béfore ?’) If the
Honourable Member has any pretensions to call himself an economist,
I daresay he has heard of a book called ‘‘ Progress and Poverty '’ by
Henry George. It is an elementary book which, I believe, is taught in
zlementary schools in which the quotation I am about to give is to be

ound.

The Honourable Mr. A. C. Chatterjee : It is out of date.

Mr. Chaman Lall : I am very sorry he has been to a British Univer-
sity and has never heard of that book.

The Honourable Mr. A. C. Chatterjee : It is 40 years out of date.

Mr. Chaman Lall : We have heard from the Honourable Member the
latest figures about the present economie situation of India, and I am sorry
to say he is 500 years out of date.

Sir, this is what the Rev. William Tennant says :

‘¢ When we refleet upon the great fertility of Hmdostan, it is amazing to
consider the frequency of famine. It is evidently not owing to any stcnllty of soil
or climate ; the evil must be traced to some political cause.’’

This is what Lord Macaulay said in his essay on Lord Chve regardmg
the incidence of British rule in India :

‘“ Enormous fortunes. were rapidly accumulated at Culcntta., while millions of
human beings were reduced to the extremity 6f wrefchedﬂau. had been accustom-
ed to live under tyranny, but never under tyranny like tlns. ey found the littls
finger of the Company thicker thati the leiss of jait Dowlah. ~I¢ resembled thw
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vernment of evil genii, rather than the government of human tyrants. Some-
gnw they submitted in patient micery some times they fled from the white man as
their fathers had been used to fly from the Mahratta, and the palanquin of the English
traveller, was often carried through silent villages and towns that the report of his
approach had made desolate.”’

Here is a statement with regard to the present situation :

¢¢ To all that vast population the strong hand of England has given a more than
Roman peace ; the just principles of English law have been extended by an elaborate
system of codes and law officers designed to secure to the humblest of these abjeet
peoples the rights of Anglo-Saxon freemeh ; the whole peninsula has been - inter-
sected by railways, and great irrigation works have been comstructed. Yet, with
increasing frequency, famine has succeeded famine, raging with greater intensity
gver wider areas.”’

‘¢ The millions of India have bowed their necks beneath the yokes of many con-
queérors, but worst of all is the steady, grinding weight of English domination—a
weight which is literally crushing millions out of existence, and, as shown by English
writers, is inevitably tending to a most frightful and widespread catastrophe.’’

I daresay the Honourable Mr. Chatterjee has heard of Florence
Nightingale. 1 think his history will go as far as that. This is what
Florence Nightingale said :

‘“ We. do not care for the people of India. The saddest sight to be seen in the
East—nayr probably in the world—is the peasant of our Eastern Empire.’’

And if the question is put, how this is relevant to the question in issue,
I will reply in the words of Florence Nightingale herself, where she goes
on to show the causes of the terrible famines. in taxation which takes from
the cultivators the very means of cultivation, and the actual slavery to
whieh the raiyats are reduced as the consequences of British rule.

~ " May I, with your permission, Sir, give one more quotation, a recent
one, not 40 years out of date. This is from Mr. H. M. Hyndman, the great
socialist. What does he say ? He says :

‘“ The famines which Lave been devautating India are in tie main financial
famines. Men snd women cannct get food, because they cannot save the monny
to buy it. Yet v are driven, so we say. to tax these people more. ™’

Again. Mr. Hyndman says :

‘¢ The truth is that Indian society as a whole bhas Leen frightfully impoverished
under our rale, and that the process is now going on at an exceedingly rapid rate.’’

I hope these quotations, Sir, are quite sufficient to eonvince the Honour-
able Sir Basil Blackett as well as the Honourable Mr. Chatterjee of the
fact alluded to by us in India time and again, of which there has been
no contradiction as far as I have seen except the vague sort of contradic-
tien of the kind that Sir Basil Blackett has indulged in, namely, that India
is becoming poorer and poorer day by day as a result of British exploitation
of this country. What is it that we demand ? We demand, because we
know perfectly well that millions of our countrymen cannot get even a
single decent meal a day—we demand that an inquiry should be instituted
into the system of taxation, into the economic wrongs that are done to
the people of India, into the famines that exist, into the methods that you
adopt to extort and extract money from the people of India. It is not an
fllegitimate demand,-it is not an unjust demand. It is a demand which
we, the representatives of the people of India, are quite capable of making,
dénd are justly making in-this Assembly. To deny us that demand, and
to go over our héads and appoint a Taxation Committee, three of whose
figmbers are unknown to us in this country, to the people of this country,—
-we do not know whether we can trust them or not, these gentlemen who are
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sitting in England,—and the other three whom you want to co-opt here in
India, and whom you send on a roving Commission to England to discuss the
financial and economic condition of this country—nothing could be more
absurd than this that these gentlemen whom you appoint as members of
the Taxation Committee should leave the shores of India and go to White-
hall to discuss the economic situation of the country. Let them come out
to India. Let the representatives be the true representatives of this
country whom we can trust. Let them be appointed here in India. Let
them go into the villages. Let them go to the famine districts and examine
the condition of the people. That is our demand. The Honourable Mr.
Chatterjec wants probably some more recent figures and facts. He will
find them in official records whieh perhaps he has rnever had time to read
himself. If he rcads the book issued by the Government of India known
a8 ‘‘ Prices and Wages, ’’ he will find some astounding facts indeed which
will convince him that India is really an impoverished country, that India
is a famine-stricken country, and that under British rfile she has gone
on in misery, poverty and desolation. Here is a miner’s wage in 1897.
In 1897 .54 per ton was the wage of a miner. In 1922 it was .76 per ton.
A very handsome increase in 25 years! You ask us to give you more
money for your Services which are better paid than probably any other
service in the world, even after you had given the men an increase in 1920.
Yet here is @ miner, a man who produces the wealth of this country, here
is a miner getting .54 .per ton in 1897 and .76 in 1922.

The Honourable Mr. A. C. Chatterjee : .54 of what *

" Mr. Chaman Lall : .54 of a rupee, Sir. The Honourable the Finance
Member is sitting next to him and he can ask that question of the Finance
Member. Is this evidence of the increasing prosperity of India ¢ It is
not. It is evidence of the utter bankruptey of British rule in India. Let
me take another example of what is known as an intermediate in a cotton
mill. What was he getting in 1908 ¢ 16 rupees per month. What did
he get in 1922 % 18 rupees a month. Take a spare hand. He was
getting in 1897 10 rupees. In 1922 he got 14 rupees per month. A spare
hand got 12 rupees in 1897 and in 1922 he got just a little over 13 rupees
per month. A wonderful display of prosperity in this country ! This
country, Sir, is a very patient country. It is a country of patient fools and
virtuous saints. If it were not a country of patient fools, British rule in
India would have heen an impossibility long before us. It is our great
ambition to see that this eountry stands upon its own legs. You cannot
do so unless and until you know really what the econromic condition of the
country is, and we are merely asking you to yield to the request that we
are making as the representatives of the people, to give us a true, a proper,
2 just inquiry into the economie condition of the people of India. We do
not want any trickery or any roguery in this. We want to be straight-
forward about this matter. We want to tell the world the truth about
India. We want to tell the world the truth, the black truth about British
rule in India, and it is for that reason that we demand this impartial,
this representative inquiry. Sir, there is no doubt about it that there are
various systems of taxation which have been tried in India, but there is
one system of taxation which has not yet beem tried, and it is because
we want to imvestigate all the avenves of approach to that question that
we want this representative imuiry,—I mean the taxation of land values.
We have got in India landholders who are getting rich on the .fat of the

d. We have on the other hand poverty-stricken masses who are ground



3750 IEGISLATIVE ASSEMB.Y. [187E Sepr. 1924.

[Mr. Chaman Lall.]

down By poverty. We do desire that the wealth of this country should
be distributed in an equal fashion. We desire that this poverty should
be eradicated from our soil. ~ As has been said you may tax manufacturers,.
but the inevitable result will be that you will check manufactures. You
may tax improvements, but the result will be you will lessen, improve-
ments. You may tax commerce with the result that you will prevent
exchange. But if you tax land and if you investigate all the avenues of
approach to this question, you will increase the prosperity of the country
and you will turn the poverty-stricken masses into self-reliant, free human
beings, not merely slaves as they are at the present moment.

Sir, it is a common saying that a great wrong always dies hard. But
the great wrong that is being done to the people of India, the great wrong'
that is grinding us, the desperate poverty that is sending millions of human
beings to their premature grave, unless yvou do something to remedy that
wrong, unless yoh do something to do away with the present system of
economic exploitation of this eountry, it can result in nothing else but a
very bitter and a very dangerous struggle of which there is no knowing
what will be the end.

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commerge) : I had not intended to take part in this debate, for the
very simple reason that my Chamber have already, communicated their
views to the Government of India regarding this Taxation Committee
and I felt that I had hardly anything useful to add to this debate by
any further remarks. But when I heard my Honourable friend the
Finance Member at least for once quoting me with approval in spite
of the allegations about my being spoilt with political colour about
which the Chief Commissioner of Railways yesterday said such a lot
to this House, I felt that it is an occasion when I must tell the House
the whole story and not rest content with the House knowing only
portions of my speech in the other place as quoted by the Finance Mem-
ber. Sir Basil did me the honour of quoting a portion of what I said
in the Council of State. I will complete that with what I ended my
speech with and I hope that will still retain to me his approval of the
views that 1 there expressed. I ended in the Council of State with
this as the last paragraph. I said :

. ‘1 feel, 8ir, that the day is still distant when this Council can give any support
under any guise to the most fascinating proposition, to anything that will leaso to
or even smell of new taxation. We want retrenchment, we want a balancing -of the
budget with the present taxation, not any increase in it and until that is achieved,
until there are surpluses, until indeed there is more contentmment amongst those who
are taxed, I do not think that this House can seriously consider any suggestion made
with the best of motives in connection with taxation. For, the apprehension may be
this, that there may be new avenues of taxation found and suggested recommended
and perhaps accepted by the Government be it against the strongest opposition of
theee two Houses. What the Honourable Mover seeks is a readjustment of the whole
thing but there may be-thin years and there may be fat years. In the case of a
thin year what may happen is that the new avenues of taxation may come and the
readjustment may be put off for a better day, and in the case of Government
treasuries all over the world, with all deference to the benches opposite, the readjust-
ment when it is a question of giving on the part of Government,

s long in coming.’”
Sir, that was my conclusion on the Resoluti

on moved in the other place
by the Homourable Sir Maneckji Dadabhoy. P

.
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Now, this inquiry which is the subject matter of the discussion here
is an inquiry for finding out hetter modes, and certainly-further modes
of taxation. There is no doubt about that. T have not heard anything,
nor do I find anything in the terms of reference, which makes it com-
pulsory on the Committee that the Government have nominated, to
find out what it is that the people oi India can stand. We have hear:d
extreme views in this Ilouse regarding the prosperity or the misery
of the masses of India. I do not wish to add one word more to these
two extreme views that have been heard to-day, but this at least is
clear from what has been expressed with so much foree, with so much
feeling, and if you like it with so much resentment by one side or the
other, that we cannot go on very lonz without this Honse being in a
position to know exactly what is the taxable capacity of the people of -
India and up to what point they could be taxed. I happen to be one
of the deputation—now known as the commercial deputation urging
retrenchment, which waited upon His Excellency. I then said that
my electorate felt and that the Indiam commercial community very
strongly felt that the taxable capacity of the people of India had not
only been then reached but had been exceeded. My esteemed colleague
Sir Campbell Rhodes who led that deputation differed from me. Can
we go on very long without having the inquiry of which is pressed on
Government by my Honourable friend Mr. Goswami in his Resolution,
and irrespective of the nature and the terms of reference to the Com-
mittee that has been already appointed. There is every reason to believe
that this House sooner or later will insist upon having, and will not
rest until it has had, a full inquiry into the taxable capacity of the
people by persons who enjoy the approval of this House.

Mr. H. Calvert (Punjab : Nominated Official) : Sir, I propose to
confine myself to that part of the amendment which relates to a pro-
posal to have a thorough inquiry into the economic conditions of the
people of India, their income per head and the general resources of
the country. That amendment, Sir, is really in three parts. It asks
first, for a general inquiry ; secondly it asks for an inquiry by the
Government of India ; and thlrdly, it says that the agency should be
a committee including Members of this Assembly. Now, Sir, I am
entirely in favour of an inquiry into economie conditions. I have my-
self been engaged in carrying on such inquiries for many years past,
and a good many of my colleagues are also trying to throw some light
on the general economic conditions of this country. But, Sir, with all
due respeet to the Government of India. T beg to say that 1 do mnot
think that they are the proper agency for carrying on such an inquiry ;
and, if Honourable Members will kindly excuse me, I should like to
say that this Assembly is not the proper body to select the members
of any committee for this inquiry. It seems to me, Sir, that this is
very largely a matter for Provincial Governments. If an All-India
inquiry is desired then the obvious body is the Indian Economic Associa-
tion. It is rather curious that, although :o many Members of this
Assembly are prepared to speak on economi- :(uestions, there are very
few of them, indeed, who are members of the indian Economic Associa-
tion. Now, Sir, my objection to an inquiry by a committee is that, as
has lLeen already said, it would take at least 20 years to arrive at
results which would carry weight outside this country. Actually, in
the Punjab, we have set up a Standing Board of Economic Inquiry
divided into a rural and an urban section ; and this Board has- been

L240LA y
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at work for about two or three years and i$ slowly producing results.
Our policy there is to appoint investigators who are solely engaged
upon collecting facts. We leave the readers of those reports to draw

_the deductions from them.
Now, Sir, in ‘a general inquiry there would be three prominent
dangers. There is the danger that the inquiry might be confined. to
too small a scope. India is such a vast country that any committee
‘that set out to make a general inquiry might attempt to confine itself
to too small a scope, and its deductions from the particular to the
general would be vitiated by the fact that the premises were insufficient.
. Then, Sir, there is the obvious fallacy which appears in this amendment,
~the ‘¢ average ’’ income per head. There is a third fallacy which creeps
irito all these discussions, namely, we should try and inquire into the
* eonditions of a typical tract or a typical village. Let me, Sir, illustrate
what I mean by the danger of confining the inguiry to too small a
scope. Our Standine Board of FEconomic Inquiry has practically
brought to a conclusion an inquiry into mortgaees of agricultural land.
We took an assessment cirele of 35 villages and have carefully gone
through nearly 5,000 mortgages. The result of that examination is
to bring out certain: very definite, very clear conclusions. In so far
as that grea is coneérned, those conclusions are irrefutable. But like
every one else, T would hesitate to say that conclusions drawn from a
detailed inquiry into 5,000 mortgages in one part of the Punjab would
have any -application. say, to conditions in other parts of the Punjab
or Madras or Assam. Then, Sir, there is this danger about the
‘“ average '’ income per head. It is no comfort, for instance, to those
friends of Mr. Patel. who, he says, have one meal a day, if we reply.
that the average number of meals in India is one and three quarters.
An average applied to anything concerning human affairs is .apt to
be very misleading indeed. T shall give you, again, an illustration from
an inquiry which I myself have just brought to a conclusion into the
gize and distribution of agricultura] holdings,— the average agricultural
holding in the Punjab is 8 acres. But when vou examine the holdings
by classes, you find that only 18 per cent. of the holdings fall into
class 5—10 acres, while about 58 per cent. fall below that ; and if we
try to arrive at any estimate of average income per head, we should
find that the vast majority of the people of India came below that
estimate, and it would be perfectly valueless. We are actually trying-
detailed inquiries into what we try to think are typiecal tracts, and I
hope very soon to be able to publish an estimate of the average income
per head of a certain definite tract. That average income per head,
although it may possess all the fallacies attaching to such averages,
will be perfectly useless for any other part of India except the parti-
cular tract to which it applies. Now, Sir, Mr. Goswami would like us
* to arrive at an estimate of the average income per head. but he very
carefully ayoided explaining what he meant by ‘‘ income ’’. There is
of course published in England a statement which enables you to deduce
a figure for average income per head in Great Britain. That estimate
is based on income-tax returns. But in England the number of assessees
is something like 2} millions, probably covering 10 million of the"
population, and the average income per head which is published ocea-
sionglly is based on the incomes of those 2} million people, the incomes
of the remaining 35 million people, which are below the’income-tax
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limit, being merely guessed at. Where you have a very large number
of .assessees, it is possible to make a mathematical calculation of the
average income per head. Where as in India, you have a population
mainly agricultural, with less than three laikhs-of people declaring their
income, it is practically impossible to arrive at any estimate whatever.
Sir, the estimate which is given about income, and which one Honour-
able Member quoted, is only the money income ; it  entirely ignores
other sources of income which are not declared in the income-tax return.
Now, Sir, if we take a simpler thing than the average income per head
of the people of India, namely, the average production per person em-
ployed in any industry, then we can arrive at some useful figures.
We can say, for instance, that the average gross nroduction of persons
employed in the Bombay cottou mills is a little over 1,100 rupees ;
that is the gross production. The net production could easily he-
found out. We cun say that the average gross production of miners
employed in Indian coal mines is 415 rupees a year. We can say
that the average gross earnings of railway employees is about 1,118
rupees per person employed. These figures, Sir, are useful, inasmuch
as they explain why the nett income is so small. If the value of pro-
duction per person employed is Rs. 415 per year, it is clear that the
income of these miners must remain small, and similarly if the- average
gross production of all persons employed in cotton mills in India is
Rs. 916 per head, then it is again clear, that the real reason of the low
income in India is the low standard of production. Now, Sir, it is quite
easy to arrive at the average income per person employed in any particular
and definite sphere. 1 can give the average income for the money-
lenders of the Punjab. You can give an average income of the workers
employed in the Bombay cotton mills. But that again would not give
us the average income per head. For we have no knowledge of the
dependents or of the number of idlers and beggars ; and these we must
take into consideration ; all of whom bring down the avcrage.

Now, Sir, there is one more objection to any attempt to arrive at
any figure of the money income in this country, and it is that we have
no means whatever of finding out the value of the work done by women.
In a country like England, where women earn wages, it is possible to
arrive at a rough estimate of women’s work. In a country like India
where wage-earning is almost entirely confined to men, it is perfectly
Impossible to take into consideration the work dome by the women, house-
hold work, domestic duties, work in the fields, ete. We are trying in the
Punjab to arrive a4t the average wages of labourers in rural areas ex-
pressed in money value. But supplementals are difficult to value, such
as the™value of free grazing, free site, free food, and other little amenities
which come in in the life of a villager. We know perfectly well that
we shall never arrive at any figure which is very correet, because you
cannot put an accurate money estimate on things like3hat which are
never priced in open market. Although I very strongly fhimk the prose-
cution of further economic inquiry Js essential, I do urge this House teo
leave the Government of India alone and impress on their Provincial
Governments that they ought to do something on the lines we are doing
in the Punjab, by setting up some competent men to form a non-official
body—which will employ investigators and carry on these inquirics
steadily from year to year, not merely have an ad hoe inquiry which is to
sit for 20 Jears and then come to an end. After all, India is as large as
Europe without Russia, and ever since the days of Adam Smith, there have
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been in Europe a very large number of inquiries into economic conditions.
And yet, Sir, as we all know, on an issue like protection, for instance,
there is still very wide difference of opinion ; and if you come to the
question of how best we could improve agriculture, you will find that
practieally no two economists will agree, even though inquiries have been
going on there in thousands of places. So, Sir, I would request this
House to reject that part of the amendment which calls for an economie
inquiry by the Government of India, and I would ask Members to refer
it. to ‘Provincial Governments and ask them for a permanent board of
official and non-official members who should carry on the inquiry which
we all desire.

8ir P. 8. Sivaswamy Aiyer (Madras : Nominated Non-Official) : Sir, I
wish to support this demand for an inquiry into the economic condition
with a very few words. I do not altogether for the reasons which have
been advanced by my friends here, but for reasons of my own. I am
not wedded to any particular theory with regard to the ratio of taxation,
nor have I any particuiar thesis to prove. It has been stated that the
people have been taxed beyond their capacity. I do not wish to commit
myself to any general statement of that sort. It has been said that
India is getting poorer and poorer. I do not wish to subscribe to that
belief. There have been several statements put forward from the plat-
form, by the newspapers and by politicians at different times that India
is getting poorer, that 40 millious c¢f people are living on one meal a day
or that the average income per heac is Rs. 30 or Rs. 60 or Rs. 70. I do
not wish to commit myself to anyone of these statements. General state-
ments of this descuptlon are extremely fallacious. Unless and until we
have a scientific inquiry #nto this subject of the economic condition of the
people, it seems to me to be hazardous to indulze in general propositions
of that sort. Nor do T believe that any conclusion as to the average
annval income of the people in this country will furnish any reliable basis
for taxation. It reminds me vather of the story of the man who, after
ascertaining the average depth of a stream, attempted to ford it in the
deepest part. These averages are most often misleading. They may be
of use perhaps for some purposes, as for instance when you compare the
average income with the average taxation. But for the practical purposes
of the Legislature and of the authorities who have to impose taxationy
what is required is not so much the question of average income as the in-
come of particular classes. That is an inquiry which is beset, T know, with
great difficulties and is oue of great complexity. It is an inquiry which
cannot possibly be satisfactorily concluded within a period of at least four
or five years, to make a most cautious estimate. But all the same, m spite
of the fact that the inquiry will have to be a prolonged one, I think it
is an inquiry from which the Government ought not to shrink. I have no
doubt that the Government will come out of the inquiry with eredit. Poor
‘as the country is and making allowance for all the ignorance, poverty and
ill-health to which my friend Mr. Patel referred, I, for one, do not believe
that we are getting poorei or’that we are getting more 1gnorant or that
there is more ill-health now than it was before. There is absolutely no
ground for any apprehension on the part “of the Government that the re-
sults .of the inquiry will in any way be damaging to their reputation.
The Government have been challenved 50 often to make such an inquiry,
and its results will be so valuable and instruetive as regards the general
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condition of the people, that they ought not to lose any time in undertaking
such an inquiry. Whether this inquiry should be entrusted to this parti-
cular Taxation Committee or should be started independently is another
matter. With regard to the conduet of this inquiry, my own idea is that
it requires investigation along many different lines. It requires the
investigation of numerous subject3, as, for instance, prices, wages, rents,
interest, trade indebtedness, industries, manufactures, agricultural
holdings and methods, mobility of labour, standards of living, housing,
clothing, and a number of other factors. The proper course would be to
get together a body of experts, for instance, like the Economic Conference,
and ask them to suggest the various lines along which information and
statistics have to be collected, and give instructions to the Local Govern-
ments and to the various authorities to collect the required statisties and
information along these various lines for a period of three or four years.
‘When these results have been collected, then appoint a committee to go
into the statistics and information, examiine the relative weight of the
different factors and come to definite conclusions. That in my opidion
would be the proper course to pursue, not to ask this particular Taxation
Committee or some other Committee to sit together and come to some
definite coneclusions on the ‘spot. The statistiecs are not available, and the
data have not been collected. In the interests of Government themselves
they ought to take up this challenge which has been thrown down so often
and so repeatedly and give the quietus to o many of the current fallacies.

Then with regard to this taxation inquiry 1 just wish to make a few
remarks. At first sight I was rather inclined to look askance at this in-
quiry, and for this reason. Everybody kmows that the sotfreces of our
public revenuc are few and that they are inelastiec. It may be urged
then that this suggests the necessity for an inquiry into any further
avenues of taxation which may be possible. But 1 am not very sanguine
as to the results. I know that one avenue of taxation perhaps which has
already been suggested to the Honpurable Finance Member is the subject
of death duties. I have no doubt that he is casting wistful eyes upon that
source of revenue ; but I know of none which would be more unpopular.
Apart from that particular source of revenue, what 1 wish to point out
is that at present, so lolig as Government remains irresponsible to the people,
I have no inclination to place further revenues at the disposal. of Govern-
ment to swell the military expenditure or to allow them to be absorbed by
further payments to the numerous Services, not merely Imperial but sub-
ordinate. They are always asking for more, and from the Imperial services
the demand will spread to the Provineial and subordinate services and from
the civil to the military. The more revenue you raise, the more liable
it is tgebe swallowed up in payment to these Services. This was the
reason of my reluctanee to put more money into the hands of an irrespon-
sible Government. On the other hanc, the question of Provincial con-
tributions has to be settled in the interests of the administration of India
as a whole, and the fact that it cannot be solved unless you examine the
system of taxation and the possibility of re-adjusting sources of taxation
between the Imperial Government and the Previneial Governments have
made me change my attitude somewhbat. While I am not therefore in
favour of suspending the inquiry by this Committee I think the Govern-
ment ought to make up their minds to“start the other inquiry into the
cconomic condition of the people——an inquiry to be conducted on as
scientific lines as possible and in a -perfectly disinterested and detached

]
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spirit, so .that we may arrive at correct conclusions with regard to the
material progress of ‘the people. The results of such an inquiry cannot
fail to be of great value.

Sir, with regard to the desire to place taxation on a more scientific and
equitable basis, I do not believe that the wit of man has ever yet succeeded
m devising a thoroughly scientific, equitable and popular system of taxa-
tion. I do not think there is much that is wrong with the existing system
of taxation, and I am pretty certain that any system of taxation you can
devise will be equally unpopular and unacceptable. I am sure that
among those who advocate this reform of taxation on a scientific and
equitable basis a large majority hope that their burdens may bc shifted on
to their neighbour’s shoulders, and that there are some who believe in
a millenium when it will be possible to carry on a complex and civilized
system of administration with a light or no taxation. 1 am afraid I
cannot bring myself to entertain any of iliese opinions. But we are
face to face with an urgent problem in regard to this question of
Provineial contributions, and that is why 1 have reluctantly made up
my mind not to oppose the inquiry into the present system of taxation,
but to urge at the same time an inquiry into the economic circumstances
of the country.

Mr. H. G. Cocke (Bombay : European) : Sir, I quite agree with
the Honourable Member who has just sat down that if any inquiry is
to be conducted at all into the question of the economic situation in
India, it shwuld be done, not by this Committee but by some other
authority. Mr. Calvert has suggested that it would be far better done
by Local Governments and local authorities, and I think that will prove
to be the case undoubtedly. But the collection of statistics for a period
of 3 or 5 years, as has been suggested, might be an exceedingly valuable
preliminary to any definite inquiry whether undertaken by a local Govern-
ment or by a Committee appointéd by the Government of India.

A considerable amount has been said to-day on the subject of aver-
ages, and I think the fallacy underlying many of the averages which
have been suggested has been exposed by Mr. Calvert. One need only
refer to the case of mill hands, where we will say the average income
of a certain set of mill hands is Rs. 500 per annum, and compare their
average income with that of an equivalent number of agricultural hands
10 miles away who live on their land ‘with their own livestock. Any
average income per head per annum arrived at from such essentially
different kinds of labour would obviously produce a result which would
be of very little benefit to anybody. The suggestion to suspend this
Taxation Committee which has been appointed, purely because ¥ does
not deal with quite another matter, seems to be an absurd one, and I
trust that part of the suggestion may be withdrawn. The powers of
this Committee which has been appointed have been brought into ques-
tion as well as the personnel of the Committee ; but T think Sir Basil
Blackett has made it perfectly clear that the powers which this Com-
mittee have are ample for the purpose in view ; and as regards the per-
sonnel T do not think it does any good in this House to pick holes in

.the people who have been selected for this work. It is exceedingly
difficult to get men who are really competent to undertake an inquiry
of this sort ; and the suggestion in the amendment thet, of the Com-
mittee which it is fiteposed should fake the place of the Taxation Com-
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mittee, two-thirds of that Committee should be appointed by this
Assembly seems to me a very foolish one. You have got to consider
carefully who are the most competent people and I do not think this
Assembly is the right tribunal to select experts of this sort. A sug-
gestion was made in the Steel debate that this Assembly might appoint
some of its number to go into the question as to the enhancement of the
duties when that became necessary owing to a fall in exchange or rise
in exchange or any other cause necessitating an alteration of the tariff
that was fixed, and it was pointed that that was essentially a matter for
an expert committee such as the Tariff Board ; and in this case it is still
more necessary I think to have an absolutely ekpert committee, which
this Assembly could hardly be competent to sélect. When we hear in
this House of the great poorness of this country, the miserable lot of the
agsriculturist and so on, and we are told that the British have done
.nothing to improve these conditions, one cannot help looking round the
country and remembering the railways, ports, irrigation works and mills,
which have obviously been a source of very great employment and profit to
the community. I have considerable sympathy with the Finance
Member ; on the one hand he is told that he is overtaxing the people, -
and on the other hand he is told that he does not raise sufficient money
for the purposes of educating them. I have no great objection to the
amendment as it stands, except to the first and last portion of it ; but
I do not think all the same that this proposed Central Committee is the
best way of getting the result which is desired.

Sardar Gulab S8ingh (West Punjab : Sikh) : Sir, I rise to aecord my
wholehearted support to the amended Resolution of .my Monourable
friend, Mr. Goswami. I am sorry that he has left out oné most im-
portant point, namely, of investigating into the defects of the land
revenue assessment. What I ask Sir, is that the Committee dbf Economic
Inquiry which is proposed to be established by the amended Resolution
should, among other things, also investigate into the defects of the
prevailing system of land revenue assessment. I understand, Sir,
that the fundamental principle of the amended Resolution is that before
the future policy of taxation is determined, a thorough inquiry should be
made into the economic eonditions of the ecountiy and no economic inquiry
can, T submit, be complete which does not take special cognisance of the
grave defeets in the present system of land assessment in the country.
Without their knowledge no financial policy can be satisfactorily deter-
mined.

I am sure it is too late in the ddy for me te endeavour to prove
the obvious fact that our system of land revenue assessment is anti-
quated, primitive and defectivi: and therefore deserves to be thrown
into the: scrap heap. It has heen condemned since its inception by
‘every sound statesman and thoughtful economist as one that cannot
honestly be defended on any sound principles of scientifiec taxation.
Sir William Digby and Sir Romesh Chandra Dutta who may be con-
sidered to have made not a mean study of economic conditions in
India went to the length of asserting that the ever-recurring famines,
the galling poverty of the people, and the ever-prevailing pestilences
In great parts of the country, were all due to a great extent to the
unsound methods of land revenue assgssment prevailing in India.
This may be an extreme view, but there is no ignoring the fact that
the modern system is defective to the core. We who belong to rural
areas, Sir, are very keen on this point, because it is impossible to fully _

» -
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explain the profound agrarian discontent which the continuance of
this antiquated system of taxation is causing.

Adam Smith, the founder of modern finance, laid down four uni-
versally aecepted canons of sound taxation, and T submit, Sir, not
one of them remains unviolated if applied to our system. Ablhty,
certainty, convenience, and economy, he considered the essential re-
quisites of good taxation. And none of them, I submit, is seriously
regarded bv our administrators, whose sole ouldlng standard is proﬁt

The -land revenue assessment system ignores the ‘¢ ability to pay’
of the subject. While in the case of the income-tax, abatement is
allowed to incomes below Rs. 2,000, the poor debt-burdened farmer
is forced to part with one half of his net profits even though they may,
be a mere fraction of the above amount. And yet the one who is so
mercilessly ignored is, in season and out of season, trumpeted as the
special ward of the bureaucracy. He that is ground like an oil-seed
for profit is cleverly exploited on suitable occasions to justify political
coercion. It is sometimes argued that the incidence of- the tax is
shifted from the cultivator to the urban population, and therefore the
tax cannot be considered a burden on the tax-payer. C. F. Bastable
who is an undoubted authority on modern finance, however, holds a
very different view. Writing on the system of land revenue assessment
prevalent in India, he remarks -

‘¢ As tﬁp system has been generally applied to societies in the customary stage,

the pressure came on the cultivator, who is at once the producer and the chief con-
sumer of the commodities.’’

No wonder the deep indebtedness of the cultivator has become & pro-
blem of baffling magnitude.

Secondly, except where there is a system of permanent settlement
already in vogue, the assessments lack the element of certainty. In
Northern India, particularly, fluctuations are unexpected and dangerous.
Rates are increased exorbitantly by a single stroke of the executive
pen. Recently 75 lakhs of rupees were levied as water-rate on the
poor farmers in the Punjab by the Government of Sir Edward Maclagan
on the eve of his departure without even the econsultation of those
who were expected most to suffer or their representatives in Council.
The assessment remajns uncertain in spite of the considered and definite
opinions of His Majesty’s Ministers and responsible administrators,
expressed to the contrary times out of number.

In his despatch of 1862 (July 9th) Sir Charles Wood clearly stated
“that it was the opinion of Her Majesty’s Government that :
¢ A settlement in perpetuity in all distriets in which conditions absolutely required

as a preliminary to such measure, or may hereafter be fulfilled, is a measure dictated
by sound pelicy, and calculated to develop the resonrces of the country ?

Again, Sir John Lawrence in his mirute of July 5th, 1863, wrote :

‘‘ 1 recommend a permanent settlement because I am persuadéd to believe that
however much the country has of late years improved, its resources will be still more
rapidly developed by the limitatioms of the Government demand.’’

Even as late as 1919 this grave defect was brought home to the members
of the Joint Committee on Reforms, whose remarks deserve to be
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quoted, although their advice in this respect seems to have been deli-
berately ignored. : ~

“¢ They consider,’’—says the report,—*‘ that the imposition of new burdens should
be gradually brought more within the purview of the Legislature. And in particular
........ they advise that the process of revising the land revenue assessments ought
to be brought under closer regulation by Statute as soon as possible........ ”

Again they remark :

" ¢¢ The Committee are of opinion that the time has come to embody in the law
the main principles by which the land revenue is determimed:’’

Much water has flown since this clear adwice was given, but the
system of land revenue assessment remains substantially the same as
the venerable Todar Mall left it in 1668.

The third requisite pointed out is cenvenience. I have no experience
of other Provinces, but I can fairly speak for my own. It is my ex-
perience that the present system lends to more official tyranny and
extortion, and affords to the officials and their underlings more
opportunities and facilities for bribery and grab than any other system
one can think of. Again the time of payment of revenue is most
inconvenient for the cultivator, and leads in many cases to the in-
voluntary indebtedness of the ryet.

Last of all the present system cannot be justified on the principle
of economy. A study of the figures for gross reverrne and cost of
collection shows that approximately 20 per cent. of the revenue is
spent on collection alone, leaving aside the expenses of administration.
Besides, this calculation ignores the equal if not greater’ amount of
personal assessment levied by the revenue officials for the replenish-
ment of their domestic treasury. ’

This, then, Sir, is the system of Land Revenue prevalent in the
country, and if it is not high time to investigate into its defects in
order to mend it or end it, I ask when that time is going to come ?
I have shown that the system is unsound, unscientific, uneconomical,
uncertain, and inequitable, and the continuance of such a system in
spite of the timely warnings we have given, may in time so deeply
stir the placid depths of my agrarian fellow-subjects that their dis-
content may express itself in acts which all of us may sorely regret.
I therefore request Honourablé Meémbers of this House to seriously
consider the addition that I want to make to the amended Resolution
and to give it their unanimous support, for thereby, they will be help-
ing the cause of the masses whose spokesmen they really are. And
I hope Goyernment who also are the guardian of the toiling millions
will endorse my amendment.

Mr. President : Amendment moved :

¢ In the amendment of Mr. Goswami, after the words ¢ gemeral resources of the
country ’ to insert the words :

¢ and an investigation into the defects of the prevailing system of Land Revenue
Assessment .’

Mr. A H. Lloyd (Member, Central Board of Revenue) : I am
afraid, Sir, that the House will perhaps not have mueh patience with a
Member on the Government benches rising to intrude a few practical con-
clusions in a somewhat exalted political atmosphere. This is not the first
time that a Member on this side of the House has thought it his duty to

do so. But I think I ~ ions in_thi
S o hink I ~m compelled to make a few observations lnrthls _
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direction as a member of the Cemtra! Board of Revenue, the constitution
of .which was referred to by the Honourable the Finance Member in his
speech at the beginning of this debate. The Central Board of Revenue
has been charged with the supervision of the administration of those
taxes which are collected direct for the Central Government, or
by the Central Government, and there also falls within the range
of its duties the first handling of taxation questions in which points,
whether of a conflict of interests or some other overlapping between
the interests of two Provincial Governments or between the interests
of the Central Government and those of a Provincial Government,
arise ; and in the comparatively brief space of time during which
this Board has been in exercise of its functions, a considerable number
of points have arisen which make it clear that the taxation inquiry referred
to in the first part of the Honourable Mr. Goswami’s amendment and of
the Honourable Mr. Rama Aiyangar’s Resolution is a matter of urgent
necessity. The Honourable the Finance Member referred to one point
only, that is to say, to the clash of interests between different provinces
in the matter of excise revenue. I am aware that the Honourable
Mr. Goswami, and I think, in fact, all Members of the House who have
touched upon the subject, have expressed themselves as satisfied that there
is need for an inquiry of some sort which would cover these points, and
I do not, therefore, propose to elaborate this aspect of the matter at very
great length, because to do so would be bringing a battering ram to an
open door. But I think that I shoul! mention ‘a few matters in- order to
show that the case is really an urgent one. As I have said, the Honour-
able the Finance Member referred to the clash of interests between differ-
ent provinces. Another very serious problem is the clash of interests
between Provincial Governments and the Central Government in several
"directions, and in particular, in regarvd to the same matter of excise. The
arrangeménts made, with the Reforms, in regard to revenue left the col-
lection of a tax, that is to say, of customs duty on alcoholic liquors to the
Central Government, and at the same time, left the collection of all other
taxes upon alcoholic liquors, that is to say, the duty upon alcohol pro-
duced in the eountry and also license fecs, to the Provincial Governments.
The conflict of interests so created was obviously bound to lead at a very
early date to serious problems. .1 may imention one or two. The Govern-
ment of one provinee has in the Resolution covering the report of its
Board of Revenue clearly stated that it was in order to compete with
imported liquor that they reduced the rate of duty upon similar spirits
made in the province below the tariff rate. Another province, the
Central Provineces, which has declared prohibition to be the ultimate goal
of its excise policy, has adopted the policy of enhancing the duty rates
on spirits. It is a very unfortunate position when one province considers
such a step necessary, while another provinece which is no doubt equally
interested, I will net say in working towards a definite goal of prohibition,
but at any rate in pursuing and developing the established policy of
working for temperanece, should in order to protect its revenue against en-
croachment by the Central revenues ‘find it necessary to drop its duty.
Another case which has arisen in <connection with- several provinces is the
matter of the duty: whieh:is:assessed on spirit used in' making medicinal
preparations' and: the like. I'believe 1'am correet in saying that it hegan
. with the provinee.of my'Honeurable' friend Mr. Goswami. It has gone
‘on elsewhere. These provinees have fixed. a considerably ‘lower rate of
duty for such spirits: than i8fixed by the customs tariff. ‘This is net, T
think, so much a matter of trying to secure for the provincial adminis-

-
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tration revenue which otherwise would go to the central administration
as a measure of industrial protection. It was felt that certain firms which
used such spirit in manufacturing wmiedicinal preparations were at a
disadvantage in competition, with the 1mported preparations and so, as 1
say, it was a measure of industrial protection. Now, we in this
Assembly are rather disposed to think that the policy of protection
through tariff action is our own province ; and it is a matter at any rate
for investigation whether some measures should not bé taken to confine
the activities of the various Governments to particular spheres in the
matter of taxation. Then there is the questio of income-tax. Income-
tax has already shown signs of overlapping’to some extent with certain
provincial taxes. In Madras the High Court has held that the tax
charged by the municipality on companies is a legitimate deduction
from profits for the purpose of assessing our Central income-tax. Again
there is the question of the amusement tax and income-tax. There is at
least one large Turf Club in India which has to pay an amusement tax
to the Provincial Government and that quite obviously is an instance
of overlapping with the income-tax which it has to pay and does pay
in large quantities to the Imperial exchequer. Other problems are the
share which the provinces claim in the collections of income-tax. At
present a proportion of the tax on the annual income in excess of the
income assessed in 1920-21 is given to the provinces. And here again,
not only is there a possibility of misunderstanding between the Central
Government and Provineial Governments, but also the interests of two
Provincial Governments may come into conflict. Many companies may
have their offices established, for instance, in Bengal, in Calecutta, while
their operations are conducted in another province, a tea company in -
Assam, a coal company in Bihar and Orissa. This particular question
has been a matter, I think I am correct in saying, of ad hoc adjustments.
But it is just because ad hoc adjustments create a most emgbarrassing
body of case law which can lead to a great variety of false analogies,
that the scientific inquiry which is now proposed is urgently necessary.
I think therefore, Sir, that the first part of the Resolution moved by the
Honourable Mr. Rama Aiyangar and the amendment moved by the
Honourable Mr. Goswami, for the dissolution of the Taxation Inquiry
Committee, fail to realize what a pressing problem this is.

As regards the general inquiry into the conditions of the masses
of the people and into the possibility of raising the general level of
prosperity, it appears to me that practically every speaker to-day has
failed to take into account what the Honourable the Finance Member
said as regards the action which the Government of India have already
taken in this matter. The Government of India have no desire to
shirk an inquiry of this sort. They are already in correspondence with
Local Governments on the subject. Mr. Calvert has given very good
grounds for disputing onme point. It is a matter of opinion whether
the inquiry can best be carried out centrally or locally. But the Gov-
ernment of India, as the Honourable the Finance Member has said, are
quite prepared to undertake that inquiry, consider such ap inquiry
desirable if it can be undertaken, and have no desire to shirk it. The
inquiry is an inquiry into the present economic congitions of the country.
This is not the inquiry for which the Honourable: Mr. Patel and the
Honourable Mr. Chaman Lall press. It is perfectly clear from the
remarks which have fallen from their lips that what they desire is an
inquiry which will be conducted with the object,- and—if they have
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their way in selgcting the members of the Committee—with the result,
of proving what dreadful things the British administration has done
for India in the past. It may be for politlcal reasons very desirable
to these gentlemen that it should be proved that the British administra-
tion has been a curse to India, but that seems to me quite irrelevant to
what is the present-economie position in India, and,—if Sir Purshotamdas
Thakurdas wishes what is the taxable capacity of the people to-day....
(8w Purshotamdas Thakurdas : I think Mr. Patel and Mr. Chaman Lall
also wanted it for the same purpose.) Sir Purshotamdas Thakurdas
reminds me that Mr. Patel and Mr. Chaman Lall want it for the same
purpose. I grant that they said so, but what I wished to say was that
from the rest of their remarks it was quite clear that their object was
another one. Again, the Honourable Mr. Patel said that in holding
this Taxation Inquiry Committee now the Government of India were
putting the cart before the horse. He said that what was wanted was
to find out whether taxation could not be reduced. - That means an
inquiry whether expenditure cannot be reduced. Such an inquiry
was held. a year or two agc ; the Honourable Sir Purshotamdas
Thakurdas knows all about it. Demands have been made to reduce
taxation. There is a limit beyond which taxation cannot be reduced.
Several speakers on the opposite side appear to me to have failed com-
pletely to grasp the fact that this is not an autocratic despotism, that
this is not the sort of Government that squeezes every penny it can out
of the people for devotion to some unknown and unstated objects.
Every penny which is spent out of the revenues of this country is
accounted for, and the manner in whicl it is acecounted for is brought
to the notice of the Legislative Assembly, and a great deal of it is
under their control. It seems to me curious that Members should have
forgotten ipparently that no taxation is collected beyond what is
necessary for definite, real needs of administration. This is perhaps
dragging me into the sphere of politics which I at the outset professed
a desire to avoid. But I feel it necessary to mention this aspect of the
matter, that the Government do not tax for the sake of taxing, and
for the sake of some unknown beneficiary, in excess of the administra-
tive needs of the country. I think I may leave it to the Honourable
Mr. Cocke to point out as he has already dome, that if the Honourable
Mr. Patel considers that the British Government have not done enough
to prevent epidemies of disease and to promote education, that is a
measure of the extent to which they have failed to go as far as some
people think they might have gone in imposing burdens of taxation upon
the people of this country.

I, therefore, hope, Sir, that the House will realise that, whatever
the need for a general economic inquiry, it is bound to be a matter, as
the Honourable Sir Sivaswamy Aiyer hag shown, which: will involve a
very prolonged and careful series of inquiries, and that the taxation
Inquiry Committee’s ‘work cannot be postponed until after that other
inquiry has been carried out. ’

Mr. President : I propose to adjourn now. This debate will be
carried over to the 22nd, the next day for non-official Resolutions.

The Assembly then adjourned till Eleven of the Clock on Friday,
the 19th September, 1924.



	000
	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076



